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LOK SABHA

Tuesday, December 1, 1959/Agraha-
yana 10, 1881 (Saka).

The Lok Sabha met at Eleven of the
Clock.

{MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Advanced Management Institute

+
Shri Ram Krishan Gupta:
*443. { Shri Ajit Singh Sarhadi:
{_ Shri Pangarkar:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
10 refer to the reply given to  Un-
starred Question No. 555 on the 11th
August, 1959 and state at what stage
is the proposal for the establishment
of an Advanced Management In-
stitute?

The Minister of Scientific Research
and Cuiltural Affairs (Shri Humayun
Kabir): An All-India Management
Association has been set up with effect
from the 21st February, 1857.

Shri Ram Krishan Gupta: May [
know what is the scope of the training
in this Institute?

Shri Humayun Kabir: It is not an
institution for training. It is an All
India organisation whose membership
is open to founder members of the
existing Management associations in
the different industrial and commer-

. cial centres.

“281(Aj) LSD—1.

Indebtedness of Adivasis

+
»agq J Shri Panigrahi:
7\ Shri Sanganna:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 572 on the
19th August, 1959 and state:

(a) whether the Central Govern-
ment have asked the State Govern-
ments to expedite their assessment of
the three-year old debts of the
Adivasis and intimate the same to the
Central Government;

(b) if so, whether any intimation
has been received from any of the
State Governments so far; and

{c) if not, the reasons for delay?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Yes Sir.

(b) and (¢). A statement showing
the position intimated by the  State
Governments is given below.

STATEMENT

The Government of Punjab have
recently carried out a Socio-Economic
Survey with special reference to in-
debtedness, made in Lahaul area and
the Report of the Survey is under
their examination. The Governments
of Bombay, Bihar, Madhya Pradesh
and Madras are having surveys made
to assess the extent of problem of in-
debtedness amongst the Scheduled
Tribes in their States. The Govern-
ments of Assam and Orissa and
Himachal Pradesh Administration are
also collecting the necessary data. The
Government of West Bengal do not
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consider such a survey necessary. The
Government of Andhra Pradesh have
not found it possible to undertake the
survey with their present machinery.
The Government of Kerala do not
congider such a survey necessary as
instances of exploitation of Scheduled
Tribes by moneylenders are few in
the State. The problem does not ex-
ist in Manipur and Andaman and
Nicobar Islands.

Shri Panigrahi: In the meantime,
may I know  whether the different
State Governments have asked for
any central loan assistance to pay off
the debts which the Adivasis have
incurred during the last three or four
years in their respective States?

Shrimati Alva: I do not think the
States have asked. All the facts are
given in the statement. It is obvious
that they have not yet come to any
conclusion themselves.

Shri Panigrahi: May I know whe-
ther the Commissioner for Scheduled
Castes and Tribes has independently
made any enquiry with regard to the
position of indebtedness among the
Adivasis?

Shrimati Alva: Not very fully.

Shri P. G. Deb: May I know whe-
ther the Government will make some
arrangements so as to enable the
Adivasis to be well protected from be-
ing exploited by the village money-
lenders?

Shrimati Alva: This is for that
very purpose.

Shri Sanganna: May I know whe-
ther the indebtedness relates to pri-
vate loans or Government loans as
well?

Shrimati Alva: This is really to
keep them out of the clutches of the
moneylenders.

Shri B. K. Gatkwad: There are
taccavi loans of Government as well
as there are private leans. What

DECEMBER 1, 1059
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kind of debts have been included in
thie?

Shrimatt Alva: This does not apply
to taccavi loans or loans advanced for
certain purposes by the Government
for the economic and social develop-
ment of the Scheduled Tribes. This
is really to keep them out of the clut-
ches of the moneylenders, who charge
cxorbitant interest.

Purchase of Ammunition

{ Shri ]tm Singh Sarhadi:

| Shri Ram Krishan Gupta:
*446. ! Sardar Iqbal Singh:

| Shri Sunakar:

| Shrl Vidya Charan Shukla:

Will the Minister of Defemce™ be
pleased to refer to the reply given to
Starred Question No. 968 on the 81st
August, 1959 and state:

(a) whether the Committec ap-
pointed to enquire further into the
purchase of ammunition from a Euro-
pean firm in 1952 has submitted its re-
port;

(b) if so, the findings thereof; and

(c) the action taken thereon?

The Deputy Minister of Defence
(Sardar Majithia): (a) No, Sir.

(b) and (c). Do not arise.

Shri Ajit Singh Sarhadi: Is it not a
fact that in answer to previous ques-
tions it had been stated that eome
enquiry committee had been appoint-
ed to enquire into this deal?

Sardar Majithia: Yes; that is true.
That is what I have stated. The re-
port has not been received as yet.
They are still carrying on the work.
Parts (b) and (c) do not arise.

Shri Ajit Singh Sarhadi: It was
stated that the report would be re-
ceived by 1st April 1859. As  the
Chairman has been ili so long and
there has been all this inordinate de-
lay, may 1 know why another en-
quiry commitiee has not been  ap-
pointed?
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Sardar Majithia: It is no use going
over the past matter. The Chairman
is now regularly sitting practically
four hours every day and it is ex-
pected that he will be able to com-
plete his work soon.

8hri Ajit Singh Sarhadi: It is pend-
ing from 1852

Sardar Majithia: Ammunition was
purchased in 1952. The enquiry did
not start then. The first enquiry was
made in 1838 when it was brought
to light. As stated in my previous
answers, we were not satisfied with
that. That is why we appointed this
enquiry committee.

Shri Ram Krishan Gupta: This pur-
chase was made in 1952, May I know
whether, in view of this fact, any
departmental action has been taken
against any officer so far?

Sardar Majithis: That question will
only arise after we get the report of
the enquiry committee and after go-
ing through that.

Shri Supakar: The ammunition was
purchased in 1952. Since then, there
have been two enquiries and the final
report is still to come. The final
enquiry is pending for more than nine
months now. May I know what has
in the meantime happened 1o  the
ammunition which is worth Rs. 90
lakhs and may 1 know whether ‘he
Government are going to take any
steps regarding this ammunition even
it the final report of the enquiry is
not received for some time to come?

Sardar Majithia: As regards what
is going to happen to this ammunition,
it is expected that it will be made good
and it may not be a complete loss.
As regards any action against any
officers or others concerned. that can
only crop up after the committee has
submitted its report.

Shri Supakar: My question is not
answered. May I know whether any
action Is going to be taken regarding
the ammunition and if so, what action
is going to be taken?

2570

Sardar Majithia: That ia all covered,
as 1 said, by the terms of the enquiry
committee. After they have submit-
ted the report, whatever action is
necessary will be taken.

Shri Joachim Alva: Our Ordnance
factories have almost quadrupled their
production during the last four years
in terms of crores of rupees. May I
know why we are not producing every
variety of ammunition and stop these
imports?

Sardar Majithia: That hardly arises
out of this question. If I get notice of
that, 1 will certainly reply.

Coal Washeries at Bhajudih and
Patherdih

_.+.
 Shri R. C. Majhi:
'M‘L{ Shri Subodh Hansda:
| Shri 8. C. Samanta:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whethér it is a fact that there
is considerable delay in the installa-
tion of a coal washery at Bhajudih and
Patherdih;

(b) if so, the reason therefor; and

(c) the progress made in the setting
up of the two coal washeries?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
No, Sir. .

(b) Does not arise.

(c) A statement is laid on the Table
of the House. [See Appendix II, an-
nexyre No. 29.]

Shri R. C. Majhi: May 1 know
when the washery at Bhajudih is ex-
pected to be commissioned?

Sardar Swaran Singh: If the hon.
Member has seen the statement, it is
fairly lengthy and everything is given
there. The present stage is also given.
That is, tenders have been received
and an expert commititee is examining
the recommendations. It is too early
for me to give the date of commission-
ng.
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Shri R. C. Majhi: What is the esti-
mated cost of this washery?

" Sardar Swaran Singh: The estimated
cost would depend upon the tender
that is accepted. It has gone beyond
the estimate. There are actual gquo-
tations.

Shri Subodh Hansda: As the threz
steel projects in the public sector
have been commissioned for the pro-
duction of steel, may 1 know whether
there is great shortage of metallurigcal
coal in our country and if so, whe-
ther that has not affected the pro-
duction of steel in our country?

Sardar Swaran Singh: Let us hope
not, because the setting up of the
washeries 1s 0 mee! the require-
ments of the steel plants.

Shri 8. C. Samanta: May I know
whether these two washeries will be
able to supply the entire requirements
of the three steel plants, or we have
o establish another? -

Sardar Swaran Singh: We may have
to establish other washeries also-—
maybe, perhaps more than one. It is
hoped that by the establishment of
these washeries, a good part of the
requirements of coal would be met
by the washed coal. Then there are
other coals which can be used even
without w.ashing

Engineering Colleges

Shri —S*;lhodh Hansda:
Shri §. C. Samanta:
Shri R. C. Majhi:
*448.{ Shri D. €. Sharma:
| Dr. Ram Subhag Singh:
| Shei Ajit Singh Sarhadi:
| Shri Madhusadan Rao:

~Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to refer to the reply given to
Starred Question No. 419 on the 13th
August, 1959 and state:

(a) the further progress since made
In implementing the scheme for the
establishment of the eight Centrally

‘DECENBER 1, 1950
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sponsored Engineering Colleges in the
country; and

(b) when each College is expected
to start functioning?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayon
Kabir): (a) (i) Sites have been select-
ed for the Colleges in Warangal, Sri-
nagar, Mangalore, Nagpur, Durgapur
and Jamshedpur.

(ii) Planning Officers have been
appointed for the Colleges in Durga-
pur and Jamshedpur.

(iii) The Board of Governors for
the Warangal College has been tully
constituted. Appointment of Chair-
man of the regular Board of Govsr-
nors has been made for the Colleges
in Srinagar, Mangalore, Bhopal and
Jamshedpur and steps are being taken
to constitute the Boards.

(iv) Staff required for the first year
of the courses has been appointed in
the Warangal College, on deputation
basis.

(b) Regional Engineering College,
Warangal, has already started func-
tioning.

Efforts are being made by the Stalc
Governments concerned to start the
other Colleges in 1960.

Shri Subedh Hansda: As the en-
gineering colleges are going to  be
established in different parts of the
country, I think these are not of an
all-India character. If it is 80, may
I know whether there is any restric-
tion on the admission of students from
different States?

Shri Homayun Kabir: They are all-
India institutions in one sense, and the
agreement to which we have come
is that 50 per cent. of the seats will
be reserved for students of the State,
about 30 per cent. will be open te
students of the region, and 20 per cent.
will be available to students from
the whole of India.

Shri 8. C. Samanta: May I know
whether there will he any speciality
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in theee colleges in comparison with
the existing engineering institutions?

Shri Humayun Kabir: The only ap-
«ciglities I can think of at the moment
are two: firsily, that they will have
this all-India character, and secondly,
they will start from the beginning the
five-year integrated course which we
expect will be accepted by all the
-engineering colleges in due course.

Shri Thimmaiah: May I know whe-
ther, before opening these colleges,
arrangements had been made to get
‘the required members of the teaching
staff  because there is a dearth of
technical teachers in the country?

Shri Humayun Kabir: One reason
why the colleges are still not function-
ing is precisely this.

Shri Ajit Singh Sarhadi: In view
of the fact that there is no college
between Allshabad and Srinagar, and
the domicile restrictions are being
maintained in these eight colleges and
only a limited number of seats s
being given to the rest, is there any
proposal to have a college between
Allahabad and Srinagar either at
Delhi or some other place?

Shrl Humayun Kabir: There are
many engineering colleges between
Allahabad and Srinagar. In any case,
Delhi will have its own college of
engineering and technology.

Shri D. C. Sharma: What is the
total number of engineers that these
colleges will produce when they func-
tion at full strength?

Shri Humayun Kabir: Admission
per year will be 250 in each college.

Payment of Brokerage by L.LC.

*449, Shri Harish Chandra Mathur:
Will the Minister of Finance be pleas-
ed to state:

(a) what amount, if any, was paid
as brokerage and to whom in connec-
tion with the shares purchased by the
Life Insurance Corporation from
Mundhra concerns;
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(b) what practice regarding the
payment of brokerage had been ado-
pted by the Life Insurance Corpor-
ation; and

{(¢) what is the tota] amount of
brokerage paid so far by the Life In-
surance Corporation?

The Deputy Mimister of Finance
(Shrimati Tarkeshwari Sinha): (a)
to (c). A statement is given below.

STATEMENT

(a) The Life Insurance Corporation
made these purchases directly from
Shri Mundhra. It did not pay any
brokerage in respect thereof either
to Shri Mundhra or to any body else.

(b) and (c). The general stock ex-
change practice is for brokers to
quote the net price inclusive of their
brokerage where the transaction is a
purchase, and the net price after de-
duction of brokerage where it is a
sale. In consonance with this, the
Life Insurance Corporation pays in
respect of purchases the net purchase
price inclusive of brokerage and in
respect of sales realises the net sale
price which is quoted after deduction
of brokerage. The Corporation, there-
fore is not in a position to indicate
total brokerage paid by it on trans-
actions of purchase or sale effected
through the brokerage. Where the Cor-
poration purchases Government Secur-
ities from the Reserve Bank of India,
some brokerage is paid because the
Bank quotes prices exclusive of
brokerage.

The amount of total brokerage paid
in respect of Government Securities
purchased from the Reserve Bank of
India is being collected and will be
laid on the Table of the House as soon
as available.

Shri Harish Chandra Mathar: May
I know if it is not a fact that these
purchases are confined only to a few
brokers?

Sbrimati Tarkeshwarl Sinha: No,
Sir, not confined to a few brokers as
such, but we do purchase from some
reliable brokers.
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Bome Hem. Members: She may
repeat. We could not hear.

Mr, Speaker: I myself was not able
to follow the answer.

Shrimati Tarkeshwari Sinha: As far
ag the Mundhra shares are concerned,
they were purchased directly; so the
question of brokers does not arise.
So far as other cases are concerned,
we have reliable brokers who sell and
purchase these shares for the Life
Insurance Corporation. It is not con-
fined to a few individuals.

Shri Morarka: May 1 know the
total gmount of brokerage paid by
this Corporation to the various
brokerg?

Shrimati Tarkeshwari Sinha: It is
not the general practice to gQuote
separately the price paid or realised
in the market and the brokerage
charged by the brokers because the
net purchase price includes the
brokerage, and when a sale is made
they deduct the brokerage from the
selling price. So, it is not the prac-
tice to quote them separately. It is
very difficult to give the figures.

Shri Narayanankutly Menon: Part
(c) of the question was not answered.

Shri Morarka: It is true that the
price quoted is the net price, but still
the purchaser and the seller know the
amount of brokerage that they pay on
each transaction. In view of this, 1
would like to know whether the
Corporation at all knows what
brokerage they are paying on the
purchase and sale, or whether they do
not know it at all.

Shrimati Tarkeshwari Sinha: We
are not in a position to give the
separate figures.

Mr. Speaker: What is the answer
to part (c) of the question?

Shrimati Tarkeshwarl Sinha: A
statement has been given in answer
to (a), (b) and (o).

Shri Ramansthan Chettiar: From
the answer of the hon. Deputy Minis-
ter it is Jearnt that no brokerage was
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paid on shares of Mundhra, but what
is the actyal brokerage that was paid.
for purchase of shares of certain
companies by the Life Inyurance
Corporation which were controlied by
the Mundhra group?

The Minister of Finamce (Shri
Morarji Desai): In respect of the
purchase of shares controlled by the
Mundhra group, there was no bro-
kerage paid because they were pur-
chased directly from Shri Mundhra.

Shri Harish Chandra Mathur: May
I know if the hon. Minister can tell us
who are these brokers who are most-
ly in business with the Life Insurance
Corporation?

Shrimati Tarkeshwarli Sinha: I
have not got the list at present with
me.
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Production of Steel in Ordnance
Factories

“ase. Shri S M. Banerjee:
Shri Panigrahi:
Will the Minister of Defenoce be
pleased to state:
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(a) to what extent production of
steel hes increased in Ordnance Fac-
tories in 1959 as compared with earlier
years;

(b) whether the production is
adequate to meet the manufacturing
capacity of various articles in Ordn-
ance Factories, and

(c) if not, how this shortage is
likely to be met?

The Deputy Minister of Defeace
(Sardar Majithia): (a) During the
first 8 months of the calendar year
1959, total production of steel ingots
was 23,000 tons which is about 10 per
cent higher than the production
during the corresponding period of
1958.

{b* No, Sir. The quantum of ingots
produced is sufficient to use the
existing rolling capacity, particularly
for small sections, it is not sufficient
to meet the Ordnance PFactories
requirements especially in view of
necessary requirements.

(c) Proposals for balancing and
modernising the capacity of Ordn-
ance Factories for steel making are
under consideration.

Shri §. M. Banerfee: May I know
whether the open hearth steel melting
plant at Kanpur is also going to be
expanded to meet the growing needs
of the ordnance factories?

Sardar Majithia: So far as the
Kanpur one is concerned, when we
install this 30-ton open hearth furnace
there, it necessarily will increase the
capacity.

Shri S. M. Banerjee: Recently, the
hon. Defence Minister inaugurated
one of the steel melting furnaces at
Ishapur, the capacity of which is 60
tons of high alloy steel a day. May [
know when the production is likely
to begin in this particular plant?

The Minister of Defence (Shri
Krishna Menon): It is in production.

Shri M. R. Krishna: May I know
the total amount expected to be spent
in the ordnance factories to meet the
steel requirements of the ordnance
factories?
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Sardar Majithia: So far as that is
concerned, as I have suid already, the
Question of modernising the plant is
already under consideration, and
when we go through all that, we
would be in a position to know what
the actual cost will be.

Shri C. D. Pande: May I know
whether it is the same variety of steel
as is produced in steel factories or it
is something special which is required
by the ordnance factories?

8hri Krishna Menon: Steel that we
can normally obtain from elsewhere
is not generally produced here. Refer-
ence has beepn made just now to the
steel melting plant at Ishapur. This
refers to specialised alloy steel. There
are about 115 varieties of that.

S8hri Panigrabi: May 1 know the
annual requirements of the ordnance
factories in regard to this variety of
stee], of which they are falling short?

Shri Krishna Menon: So far as
the factories are concerned, it is diffi-
cult to give in general the require-
ments of steel, It depends upon what
steel is required, and for what pur-
pose. If the hon. Member requites
any information, he may put down a
ixpeciﬂc question, and we shall answer
t.

Sale of Tea Estates in India

*453. Shri Rameshwar Tantia: Will
the Minister of Finance be pleased to
state:

(a) whether some tea estates in
India have been sold by the Europeans
this year;

(b) whether prior permission was
obtained from the Government for
such sales; and

(¢) the amount being transferred
from India?

The Minister of Finance (8hri
Morarjl Deeal): (a) Yes, Sir.

(b) The prior permission of the
Reserve Bank is required for the

remimnee ot the slle P, not
for the sales themseives and such
permission was cbtained,

(¢) During the period, ist January,
1989 to 30th September, 1859, remit-
tances amounting to Rs. 3460 lakhs
were made to the UK. on account
of such sales.

-

Shri Rameshwar Tantia: Is it a fact
that the sellers of these gardens ace
mostly those who are having new
plantations in East Africa, which will
be a menance to the Indian tea in-
dustiry, and if so, may I know whether
Government will make a law where-
by permission for such sales will be
restricted?

Shri Merarji Desai: That is an im-
possible proposition.

Shri Rameshwar Tantia: Suppose
the price of a block of tea gardens,
which is in sterling, is less, and it 15
sold at a higher price; then, may [
know whether income-tax is charged
on that, before the amount is trans-
ferred’

Shri Morarji Desai: Income-tax 18
charged wherever it is liable to be
charged; nobody is allowed to escape
income-tax.
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Shrimati Renu Chakravartty: May
I know whether the entire sale pro-
ceeds are allowed to be repatriated
or whether there is any prcentage
which they have to keep in India?

Shri Morarji Desai: There is no
perccptage prescribed which is to be
kept in India; they are entitled to
repatriate.
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Naga Hostiles In Manipur

Shri D. C. Sharma:
pry 8hri L. Achaw Singh:
Shri Pangarkar:
| Bhri Rameshwar Tantia:

Will the Minister of Home Affairs
be pleased to state:

(a) whether armed encounters took
place in the Tamenglong sub-division
of Manipur between the Naga hostiles
and the Manipur Police;

tb) if go, the number of encounters
that took place during 1859 se far;

{c) the number of hostiles arrested
and detained during the last 3 months;
and d

(d) the number of hostiles who
surrendered to the police during the
last 8 months?

The Minister of ‘Home Affairs (Shri
G. B. Pant). (a) and (b). There have
been 11 such incidents from January
to October, 1959.

(c) and (d). 28 persons have been
arrested and one person surrendered
to the police.

Shri D, C. Sharma: May I knoew
whether Government have any......

Mr. Speaker: The hon. Member must
speak a little louder. He must be
given a front seat. We find it difficuit
to hear him from his present seat.

Shri D. C. Sharma: You always say
Iike that, but you never give me onc.
You only make me live on hope.

An Hon. Member: Raising him up.

Shri D. C. Sharma: May 1 know
whether Government have any idea of
the approximate number of hostiles
that are still at large, and what Gcv-
ernment are going to do to see that
they do not have anti-social ob-
jectives?

8hri G. B. Pant: This Tamenglong
«rea is being combed, so that forces
are reaching in the entire area in order
do0 see whether anyone is there who

Oral Answers 2482

can sit in ambush or otherwise cause
such incidents.

Shri D. C. SBharma: May I kaow
how these incidents compare with
the incidents that took place in
the corresponding period in the year
1858? Is there any decline or is there
any increase?

Shri G. B. Pant: I cannot say exact-
ly whether the number of incidents in
1958 is less or more. But so far as
these incidents go, thirteen hostiles
were killed, a number were arrestec,
a- has aiready been toid, and 19
rifles and three stenguns and a lot of
ammunition were captured and seized.

Shri Panigrahi;: May I know the
{otal number of Naga hostiles who
are still under detention, and how
many of them have escaped so far?

Shri G. B. Pant: 1 cannot give ire
exact number in detention. I am nat
in a position to do that. The ma:n
question is confined to Tamenglong,
and to the incidents in Tamenglong.
It has nothing to do with the entire
Naga area.

Shri Narasimhan: May I know the
casualties on our side in these ope-
rations?

Shri G. B. Pant: In one case, to
which 1 have already referred pre-
viously, there was an ambush in which
five policemen were killed, and one
revolver and three rifles were seized
by the hostiles.
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Shrimati Mafida Ahmed: May 1
know whether any gssessment has
been made of the losses caused by
the hestile Naga activities in Manipur
during 1058-59?

Sari G. P, Pant: There have been
a few incidents in Manipur, but I do
not think much loss has been caused
in Manipur area itself.

Shri L. Achaw Singh: May I know
why a posse of the Assam Rifles and
the Eastern Frontier Rifles, which
had been posted on the borders of
Manipur and the Naga Hills Tuensang
area to check inflitration of Nagas,
has been withdrawn?

Shri G. B. Pant: I do not think
that any forces have been withdrawn.
There may have been rearrangement
of the forces. Some may have been
deployed here and there. But I do
not think they have been withdrawn.

Shri S. M. Banerjee: May I know
whether it is within the knowledge of
Government  that Shri  Phizo, the
Naga leader, has come back to his
original place?

Shri D C. Sharma: How does the
hon. Member know about it?

Shri §. M. Banerjee: Because the
news has appeared in  newspapers.
The hon. Member also must have
read it

Shri G. B, Pant: Government have
no specific accurate knowledge about
this.

Shrimati Mafida Ahmed rose—

Mr. Speaker: 1 have allowed a
number of questions, Next question.
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{Dr. K. L. Shrimali (a) While no
definite statement can be made, there
is reason to believe thet generally
speaking, women teachers are more
useful at this stage.

(b). Yes, Sir, in 80 far as pre-pri-
mary and primary schools are concern-
ed.

(c) 196,365 in 1856-57.1
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Shri Palaniyandy: Since the housing
roblem in the villages is very diffi-
ult, may 1 know whether Govern-
rent have come forward to  give
ny subsidy or loan to the State Gov-
rnments to have housing arrange-
wents in the willages for the womea
pachers?

Dr. K. L. Shrimali: [ have aiready
aid that Government have a scheme
nder which grants are being given
> the State Governmenis for putting
p women teachers’ quarters in vil-
ages.

Shrimati Renu Chakravartty: Does

he Central grant require a matchiny
rant by the State Government? Or
; it an outright grant from the Cen-
ral Government?

Dr. K. L. Shrimali: Formarly we
aid we would give 75 per cent as-
istance and there should be 25 per
ent matching grant from the State
rovernment. But since the State Gov-
rnments were finding it difficult to
irovide the matching funds, we have
old them that they could utilise our
thare, if they could not provide their
natching contribution.

Shri Thimmaiah: As there is a large
number of lady teachers required
ainder the future Plans, may I know
f any arrangements have been made
3y the State Governments for training
these lady teachers?

Pr. K L, Shrimali: Yes, various
meagures have been taken. One of
the important schemes that we have
undertaken is that we have given
cent per cent grants to the State
Governments for setting up teacher
training institutions. We have also
written to the State Governments
that as far as possible in all our
schemes, they should take as many
women teachers as possible.

International Students House, Delhi

*456, Shri D. C. Sharma: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to refer
to the reply given to Starred Ques-
tion No. 965 on the 31st August, 1959
and state:

(a) what further progress has
been made up-to-date in the construc-
tion of the International Students
House, Delhi; and

(b) when it is likely to be com-
pleted?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (=) Administrative approval
for the construction of the first phase
of the building to house fifty-five
persons has been issued.

(b) It is expected that the construc-
tion of the first phase will start
during the current year and may
take about eighteen months to com-
plete .

Shri D. C. Sharma: May 1 know if
for the construction of this House any
foreign assistance has been sought
and received? If so, what is the
amount received?

Shri Humayun Kabir: So far, neo
foreign assistance has been sought or
received.

Shri Radha Ramsan: What will be
the maximum capacity of this Inter-
national Students House? Also, will
the foreign students who have come
from other countries and who are at
present having their studies in Delhi
University—all have accommodation
for them in that House?
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Shri Hemaysn Kabir: Ultimately
this International Students House
will bave accommodation
students and about 20 professors. It
is our intention that there will always
be a certain proportion of Indian
students and professors also there.
The number of foreign students in
Delhi at present is about 300.

S8hri D. C. Sharma: May 1 know
it the expenses of these foreign
studentg are not such ag to prohibit
the admission of Indian students into
‘that House?

Sbri Humayun Kabir: No, It is
expected that Indian students will
also participate in the life of this
hostel.

National! Flag

s )’Shri—xmjad Ali:
‘| Shri C. K. Bhattacharya:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that on
the 23rd September, 1959 three per-
sons pulled down the National Flag
dfrom the flag mast building in
-Berhampore, West Bengal, and hoisted
in its place the Communist Flag,

{(b) whether they belong to the
Revolutionary Socialist Party; and

(c) whether any step has been
taken against them?

The Minister of Home Affairs (Shri
G. B Pant): (8) On the 23rd Septem-
ber, 1959 three persons pulled down
the National Flag from the Collec-
torate Building in Berhampore and
hoisted the flag of the Revolutionary
Socialist Party in its place.

(b) Yes.

(c) Cases have been registered
_ against the three persons and the
matter is now sub-judice,
ot vww oW § g AT g
g fr wa O% 9@ 1 wEr warew ¥

for 300-

DECEMBER 1, 1959  Oral Answers 2488

werT o W, @ gt qghew S
iz v W AP

& R wo o : gfre o
wfwez ¥ 3% A oFy forqn WiE W T
THTAT AT |

Shri Jeachim Alva: Is there any
provision of law to penalise disrespect
to the National Flag either by spitting
on it or by trampling it under fool?
If there is no such provision, will the
Home Ministry contemplate having
such a provision?

Shri G. B. Panmt: Action is being
taken in the case. So there is ap-
parently some provision which justi-
fles such action.

Shri Sinhasan Singh: Uhder what
provision of law are those persons
being prosecuted? A similar esse
occurred in Gorakhpur, but the autho-
rities have failed to find a provision of
law to deal such cases of dishonour-
ing of the National Flag.

Shri G. B. Pant: In this case, action
has been taken under section 11 of
the West Bengal Security Act and
also under section 448 eof the Indiaan
Penal Code.

Shri Narayanankutty Menon: May
1 know whether it is a fact that the
Centra] Government ordered the
withdrawa! of a case in which certain
PSP members stood accused of hoist-
ing the PSP flag after pulling down
the National Flag from the Trivand-
rum Collectorate?

Shri G. B. Pant: The Central Gov-
ernment have not ordered any such
withdrawal.

Shri V. P. Nayar: Why?

Shri Sinhasan Singh: Are Govern-
ment considering the guestion of hav-
ing a special enactment for the pur-
pose of seeing that all cases of dis-
honouring of the National Flag are
made punishable?

Shri G. B. Pant: I think action can
be taken even under the existing law.
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Enumeration of Voters in Ranni
Constitaency (Kerala)

4
Shri Narayanankntty
Menon:
Shri Punnoose;
Shri Kodiyan:

Will the Minister of Law be pleas-
ed to statc:

458,

(a) whether a large number of
voters were left out in the Ranni
Constituency in the Kerala State in
the recent enumeration;

(b) if so, what .are the reasons for
the same; and

(c) whether these voters were
transferred to another constituency
by means of a press note?

The Deputy Minister of Law (Shri-

Hajarnavis): (a) to (c). As a result
of the recent survey and refixation of
the boundary line between the dis-
tricts of Kottayam and Quilon by the
Survey and Land Records Depart-
ment of the Kerala State, several
forest areas hitherto wrongly treated
as part of Quilon district, were actual-
ly found to be within the limits of
Kottayam  district. The Revenue
Department  accordingly issued a
public notice stating that the seven
arcas mentioned therein would be
treated as part of the Kottayam dis-
trict for all administrative purposes.
In view of this correct demarcation
of the boundary line, 2978 voters
residing in the affected areas which
were formerly treated as part of the
Ranni constituency in Quilon district,
had to be registered as voters of
Kanjirapally constituency of Kottayam
district and orders were issued
accordingly. This was done with the
concurrence of the Election Commis-
sion. Apart from this, the FElection
Commission has no  information
regarding any large number of voters
in the Ranni constituency having
been left out in the recent enumera-
. tion.

8hrl Narayanankuity Menon: May
I know whether it is not a fact that
the 1last Delimitation Commission
included this particular area in the

Ranni constituency? If so, what
powers has the Election Commission
to put it into a different constituency
by means of a notification?

Shri Hajarnavis: I think the Delimi-
tation Committec had included his in
a particulsr division. The Election
Commission put it in the ares in
which it was actually found......

Shri Narayanankutty Menon: Sir, I
could not hear the answer,

Mr. Speaker: Will the hon, Minis-
ter repeat the answer?

Shri Hajarnavis: If it was the
order of the Delimitation Commission
that this should form part a revenue-
division it is not wrong to put it in
the correct revenue division

Shri Narayanankutty Menon: My
question was different. Is it not a
fact that the Delimitation Commission
last time included this particular
areg in the Ranni constituency? If it
is a fact, has the Election Commis-
sion got any powers to change the
decision of the Delimitation Commis-
sion?

Shri Hajarnavis: If it was found
{0 be a part of the Kottayam district
really, then, it is carrying out the
order of the Delimitation Commission.

Mr, Speaker: Why all this? Why
not the hon. Minister say, the Delimi-
tation Commission ordered this and
we are carrying out what the Delimi-
tation Commission said. What did
the Delimitation Commission do this
time, whatever it might have done
last time?

Shri Hajarnavis: The order of the
Delimitation Commission is not before
me. But, assuming what the hon.
Members said to be correct, if it form-
ed really a part of the Kottavam dis-
trict, then, surely, it is correct to place
the electors in the Kottavam district.

Mr. Speaker: The hon. Member
must find out what the difficulty of
the hon. Minister is.

Shri V. P. Nayar: Sir. 1 was an
associate member of the Delimitation
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Committee which demarcated the
«constituencies. It hag never been the
-practice of any Delimitation Commis-
.sion anywhere to delimit consti-
tuencies on the basis merely of
revenue districts. As far as I under-
stand it, every Assembly constituency
“was particularly demarcated mention-
ing the villages in each and no power
on earth has the right to change it.

Mr. Speaker: The Minister says
that he has not got the exact order
of the Delimitation Committee. He
says that in the absence of such an
order before him, the Election Com-
‘mission has only carried out the
orders of the Delimitation Committee.
If necessary, hon. Members may put
& separate question and I will ask
him to answer it.

Shri Narayanankutty Menon: Will
the hon. Minister be pleased to look
into the direction given by the last
Delimitation Commission? If accord-
ing to the last Delimitation Commis-
sion it was part of the constituency
of Ranni, will he state whether the
Election Commission will be directed
to include it in the Ranni consti-
tuency?

Mr. Speaker: 1 cannot allow any
hon. Minister now to make a state-
ment or give an assurance that he
will do this or that. I am finding
that such assurance as are given on
the spur of the moment could not be
carried out. Therefore, the Question
Hour shall not be utilised for elicit-
ing any such assurance from any hon.
Minister. Hon. Ministers will guard
themselves against making this kind
of haphazard assurances which they
are not able to implement later on.

Shri Maniyangadan: May 1 know
whether this particular area is part
of the Kottayam district and whe-
ther the Ranni constituency is com-
posed of villages within  the
Quilon district? Is it not a fact that
the mistake was only rectified subse-
quently?
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Shri Hajarnavis: That is so; that is
the correct position.

Shri V. P. Nayar: At the time the
last Delimitation Committee gave
details of the various constituencies
the revenue divisions were different.
Subsequently, after the Delimitation
Committee Award there have been
some adjustments on the basis of cer-
tain villages—a regrouping of certain
villages. But we contend that once a
Delimitation Committee has demarcat-
ed a particular constituency and set
the limits, no authority has any power
to revise that. And this is precisely
what has been done in this case.
When a Delimitation Committee has
set the limits for a particular Assem-
bly constituency, no matter where
that portion of the constituency comes,
whether it comes into another district
or not, nobody has the authority or
power to revise it. I understand....

Shri Maniyangadan: May I know
whether this particular area happens
to be in the Kottayam district?

Mr, Speaker: Let us not argue this
matter. All that I understood from
the hon. Minister is that the Election
Commission has only done what the
Delimitation Committee has ordered.
He will verify it.

Shri Narayanankutty Menon: On a
point of clarification. May I lknow
whether it is not a fact that this parti-
cular portion was included in the
Ranni constituency at the time of the
last General Election?

Shri Hajarnavis: That is so. When
actually it was demarcated it has
been discovered that this should have
formed part of the Kottayam district
rather than of Quilon district.

Mr. Speaker: The hon. Minister will
look into the facts.

Shri V. P. Nayar: Will he report to
the House?
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SMr. Speaker: There is no such prac-
tice of reporting to the House, Hon.
Members can again put a question
iater.

Bhri V. P. Nayar: The right
of 2,000 votes is affected. There
is no Government{ there for them to
represent. It is not possible for us to
know that he has done this. We
must be told that this has been done.

~ Mr. Speaker: I shall allow a ques-
tion.

Shri Hajarnavis: Instead of voting
in one constituency they will vote in
another constituency.

Shri V, P. Nayar: I have been twice
a member of the....

Mr, Speaker: Unless I call a part:-
cular hon. Member or Minister no
hon. Member ought to make a state-
ment in the House. We are proceed-
ing so rapidly each one allowing the
other to go on without caring to catch
my eye.

Shri Narayanankiitty Menon: From
the answers given here alone 1t s
prima facie known that it is an ille-
gality. Once the Delimitation Com-
mittee has given this to a constitu-
ency nbbody can change it.

Mr, Speaker: Order, order. We are
not arguing any case during the
Question Hour. The hon. Members
are entitled to elicit answers, The
hon. Minister has said that he has not
seen the Delimitation Commitiee's
order. If the hon. Member puts s
question 1 will allow that question
within this session.

8Shri V, P. Nayar;: There may not be
14 days' notice.

Mr. Speaker: Ten days are enough;
14 days are not necessary

xRl W W gEt e fwr T

ey e, st fafiy fwt : v wwem,
w oY g T gg qEry &Y g
wiq -

{v) ¥y gz www faate
¥ &7 oy arefy N A g fafiem
T JUEIT 8 T R

(=) ¥4rg grwrr o g
q A ¥7 gt w1 vy sy A

() #n ¥ g 7 A7
arET ¥ grarasadt ar srw ¥ @Y
23 fafyg 71od} &Y #ver 3 &7

vegr, W st fww W (e
o fog) : (F) 37 757 HEE
Eod|

(&) foereor, i ofre gqfer
g7 s @ o

() o g

ot fayfe form w1 sty WY
wivag ¥ aferes fe § fie @ o o¥
& 9 wwig A ¥ wrw § qelt §
 femna ) fomely § ar =) et §°

e wdk fag A gAY
o At a3 et § e Jpt X @
faadt & o =ft foadt &1 7@ &
wrn g e fagd feit & ww toe
aft 7@ § woT F wwe g 6 oo
9 & qErA ¥ g awelts ge i

it fafer fory @ & e e
g fr fugdy D v ¥ fagm wwwix
) g0 A GORIT X HEH T
1 e Y qv feefr 4 87

woare wa fag : WY qTw IEAY
1w araz aY T awa Ad § e gt
Nfew g w4 gz <va and ar
Tt 21

¥s www fag : #n W@ Ao
wEy wY AW A F AT F AR



259¢ Oral Answers

T ¥F awy ¥ T ¥ urs ow wWd
o waE o fow < & aft gt &
war ey ¥ fog s wdndy @
ar g7

T = oy A AT EE
fir das & amg o s anfees g A
o & gede e

oft wrterwy ¢ F ST ST §
e w1 o ww & ow w0 e
Hformaat e g NN a
¥ @ wETmR A A aga e frw
orft § i 9 Fowwews W D
§ & carer ¥ sorar ¥ Wi §

ware e foy ;o Odt fawd
w1y AT 5 oy FHR) § 576 Wil
&

Shri S. M. Banerjee: May I know
the fotal demand of U.P. and to what
extent it has been met in 1958-597

Mr. Speaker: Hon. Members cannot
go on asking about ail the 14 States
in the country.

Pandit D. N. Tiwari: May [ know
what percentage of the demands of
the States are allotted and supplied?

Mr. Bpeaker: Those arc all deta:ls
which hon. Members can elicit by way
of an unstarred question.

Shri Thimmaiah: I want{ to know
whether the India Government bhas
issued any specific instructions to the
State Governments for making these
iron and steel materials easily avail-
able to the agriculturisis, because the
agriculturists are complaining that
they are not getting- iron materials
and, therefore, they are not producing
more food and all that. That is a
common complaint.

‘Sardar Swaran Singh: It is true that
there have been complaints. But no
specific instructions need be issued by
the Central Government because
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State Governments are equally soli-
citous to remove whatever dificulties
might be faced by the agriculturists.
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Jssue of Licences to Paint Firms

+
«ag0. ) Shri Morarka:
1 Shri Madhusudan Rao:

Will the Minjster of Home Affalrs
be pleased to state:

(a) whether investigations in the
fraudulent issue of import licences to
Messrs. Fedco Private Ltd, Bombay
and Messrs. Wakefleld Paints Ltd.
Bombay have been completed;

(b) it so, what are the main hpad-
ings;

(c) when the investigation was
started and when it was completed;
and

(d) the action proposed to be taken
in the matter?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Yes,

(b) and (d). The results of the in-
vestigations are under examlinattan.

(c) The investigation was started
on 28th October, 1958 and has just
been completed.

8hri Morarka; May I -know wha-
ther any arrest has been made in this
connection?

Shrt G. B Pant: ] cannot say 1if
sny arrest has been made. Perhaps
some pecple, even if arrested, may
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have bren released on bail but I have
uo definite information.

Shri Morarka; May I know whether
there Is any charge against any Gov~-
crnment officer and also whether any
Government officer has been suspend-
od in this case?

Shrl G. B. Pant: I understand from
the report that I have received that
one Government officer of an inferior
grade is involveg in this matter but
I do not know whether any definite
finding has been reported to the
Ministry concerned or not because the
investigation has just been completed.

Shri Morarka: May I &now whether
this case has been registered in the
court and whether prosecution has
been launched?

Shri G. B. Pant: It is likely to be
launched shortly.

Neyveli Thermal Power Station

+
8hri Oza:
Shri Subbiah Ambalam:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether delivery of equipment.
plant and machinery for constructing
the thermal power station at Neyveli,
by Mis. Technoexport, Moscow, has
«ommenced; and

{b) if so, the extent of the supply
g0 far effected?

The Minister of Sieel, Mines and
Fuel (Sardar Swaran Singh): (a) No.

(b) Does not arise.

*462,

Coal Open Cast Mine

+
{ Shri Nagi Reddy:
‘4“..4 Shrimati Parvathi Krishnan:
{ Shri Warjor:

Will the Minister of Steel, Mines and
‘Tael be pleased to refer to the reply
given to Starred Question No. 413 on
the 13th August, 1959 and state:
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{a) whether the project report of
the Coal Open Cast Mine to be built
in Madhya Pradesh has been receiv-
ed from M[s. Technoexport Moscow;
and

(b) the number of Indian engineers
who were associated in the prepara-
tion of the report?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh: (a) Yes.

(b) Four.

Gas Turbine Project

*464. Shri Narasimhan: Will the
Minister of Scientiic Research and
Cultural Affairs be pleased to state
whether Second Tata Committee have
met and made its final recommenda-
tion on the location of the Gas Turbine
Project?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayuas
Kabir): Not yet, Sir.

Shri Narasimhan: When was the
tdea of having research on this subject
first mooted?

Shri Humayun Kabir: The idea was
first mooted in 1953 but the commit-
tee to which it was referred advised
against any research in this country
and it was only about one year that
the original proposals were revised.

Shri Narasimhan: When was it re- |
mitted to the Second Tata Commit-
tee?

Shri Humayun Kabir: It was re-
mitted to this Committee again on
31st March, 1958,

Shri Narasimhan: Why is it that the
matter is kept pending for so many
years?

Shri Humayan Kabir: 1 have just
now informed the hon. Member that
though there was a suggestion in
1953, the expert committee advised
against any such research in view of
the fact that almost astronomical
figures of money are required. This
was being done in other countries and
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s0 the Committee reécommended
against any development research in
this country. We revised it only this
year.

Naga Hostlles

+

rsnrinnﬂ Mafida Ahmed:

*466. { Shri Rameshwar Tantia:
| Shri 8. M. Banerjee:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that nine
army officials were killed by the
kostile Nagas in the second week of
October, 1859 at Chakasang in Kohima
area; and

(b) it so, the broad details of the
incident?

The Minister of Defence (8hri
Krishna Menon): (a) and (b). Yes,
Sir. On the 14th October, 1859 at
about 7'30 am, an Army convoy con-
sisting of five jeeps, was ambushed
by approximately 200 armed hostiles
on the Sathazumi-Kilami road (18 and
24 miles North East of Kohima res-
pectively). As a result, one Army
Medical Officer and eight other ranks
were killed and eighteen other ranks
were wounded.

Shrimati Mafida Ahmed: In view of
the incident and the reply given just
now by the hon. Minister, it is evident
that our Army men were overpower-
ed by the hostiless. May I know
whether our Army men were equipped
with necessary arms or they were
only a shadow of an Army?....
(Interruptions).

Shri Krishna Menon: The Army
men are always equipped as best as

possgible.

Shrimati Mefida Ahmed: In view of
the fact that the Chinese incursions
at our border is coincidence of the
Naga hostilities within the Indian
Union, may I know whether the Gov-
ernment is alive to these trends of
events?
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Sbri Krishna Menon:. There is no
evidence of this cormection in ‘this
particular incident. Naturally, the
Government is alive t0 all the dewe-
lopments that take place in the
frontier.

Shri Hem Barux: May I know whe-
ther it is a fact that the Naga hostiles
who are granted amnesty are in active
co-operation with the underground
hostiles and they are giving all infor-
mation about the movement of our
troops, of our Army?

Shri Krishna Menon: We have no
such information but I will enquire
into this.

Shri Hem Barus: Is it a fact that
Phizo is directing all these hostile
activities against our Army from his
hide-out in an un-administered area
in the Indo-Burma frontier? If so,
what steps do the Government pro-
pose to take to nail down Phizo so
that these things may not occur again?

Shri Krishna Menon: It is a ques-
tion of operational activity, I am
sure he would not expect me to
answer it.

Shri L. Achaw Singh: May I know
whether any one who is invelved in
this incident had been apprehended
or arrested?

Shri Krishna Menen: As a precau-
tionary measure, the Deputy Commis-
sioner, Kohima enforced curfew. We
have no information that the people
concerned have been apprehended.
The gquestion of apprehension does
not arise. If they are found, they
will be shot.

Shri Hem Barua: May I know
whether this convoy that was over-
powered by the 200 armed Nagas was
sufficiently equipped with arms and
ammunition to face any situation?

Shri Krishna Menon: Yes, Bir but
that is the nature of the terrain tm
that territory. 1t is possibie for our
troops to be overpowered on ac-
count of the nature of the terrain in
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the jungle. That is in keeping with
all the casualties that we have suffer-
ed.

Shri Hem Barua: As ‘the Naga
hostiles have a particular modus
operandi may I know whether the
Government have tried to discover or
find out this modus operandi and
face the situation?

Mr. Speaker: How else will they do?
What is the meaning of this question?
The Government will eertainly try to
do that. Next question,

Pipe Factory at Chavara (Kerala)

+
{ Shri Nagi Reddy:

“468.{ Shri Ramam:
Shri V, P. Nayar:

Will the Minister of Home Affairs
be pleased to state:

{a) whether it is a fact that the
pipe factory at Chavara handed over
to the Kerala State Government by
the Norwegian Project Administration
has been recommissioned;

(b) what were the arrangements
made for payment of wages to the
workers during the period of closure;

(e) whether there are any plans to
enlarge the production of the factory?

The Minister of Home Affairs (Shri
G. B. Pant): (a) No.

(b) It was decided to retrench all
the staff and the workmen of the
factory except a skeleton staff to
attend to the upkeep of the machinery
and buildings of the factory: and to
pay the retrenched staff their re-
trenchment benefits according to
rules,

(c) The question of enlarging the
production of the factory can be con-
sidered only after the factory restarts
its work.

Shri V. P. Nayar: May I know the
date on which the factory was closed?

8hri G. B. Pant: The factory was
closed, 1 think, sometime in the month
of September,
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Shri V. P. Nayar: What was the
number of labourers regularly em-
ployed in that factory subsequent to
this closure?

Shri G, B. Pant: The number of
workmen there is not known to me.
But that was a temporary factory
consisting of temporary establishment
under the Indo-Norwegian project for
manufacturing premo pipes of a
special type for special purpose and
when that was achieved the factory
had no specific work to do and the
raw material also was not available.
Ultimately in a conference which was
attended by the officers of the Public
Health Engineering Department of the
factory, the President of the Factory
Workers' Union and the President of
the AITUC, it was decided that in
view of the indefinite closure of the
factory all the staff and workmen of
the factory except a skeleton staff to
attend to the upkeep of machinery
and buildings of the factory should
be retrenched., and that the staff and
workmen so retrenched should be
paid their retrenchment benefit. This
decision was taken in  consultation
with the representatives of the AITUC
and Public Health Engineering De-
partment.

Shri V. P. Nayar: Is it a fact that
this factory was specially set up for
the purpose of supplying the require-
ments of pipes for the water-supply
scheme to benefit the entire coastal
tract of Quilon district; if so, may I
¥now whether it is not a fact that
the work is now held up for want of
this material?

Shri G. B. Pant: I understand that
5,400 premo units of 28" diameter
have been mannfactured, and at pre-
sent perhaps that is the number that
is needed.

Shri V. P. Nayar: Is the hon. Minis-
ter aware that this factory was only
making water mains and it was not
making any other pipes required for
the scheme with the result that the
scheme cannot ‘be pushed through
now?
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Shri G. B, Pant: I more pipes are
needed and they are not available, of
course, the work will be held up.
But the arrangement was reached in
consultation with the representatives
of the AITUC and the Public Health
Engineering Department. I assume
that they have taken every aspect into
consideration.

Shri V. P. Nayar: May I know whe-
ther the Government has enquired
into the possibility of developing the
factory to supply the pipe require-
ments of various other schemes not
merely in the State of Xerala but
other States, because this pipe is
something new in the fleld of water-
supply?

Shri G. B. Pant: Government would
like to restart the factory whenever
there is demand fo-~ such pipes and
the raw material is available.

WRITTEN ANSWERS TO
QUESTIONS

Transportation of Oil

*445, Shrt Shree Narayan Das: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether alternative practical
methods of transporting crude oil,
refined oil or motor spirit from the
place of production or importing port
to suitable destination have been
studied with a view to find out the
economics of cost involved in diffe-
rent methods;

(b) if so, the results of such a
study;

{c) whether any team of experts
had proceeded to foreign countries for
such study;

(d) whether the team has submitted
any report; and

(e) if so, the important features of
such report?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) Alternative
practical methods of transportation,
namely, by river, by rail and by pipe-
line have been studied anly in respect
of crude oil from Nahorkatiya oil-
fields to the proposed Refineries at
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Gauhati and Barauni. Regurding
transport of refined products, &
detailed comparative study has yet to
be undertaken.

(b) The results of the study with
regard to Nahorkatiya crude indicate
that transport by pipeline is the most
suitable, reliable and economical.

(c) No, Sir.
(d) and (e). Do not arise.
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Cost of Production of Coal

461 Shri T. B. Vittal Rao:
* Y Shri Tangamani:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question
No. 283 on the 10th August, 1959 and
state:
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(») whether Coal Price Revision
Committee have since submitted their
supplementary report on the cost of
production of coal in Andhra Pradesh
and Assam; .

(b) if so, whether Government have
examined the same; and

{¢) the nature of decigion arrived
at?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) The
Committee has not yet submitted its
supplementary report.

(b) and (c). Do not arise.
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Bombay Family Pension Fund

*467. Shri Goray: Will the Minister
of Finance be pleased to state:

(a) the date on which the Life
Insurance Corporation took over the
Bombay Family Pension Fund of the
Government servants, Bombay, with
all its assets and liabilities;

(b) the amount of the Fund in
Reserve with the Government of
India; and

(c) whether it is a fact that the
pensioners have to continue to pay
monthly instalments till their death?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
15t September, 1856.

(b) The balance in respect of the
Fund held by the Accountant Gene-
ral, Bombay, was Rs. 24,26,785.08 nP.
as on 31st December, 1958.

(¢) No, Sir.

Matching Grants

Shri Aurobindo Ghosal:
“469. { Dr. Gangadhara Siva:
 Dr. Ram Subhag Singh:

Will the Minister of Finance be
pleased to state:

(a) whether Government have
decided to abandon the system of
“matching grants”; and

(b) if so, from which date?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
and (b). In pursuance of the recom-
mendations of the Finance Commis-
sion, the Government of India decided
that, for the remaining period of the
Second Plan, no new schemes should
ordinarily be formulated involving
the provision of matching grants from
State revenues. Where the Plan itself
makes provision for matching grants
for specific schemes, they could
continue. Orders were issued on the
3rd January, 1958.

Stipends to Displaced Students

*470. Shri Bimal Ghose: Will the
Minister of Education be pleased to
state:

(a) whether a change in the proce-
dure for the distribution of stipends
to displaced students has been intro-
duced in the middle of the session
this year;
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(b) if so, the reasons therefor;

(¢) whether this change has caused
great inconvenience and hardship to
many displaced students and to
schools located in refugee colonies and
areas; and

(d) i so, what action Government
have taken or propose to take to
remove such hardship?

The Minister of Education (Dr.
K. L. Shrimall): (a) to (d). A state-
ment is given below.

STATEMENT

t{a) Ne change has been made by
the Government of India in the pro-
cedure. The Government of West
Bengal have, however, made some
changes in the conditions of award
of stipends to displaced students
(from East Pakistan).

(b) Due to funds being allotted on
a tapering basis.

(c) Since the qualifying standard
has had to be raised, some students
may have suffered.

(d) The State Government does
not propose to take any action.

Manganese Mines

*471. Shri Vidya Charan Shukia:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) the number of manganese mines,
employing on an average less than
200 work~-rs at a time, which were
closed down during the year 1938;
and

(b) how maay of these mines have
since been reopened as a result of the
steps taken by Government to stimu-
late exports?

‘The Minister of Mines and Ol (8hri
K. D. Malaviya): (a) A total of 150
mines were closed down during 1958.
Information is not available how many
out of these were employing less than
200 workers at a time.

(b) 14 mines out of those closed
down have been reopened in 1858
Information is not available whether
these have been reopened as & result
of steps taken by Government to’
stimulate export.

Dispiaced Persons from East Pakistan

*472. Shrimati Reau Chakravartty:
Will the Minister of Home Affairs be
pleased to state:

(a) whether it has been brought to
his notice that a large number of Eust
Pakistan refugees in Goalpara District,
Assam, have not become citizens of
India although they fulfil all the
conditions of citizenship;

(b) whether they are mainly in
rural areas and find it difficult to
come to sub-divisional headquarters
for filing application for citizenship;
and

(¢) whether Government propose to
carry out a survey in the area and
make arrangements for them to apply
easily for citizenship from the rural
areas?

The Minister of Home Affalrs (Shri
G. B. Pant): (a) Enquiries made by
Government have revealed that there
may be some refugces who have not
yet applied for registration as Indian
citizens; but their number is not likely
to be large.

(b) They are muinly in rural areas
but they cannot have any difficulty
in flling applications as four of the
seven registering authorities of the
district are stationed in rural areaes.

(c) In view of answers to (a) and
(b), Government do not consider that
8 survey in the area is necessary.

Text Books in Kerala Educational
Institutions

73 Shri Vajpayee:
* 1\ Shri U. L, Patil:

Will the Minister of Education be
pleased to state:

(a) whether a syllabus committee
has been appointed to suggest modi-
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fications in the existing text books for
wducatiomn] institutions in Kerala; and

(b) if so, its personnel and terms
of reference?

The Minister of Education (Dr. K. L.
Shrimalt): (a) and (b). The neces-
sary information is being collected
from the Kerala Government and on
receipt will be laid on the Table of
the House.

8mall and Medium Scale Industries

{ Shri Ram Krishan Gupta:
Shri Ajit Singh Sarhadi:
Sardar Igbal Singh:
*474. { Shri Harish Chandra Mathur
Shri L. Achaw Singh:
LShﬂ Damani:

Will the Minister of Finance be
pleased to state:

(a) whether it is u fact that the
Government are considering certain
proposals to liberalise assistance to
Small and Medium Scale Industries;
and

(b) if so, the details of the pro-
posals?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
Yes.

(b) A scheme for guaranteeing
bank advances to small scale indus-
trial undertakings has been prepared
by the Reserve Bank of India, in
consultation with the Central Govern-
ment, and is now being finalised. The
question of liberalising the conditions
on which banks may be refinanced, in
respect of term loans granted by them
0 medium-sized industry, is also
under consideration.

Polytechnics in Orissa

*475. 8hri  Panigrahi: Will the
Minister of Scientific Research and
Cultural Affairs be pleascd to state:

(a) whether the Orissa Government
have requested the Central Govern-

ment to start two polytechnic insti-
tutes in the remaining years of the
Second Plan period; and

(b) if so, whether the Central Gov-
ernment have accepted this proposal
of the State Government?

The Minister of Sclientific Research
and Cultural Affsirs (Shri Humayun
Kabir): (a) and (b). The Government
of India had proposed that a Centrally
Sponsored polytechnic with an annual
intake of 180 students be established
in Orissa during the Second Plan
period but the Orissa Government
proposed instead the establishment of
one polytechnic in 1960 and a second
in 1861 with an annual intake of 60
each. The proposal was not accepted
as it is uneconomical to establish poly-
technics with such less intake and a
scheme is now under consideration for
the establishment of a polytechnic
with an snnual intake of 120.

Court Fees

[ Bhri Harish Chandra
Mathaur:
*476.4 Shrl Nek Bam Negi:
| Shri Inder J. Malhotra:

Will the Minister of Home Affafrs
be pleased to state:

(a) whether Government of India
have initiated any discussions with
State Governments regarding Law
Commission’s recommendations in res-
pect of reduction or abolition of court
fees:

(b) it so, with what result; and

(¢) to what extent the rates of
court fees have been enhanced since
Independence?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) The matter is proposed to be dis-
cussed in aT conference of the Union
and State Law Ministers.

(b) Does not arise at this stage.

(c) There is no enhancement of
court fee rates in the case of docu«
ments presented or to be presented
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before Central Government Officers
serving in the States. In so far as the
Union territories are concerned, the
rates in Tripura have been reduced.
A statement in respect of other Union
territories is laid on the Table of the
House. [See Appendix I, annexure
No. 30.)
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Volunteer Corps 1n biates

Shri 8. M. Banerjee:
Shri P. C. Borooah:
| Shri Goray:
*478. { Shri D. C. Sharma:
Shri Bishwanath Roy:
Shri Ramakrishna Reddy:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is u fact that the
Central Government have asked the
State Governments to organise volun-
teers to assist in emergencies;

(b) it so, the reaction of the State
Governments; and

(c¢) whether such volurteer Corps
bave been organised by any State?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Yes.

(b) It is generully favourable.

(c) Yes, statutory voluntary organi-
sations already existed in the States

of Bombay, Madhya Pridesh, West
Bengal, Uttar Pradesh and Bihar and
has recently been set up in the Union
Territory of Delhi.

Training of Primary School Teachers

Shri D. C. Sharma:
Shri Panigrahi:
*479. { Shri R. C. Majhi:
? Shri Subodh Hansda:
| Shri Pangarkar:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 881 on the 31st
August, 1959 and state the progress
50 far made in the execution of the
Scheme for countiry-wide training of
primary school teachers?

The Minister of Educatien (Dr.
K. L. Shrimali): A statement is laid
on the Table of the House. [See
Appendix II, annexure No. 31.]

Purchase of Aero Engines by LAF.

*480. Shri Morarka: Will the Minis-
ter of Defence be pleased to state:

(a) whether it is a fact that 2286
aero-engines Were purchased by the
Indian Air Force during 1949 to 1852
for Rs. 138 lakhs for which an
expenditure of about Rs. 27 lakhs was
incurred on overhaul and re-overhaul;

(b) whether the said aircrafts have
since been withdrawn from service;
and

(c) what were the reasons which
weighed with Governmeni to with-
draw them from service, after spend-
ing so much on their purchase and
overhauling?

The Deputy Minister of Defence
(Sardar Majithia): (a) It is not a fact
that 226 aero-engines wer« purchased
py the Indian Air Force during 1948-
52 at a cost of Rs. 138 lakhs. The
amount represents the cost of Tem-
pest aircraft (including engines) pur-
chased from UX. during 1648 to 1952,
They did service with the Air Force
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trom 1948 to 1954 when jet aircraft
were commissioned to replace them
in LAF. Squadrons.

(b) and (c). All usable aircraft in
the Air Force are kept in the reserve.
Modern aircraft have replaced the
older types in use esrlier in the
regular Squadrons.

Appointment of Judges on Enquiry
Bodies

Dr. Ram Subhag Singh:
*481.{ Shri Achar:
{ sbri vidya Charan Shukla:

will the Minister of Home Affairs
be pleased to state:

(a) whether the atterntion of Gov-
ernment has been drawn to a press
statement of Shri S. R. Das, former
Chiet Justice of India, published soon
after his retirement regarding the
appointment of judges on enquiry
bodies; and

(b) if so, what are the views of the
Government in the matter?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Government’s atten-
tion has been drawn to m report in
the Statesman dated 2nd October, 1958
in which a staff reporter of that paper
has given a version of what he under-
stood to have been said by the former
Chiet Justice of India while he was
speaking on the eve of the departure
for Calcutta.

(b) Supreme Court Judges are
requested to make enquiries after
consultation with the Chief Justice of
India. Each such case has to be con-
sidered on its merits.

Chlildren’s Book Trust

p :?Il Shri Rameshwar Tantja:
\\x' Shri D. C. Sharma:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Children’s Book Trust has not beem

able 1o publish standard illustrated
books for children so far; and

(b) 1if so0, the reasons for the delay?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) The Trust has not ye’ been able
to set up the Press and start work.

Museums in Madhya Pradesh

*483. Shri Vidya Charan Shukla:
Will the Minister of Scientific Re-

search and Cultural Affairs be pleased
to state:

(a) whether consideration of the
matter of Central assistance to the
State Governments who had formulat-
ed schemes for development of muse-
umg within their jurisdiction, has been
finalized; and

(b) if so, the nature of decision taken
with particular reference to Madhya
Pradesh.

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a). Yes, Sir.

(b). A sum of Rs. 28,500 has been
sanctioned during the current fiancjal
year for development of Museums at
Indore and Raipur.

Export of Pig Iron

Shri Panigrahi:
vy Shri Bibhuti Mishra:
* 7} Shri Oza:

Dr. Ram Subhag Singh:

Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether any quantity of pig
iron produced in Bhilai and Rourkela
has actuslly been exported to  any
country; and

(b) if so, the countries to which it
has been exported?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). Yes, Sir. A quantity of 13,000
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tons of pig iron produced by Bhilai
Steel. Project has been exported to
Japan.

Durgapur Steel Plant

Shri Ram  Krishan Gupta:
" Shri P, C. Barooah:

) Shri D. C. Sharma:

| Shri Supakar:

Will the Minister of Steel, Mines
and Fue) be pleased to refer to the
reply given to Starred Question No.
1216 on the 8th September, 1959 and
state:

(a) whether the Committee appoint-
ed to investigate into the matter of
defectice pile foundations put at the
Durgapur Steel Plant has submitted
its report and

(b) it so0, the findings of the Com-
mittee?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singb): (a) Yes,
Sir.

(b) The findings of the Committee
are being examined by the Hindustan
Steel Limited.

Assistance to Mining Entrepreneurs

*488. Shri Harish Chandra Mathur:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) what assistance, financial and
technical, has been rendered by Gov-
ernment in the development of mines
other than coal and iron ore, particu-
larly to the small entrepreneur;

(b) what machinery and provision
exist for the purpose; and

(¢) what is being done to co-ordinate
mineral development with sllied in-
dustries?

The Minister of Mines and Oil
(Shri K. D, Malaviya): (a) and (b).
No financial assistance has so far been
given directly by the Central Govern-
ment. The State Government of
Orissa intends to form co-operative
societies for_helping small mine-own-
ers and for this purpose a provision
of Rs. 138 lakhs is available Quring

488,
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the curreut plan. The State Gom

ment of Rajasthan has a provision of
Rs. 14:25 lakhs for purchase of equip-
ment for being loaned to small gquarry
owners during the Second Plan., The
State Government of Punjab have also
fo‘x; hfmilur purposes provided Rs. 1'8
1al .

{(c) With a view to feed the demand
of raw materials for industries, the
Government of India and the State
Governments have expanded their
activities in connection with explora-
tion programmes. The Indian Bureau
of Mines through its methods of con-
trol and conservation assists in better
mining ang scientific production from
the mines. All attempts are being
made to keep up as far as practicable
with the demand.
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Collection of Income-Tax

rShri 8. M. Banerjee:
'488 Shri Panigrahi:
LShrl Rameshwar Tantia:
Will the Minister of Finance be
pleased to state:
(a). whether it is a fact that a large
portion of arrears of income-tax has
been realised;
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(b) if so, the total amount realised
up to the 318t October 1959; and

(¢) the amount stil} to be realised?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
and (b). Out of effective arrears of
Rs. 152-38 crores as on Ist April 1859,
a sum of Rs. 23°34 crores was realised
during the period from 1st April, 1959
to 31st QOctober, 1959.

(c). The effective arrears outstanding
on 1lst October 1959 were Rs. 129+41
crores out of the demand made before
31st March, 1959, and Rs. 17-58 crores
out of demand raised in the current
financial year.

Engineering College in Delhi

Shri D, €. Sharma:
Shri Ram Krishan Gupta:
*489. ! Shri 8, A. Mechdi;
| Shri Arjun Singh Bhadauria:
L Dr. Ram Subbag Singh:

Will the Minister of Sclentific Re-
search and Cultural Affairy be pleas-
ed to refer to the reply given to
Starred Question No. 385 on the 13th
August, 1959 and state:

(a) whether the detailed estimates
of costs of the Engineering College in
Delhi have been worked out;

(b) if so, what are they;

(c) details of the assistance to be
ziven by the British Government; and

 {d) nature of progress made so far
in setting up this college?

The Minister of Scientific Research
and Cuitural Affairs (Shri Humayun
Kabir): (a) and (b). Yes, Sir. The
estimates are as follows:

Non-recurring

Rs.in lakhs
Cost of land und buildings (both
instructional and residential™ 26186
Equipment and furnitare | 103- 41
365-27
Recun ing(Ultimate) . . 34°$3

per annum to be reached in
1964-65

2618

(c). Equipment worth (250,000 will
be supplied for the College, in addi-
tion to the services of nine Professors
and one Director of Practical Training
and Placement as well ag two Super-
visors for the Mechanical and Electri-
cal Workshops.

(d). Steps are being taken to register
the College as a Society and to consti-
tute its Board of Governors. Addi-
tional land ig being acquired and pro-
posals have been invited for the de-
sign of buildings.
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Copper Deposits in Bombay

7¢2. Shri Pangarkar: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state:

{a) whether any steps have been
taken by Government to exploit the
copper ore deposits in Bombay State;
and

(b) if so, the details thereof?

The Minister of Mines and Oll (8hri
K. D. Malaviya): (a) No, Sir.

(b) Does not arise.

Mineral Survey in Bombay

703. Shri Pangarkar: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state the results of the mineral
survey that was conducted in Bombay
State during 1958-59?

The Minister of Mines and Oil (Shri
K. D. Malaviya): Reports on the mine-
val investigations conducted by the
Geological Survey of India in Bombay
State during 1958-58 are now under
preparation. A brief summary of all
the reports will be incarporated in the
‘Annual Records’ and the ‘Memoirs’ of
the Geological Survey of India which
will be published in due course. Copies
of such publications are invariably
sent to the Parliament Library in due
course.

Exhibition of Indian Art

Caltural Affairs be pleasted to state:

Written Answers 2 60

(8) whether it i a fact that many
countries have approached India for
the exhibition of Indian Art in their
countries; and

(b) if so, the names of those coun-
tries.

The Deputy Minister of Solentific
Research and Cultural Affairs (Dr.
M. M. Das): (8) If the reference is to
the Exhibition of “5000 Years of Indian
Art” held in West Germany this year,
the reply is in the affirmative.

(b) Attention in this connection is
invited to Starred Question No. 143
asked in the Lok Sabha on the 5th
August, 1959 and the reply given
thereto.

Cycle Thefts in Delhi

705. Shri Ramji Verma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that over
800 bicycles were stolen in the first
eight months of this year in Delhi;

(b) if so, how many of the stolen
cycles were recovered; and

(¢) the steps Government propose to
to take to check such thefts?

The Minister of Home Affairs (Shri
G. R, Pant): (a) and (b). One thous-
and one hundred and seventy four
cycles were stolen during the first
eight months of the current year of
which 176 cycles have been recovered.

(c¢) Police men are posted on duty
at places where large number of cycles
are kept and surprie checking of
cycles is carried out at important cros-
sings. The Public are also advised
through cinema slides to lock their
cycles.

Women’s Education {n Asmam

706. Shrimati Mafida Ahmed: Will
the Minister of Education be pleased
to state:

(a) the amount allotted by Central
Gavernment during 1888-680 to the
Government of Assam for education
of girls; and
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(b) whether the State Government
bad sought any amount for the pur-
pose?

The Minister of Education (Dr.
K. L. S8hrimali): (a) and (b). An al-
lotment of Rs. 2 lakhs was made un-
der the Centrally sponsored scheme
for expansion of girls’ education and
training of women teachers at the
elementary stage. The State Govern-
ment have not so far submitted de-
tajled proposals for this purpose.

Corruption Cases in Orisea

707. S8hri Kumbhar: Will the Minis-
ter of Finance be pleased to state:

(a) the number of Income-tax
officials involved in corruption cases
during 1957-58, 1958-59 and 1959-80
so far in Orissa, District-wise; and

(b) the nature
against them?

of action taken

The Minister of Finance (Shri
Morarji Desal): (a). Nil

(b). Does not arise.

Manufacture of Drilling Equipment

768. Shri Ram Krishan Gupta: Will
the Minister of Steel, Mines and Fuel
be pleased to refer to the reply given
to Starred Question No. 688 on the
22nd August, 19590 and state at what
stage is the question of manufactur-
ing drilling equipment in India?

The Minister of Mines and Oil (8hri
K. D. Malaviya): The manufacture of
drilling equipment in India is under
active consideration.

Scheduled Castes and Scheduled
Tribes in Punjab

709. S8hri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) the total amount sanctioned by
the Central Government for the wel-
fare of Scheduled Castes and Schedul-
ed Tribes in Punjab during 1958-53;
and

(b) how much amount out of it has
been actually spent?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and (b).
A statement is given below.

STATEMENT

(Rs. in lakhs)

Scheduled Tribes Scheduled Castes
State Central Total State Central Total
Sector Sector Sector Sector
Amount Sanctioned. . 1-740 5-750 7-490 *7-470 7-426  *14°896
Amount Spent . 1:490 §-240 6-730 *6-120 9-786  *15-906

*The figures in regpect of State Sector include amounts for Other Backward Classes also.
Since the schemes for the Welfare of Scheduled Castes and Other Backward Classes are being
implemented joiutly, sepsrate figures in respect of Scheduled Castes are not available.

LP.8, Cadre

710. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the present strength
of LP.S. Cadre is considered sufficient
for the Third Five Year Plan; and

(b) if not, the steps which Govern-
ment propose to take to gear up this
Service?

The Minister of Home Affairs (Shri
G. B. Pant): {a) and (b). The State
Governments have been requested to
examine the manpower requirements
of LP.S. officers for the Third Plan
period and the question will be cons-
dered at the time of the preparation
of the Third Five Year Plan.
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Sanchi Monuments

711. Shri D, C. Sharma: Will the
Minister of Sclentific Research and
Cultaral Affairs be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1418 on the 5th March, 1959
and state:

(a) what further amount has been
spent for the maintenance of Sanchi
Monuments during 1958-59; and

(h) the allocation made for the pur-
pose during 1858-60?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
Mi M. Das): (a) Rs. 53,801 from 1Ist
February, 1958.

(b) Rs. 32,810.

Salary Scales of Elementary School
Teachers

912, Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) the total grant sanctioned by the
Centre to each State Government for
increasing the salary scales of elemen-
tary school teachers during 1958-59;
and

(b) whether all the States have
utilised the grants in full?

The Minister of Education (Dr.
K, L. Shrimali): (a) and (b). All the
State Governments, except the Gov-
ernment of Jammu and Kashmir, have
revised the salary scales of primary
school teachers.

Information regarding the grant
sanctioned to and utilised by each
State Government during 1958-59 is
not available, because since that year
the Central grant is being released as
lumpsum advance on the basis of
groups of schemes rather than indivi-
dual schemes. The scheme for the
improvement of salary scales of pri-
mary school teachery is included in
the Elementary Xducation group.

Amistant Commissioners for Schoduled
Cagtes and Scheduled Tribes in States

18, Shri Siddiah: Will the Minister
of Home Aflairs be pleased to refer
to the reply given to Unstarred
Question No. 2143 on the 3rd Septem-
ber, 1959 and state:

(a) whether applications have been
calied for by the Union Public Serviee
Commission to fill up the vacancies of
Assistant Commissionerg for Scheduled
Castes and Scheduled Tribes;

(b) if so, the number of applications
received from each State and Union
Territory; and

(¢) by what time the Union Public
Service Commission will finalise the
selection? "

The Deputy Minister of Home Aflairs
(Shrimatt Alva): (a) Yes.

(b) Information is not yet available
as the Commission’s recommendations
have not been received.

{(¢) It is expected that they will
finalise their recommendation by the
end of December, 1059.

Recruitment through U.P.S.C.

714. Shri Siddiah: Will the Minister
of Home Affairs be pleased to refer
to the reply given to Unstarred Ques-
tion No. 438 on the 10th August, 1959
and state whether the information in
regard to the recruitment of different
categories through the Union Public
Service Commission in 1958 has since
been collected?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): The
required information will be laid on
the Table of the House shortly.

House Loans to Scheduled Castes in
Gurdaspur Distriot

715, Shri D. C. Sharma: Will the
Minhister of Home Affalrs be pleased
to state the number of Scheduled
Castes who were granted “House
Loan” in Gurdaspur District (Punjab)
daring 1958-59?
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_ The Deputy Misister of Home Affairs

(Shrimatl Alva): The required infor-
mation is being collected from the
‘State Government and will be laid
"‘on the Table of the House as soon as
received.

Financial Resources of Delhi Municipal
Corporation

716. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased

to state:

(a) whether any progress has been
made in the submission of the report
by the Special Officer appointed to
assess the financial resources of the
Delhi Municipal Corporation;

(b) it so, the details thereof;

(c) whether Government have con-
sidered the aforesaid report; and

(d) if so, the suggestions in that
report that have been accepted by
Government?

The Minister of Home Affairs
(Shri G. B. Pant): (a) to (d). The
report of the Special Officer has been
received towards the end of October,
1868, and is under examination of the
Government.

Education in the Andaman Islands

717. Shri D. C. Sharma: Will the
Minister of Fducation be pleased to
state the steps taken by Government
during 1858-58 for the development
of education in the Union Territory of
the Andaman Islands?

The Minister of Education (Dr. K. L.
Shrimall): A statement is laid on the
Table of the House. {See Appendix
II, annexure No. 32.)

Indigenous Methoed of Irom Extraction

718, Shri M., K. Ghosh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether Government are aware
of the fact that the indigenous method
of iron extraction is still being carried

on in some parts of India, particularly
in the Koraput District (Orissa) and
low carbon steel is directly extracted
from the ore;

(b) the names of the villages where
such extraction is still being carried
on along with the number of fami-
lHes and furnaces engaged in such
operations in Koraput District;

(c) whether any royalty is charged
by the Forest Department for charcoal
they use for such operation; and

(d) if so, the rate of royalty?

The Minister of Steel, Mines and
Fuel (8ardar Bwaran Singh): (a) Iron
is produced on cottage industry basis
in certain ore-bearing areas of Orissa
and Madhya Pradesh.

(b) Information is not available.

{(¢) and (d). No information is
available. This is a matter within
the jurisdiction of the State Govern-
ment.
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Hyderabad Money in Westminster
Bank, London

{ Shri Ram Krishan Gupta:
720. 4 Shri Padam Dev:
{_ Shri Vidya Charan Shukla:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to unstarred question No. 2349 on the
8th September, 1959, and state at what
stage is the question of recovery of
wone million sterling lying with the
Westminster Bank in London belong-
ing to erstwhile Hyderabad State?

The Minister of Home Affairs
(8hri G. B. Pant): The case is at the
same stage as it was when a reply
was given on 8th September, 18589, to
Unstarred Question No. 2348.

Freight Adjustment Accounts from
TISCO

721. Shri Ram Krishan Gupta: Will
the Minister of Steel, Mines and Fuel
be pleased to refer to the reply given
to Starred Question No. 10968 on the
3rd September, 1858 and state:

(a) whether Government  have
examined the proposal for settlement
of freight adjustment account received
from Mis. Tata Iron & Steel Co.;

{b) if so, the results thereof;

{c) whether the manner of adjust-
ment has been decided; and

{d) the nature of steps taken so far
for the realisation of amount due to
Steel Equalisation Fund from the
main producers of steel? .
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The Minisier of fitesl, Mines and
Fuel (Ssrdar Swarsn Singh): (a) to
(8). The proposal for settlement of
freight adjustment received from
Mjs. Tata Iron & Steel Co. is under
examunation of the Government. A
decision in the matter will be taken
shortly.

Grants for Cultural activities in Oriexa

722. Shri Panigrahi: Will the Minis-
ter of Scientific Research and Cultural
Affairs be pleased to refer to the reply
given to Unstarred Question No. 2853
on the 11th September, 1859 and state:

(a) the name of the institution in
Orissa which was given a grant of
Rs. 3.000 for promotion of cultural
activities in Orissa during 1958-59;

{b) whether any such ‘gmnts have
been given to Orissa in 1959-60;

{c) if so, the amount thereof; and

(d) the principles which determine
the quantum of such grants made for
promotion of cultural activities?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) Orissa branch of
P E.N., Bhubaneswar.

{b) and (¢). No grant has been
sanctioned to any such institution in
Orissa during 1859-60 so far. How-
ever the State Government have been
authorised to incur during 19569-60 an
expenditure not exceeding Rs. 36,000
on the ‘development of Modern Indian
Languages' and Rs. 60,000 on the
‘Development of Museums’.

(d) The sanction of a grant depends
on the nature of the request as well
as on the merits of each case.
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India Office Library

( Pandit D. N. Tiwary:
Shri M. L. Dwivedi:

Shri Prakash Vir Shastri:
Shri Shree Narayan Das:
Shri Ram Krishan Gupta:
Shri Goray:

Shri C. K. Bhattacharya:
742 <« Shri Ajit Singh Sarhadi:
Shri Kodiyan:

Shri D. C. Sharma:

Shri Hem Barua:

Shri Bibhutt Mishra:

Dr. Ram Subhag Singh:
Shri Rameshwar Tantia:
Shri N. M. Deb:

~ | Shri Warior:

Will the Minister of Sclentific
Research and Cultural Affairs be
pleased to state:

281 (Ai) LSD—3

(a) whether it is a fact that both
India and Pakistan presented a joint
note to the Government of the United

Kingdom on or about the 11th
September, 1859 about India Office
Library; and

(b) if so, the reactions of the British
Government thereto?

The Deputy Minister of Scientific
R~rarch and Cultural Affairs (Dr.
M. b1, Das): (a) Yes, Sir.

(b) A reply from the British Gov-
ernment is awaited.

Development of Oriya Language

725. Shri Panigrahl: Wil] the Minis-
ter of Scientific Research and Cultural
Affalrs be pleased to state:

(a) whether the Orissa Government
has forwarded any proposal to the
Central Government in 1959-60 for
grants for development of Oriya
language; and

(b) if so, the nature of proposals
submitted?

The Deputy Minister of Scientifle
Research and Cuitaral Affairs (Dr.
M. M. Das): (a) Yes, Sir.

(b) Publication of encyclopaedias
and book-lets on modern scientifie
topics, editing and publication of the
Mahabharata and translation into
Oriya and publication of the one-
volume Encyclopaedia and one-volume
History of India proposed to be pub-
lished in English by the Government
of India.

National Flag

726. Shri Ram Krishan Gupta: Wil
the Minister of Home Affairs be
pleased to refer to the reply given
to Unstarred Question No. 1060 on the
18th August, 1859, and state:

(a) whether Government have pre-
pared a code for the proper use of
the National Flag:

(b) if so, the details thereof; and



(c) when it will be introduced?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (¢). The code for the proper
use of the National Flag, -is  under
preparation and is likely to be finalis-
ed shortly.

Survey of Forms of Drama

727. Shri Ram Krishan Gupta: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to refer
to the reply given to Unstarred Ques-
tion No. 2108 on the 3rd September,
1959 and state the nature of progress
made so far in completion of the pre-
Mminary survey of various forms
of Drama in different parts of the
eountry?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr. M.
M. Das): The Sangeet Natak Akademi
is conducting the work of survey in
various forms of drama in different
parts of the country through cultural
organisations in the respective areas.
The progress made in some of the pro-
jects of survey isi—

(a) Survey of Dramatic materigl for
Indian Theatre Fact Book:

The Survey project being carried
out by the Bharatiya Natya
Sangh has been completed in
respect of the following seven
regions, (1) Gujerat, (2)
Saurashtra, (3) Kutch, (4)
Rajasthan, (5) Maharashtra,
(6) Vidarbha and (7) Madhya
Pradesh.

The Survey will now be extended
to cover other remaining re-
gions of the country.

(b) Project for acquisition of scripts,
tapes, photographs and filmg of drama
forms:

The project, also being carried
out by the Bharatiya Natya
Sangh, is in its initial stages.

" {¢) Survey of Cultural life of tribes
of Madhya Pradesh:

The Survey report avallable in
two published volumes has
been conducted by the
Bharatiya Lok-Kala Mandal,
Udaipur.

(d) Survey of dramatic ‘activities
in Hyderabad—1894—1957.

The survey was entrusted to the
Kala Mandal, Hyderabad. The
first part of the comprehensive
report covering the period
1894—1957 is now available in
the published form.

(e) Survey of forms of theatr¢ in
Bihar:

This has been entrusted to the
State Akademi, Bihar. Pre-
liminary work has been done.
The survey has been divided
into two parts and the report
is likely to be available at
the end of the year.

(f) Survey in fields of dance, drama
and music in Madras:

The work has been entrusted to
the Madras State Sangect
Natak Sangam. The Survey
is likely to be completed
within six months.

(g) Survey of drama in Orissa:

Preliminary work has begun.

(h) Research of old and traditional
Assamese dramatic forms:

The Assam State Akademi in-
tends conducting a compre-
hensive survey and a report
is awaited.

Ex-Servicemen’s Coleny in
Dandakaranya

128 [ Shri Ram Krishan Gupta:
) 7 Sardar Igbal Singh:

Will the Minister of Defence be
pleased to state:

(a) whether there is any proposal
to establish an ex-servicemen's colony
in Dandakaranye; and
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(b) if 80, at what stage the proposal
is?

The Minister of Defence (Shri
Krishna Menon): (2) Yes, Sir.

(b) The Dandakaranya Development
Authority has been requested for the
allotment of a large block of land in
Dandakaranya area for establishing
land colonies for the resettlement of
ex-servicemen.

- Reorganisation of Forest Department
of the Andamans

f Stri 8. C. Samanta:
* \_Shri Subodh Hansda:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Qucstion No. 2080 on the
28th April, 1959 regarding reorganis-
ation of Forest Dcpartment of the
Andamans and state:

(a) whether investigations by the
Special Police Establishment in  re-
gard to items Nos. 1, 5, 9 and 12 of
the statement appegded to the last
answer have since been completed;

729,

(b) if so, the decision taken there-
on; and

(c) who has been held responsible
for the loss incurred?

The Minister of State In the Minis-
try of Home Affairs (Shri Datars:
(a) Yes,

(b) and (c). The final report of in-
vestigation has been passed on to the
Government of Andhra Pradesh for
mecessary action as the officer is under
the disciplinary control! of that Gov-
ernment. The matter is pending with
the Government of Andhra Pradesh.

Post Graduate Courses in Technology
and Engineering

{ Shri Subodh Hausda:
| Shri S. C. Samanta:
9 Shri R. C. Majhi:
{ Shri Sarju Pandey:

Will the Minister of Sclentific Re-
search and Cultural Affairs be pleas-
ed to state:

230.

(a) whether it is a fact that the All
India Council of Technical Education
has derided for the appointment of a
Commission for the assessment and
development of post-graduate courses
in Technology and Engineering in
the country;

(b) whether this Commission has
been appointed by the Government;

(c) if so, the names of the mem-
bers of this Commission; and

(d) how long it will take to com.
plete the work?

The Deputy Minister of Scientific
Research and Cultural Affairs. (Dr
M, M. Das): (a) and (b). The All India
Counc:l for Technical Education =&«
commended the appointment of a
Commission. Having regard to the
terms of reference of the body recom-
mended, the Government decided to
appoint a Committee which has since
been constituted.

(c). The names of the members of
the Committee are as follows:

1. Prof. M. S. Thacker, Secre- Chairman
tary, Ministry of Scientific
Research and Culrural Affairs
and Dircctor Genersl of
Council of Scientific & In-
dustrial Research.

2. Dr. A. N. Khosla, Vice Member
Chancellor, Rocrkee Uni-
versity.

3. Dr. D. 8. Kothari. Prof. of Member
Physics. Delhi University and
Scientific Adviser to the Mi-
nister of Defence.

4. Dr. K. S. Krishran. Direc- Member
tor, National Puvsical La-
borstory, New Delhi.

s. Dr. H.L.Roy, Amritus Pro- Mcmber
fessor, College of Engincer-
ing and Technology, Jadav-
pus Uriversity.

6. Pref. B. Sengupto, Dirccivor. Member
Indisn Institute of Techno-
logy. Madras.

7. Dr. P. R. Ramrckrishnan, Mcmber
M.P. Principal Coimbatore
Institute of Technology,
Coimbatore.

8. Dr. S. Bhagavanthan, Dirce- Membe ¢
tor, Indian Institute of
Scienc , Bangalore.
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9. Shri G. K. Chandiramani, Member
Joint Educations] Adviser to
the Government of India,
Mini of Scientific
Rescarch and Culturs] Affaire.

10. Dr. P. K, Kelkar, Deputy  Mcomber
Director, Indian institute of Secretary
Technology. Bombay.

(d) The Commi‘tee is expected to complete
its work by Juarce. 1960.

Multipurpose, Tribal Blocks

{ Shri Subodh Hansda:
| Shri 8. C. Samanta:
781, { Shri R. C. Majhi:
Shri Hem Raj:
| Shri Sanganna:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Evaluation Com-
mittee set up to evajuate the progress
of the Multipurpose Tribal Blocks in
all the States has started its work;
and

(b) whether any time has been fix-
ed for the submission of its report?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Yes, Sir.

(b) Yes, Sir. 3lst January, 1960.

Document Purchase Committee °*

Shri Subodh Hansda:
732 Shri 8. C. Samanta:
) Shri Rameshwar Tantia:
| Shri Arjun Singh Bhadauria:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that a
Document Purchase Committee has
been appointed by Government;

(b) if so, whether this Committee
has been given any power for scrutiny
or it is only advisory in character;

(c) the number of Documents pur-
chased upto date since its formation;
and
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(d) the names of the parties from
whom these have been purchased?

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes. But it is desi-
gnated as the Historical Manuseripts
Purchase Committee.

(b) It has the power of scrutiny.
(c) 225 including 14 manuscripts.

(d) 1. Shri 8. A. Asghar Bilgrami
of Hyderabad.

2, Shri K. G. Husain of Ajmeer.

3. Shri Mehr Jaisi of Jais (Distt.
Rae Bareli).

4. Smt. Afsari Begum of Delhi

5. Messrs. Amrit Book Co, New
Delhi. )

6. Shri Ram Dutt of Alwar.

7. Shri M. Gesudraz Khan of Auran-
gabad.

8 Shri Majid Sultan of Hyderabad
(AP).

9. Shri Mahmud Agha of Allahabad.

10. Shri Balram Prasad Saxena of
Lucknow,

11. Shri Ambica Prasad Saxena of
Lucknow,

12. Shri Brij Ballabh Sharma of
Bijnore.

Central Government Employces

733. Shri Harish Chandra Mathur:
Will the Minister of Finance be pleas-
ed to state:

(a) what was the total number of
Central Government employees under
each of the major categories and
what was the actual expenditure on
them during each of the last 5 years;
and

(b) what is the present position?

The Minister of Finance (Shrel
Morarji Desal): (a) and (b). (i) A
statement showing the total number
of civilian employees under Central



2637 Written Answers AGRAHAYANA 10, 1881 (SAKA) Written Answers 2638

Government (excluding the Railways
and the Indian Missions abroad) under
broad categories, for the period 1855
to 1959 is laid on the Table. [See
Appendix II, annexure No. 34.]

(i) A statement showing the
strength of the staff empioyed in the
Railway Board, the Indian Govern-
ment Railwaye and the miscellaneous
Railway Offices for the years 1954 to
1858 is laid on the Table. [See Ap-
Appendix II, annexure No. 34.]

(ili) A statement showing the num-
ber of employees in the Indian Mis-
sions and Posts abroad under the
Ministry of External Affairs, during
the years 1955 to 1959 is laid on the
Table. {See Appendix II  annexure
No. 34.)

(iv) A statement showing the total
expenditure incurred on the salaries
and wages of the Central Government
establishment (excluding Railways
and Defence) for the period from
1956-57 to 1959-60 is laid on the
Table. [See Appendix II, annexure
No. 34.]

(v) A statement showing the cost
of staff employed under the Railways
for the years 1953-54 to 1957-58 i3
laid on the Table. [See Appendix II,
annexure No. 34.]

(vi) A statement showing the cost
of the Civilian personnel paid from
the Defence Services Estimates for
the years 1955-56 to 1959-60, is laid
on the Table. {See Appendix II,
annexure No. 34.]

Stipends to Delhi Students

734. Shrl Goray: Will the Minister
of Education be pleased to state:

-

(a) whether it has come to the notice
of Government that some stipends
awarded by the Education Directorate
did not reach the stipend-holders in
Delhi;

(b) if so, how many such cases
have come to notice; and

(c) hsas any enquiry been made and
what action has been taken in the
matter?

The Minister of Education (Dr. K.
L. Shrimalf): (a) Yes, Sir.

(b) 20.

(c) Yes, Sir. Steps have been taken
to release the scholarships without
delay.
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Jnvestment in Industrial ‘Projects in
Public Secior

236 Shr Ram Krishan Gupta:
) Shri Padam Dev:

Will the Minister of Finance be
pleased to state:

(a) the total amount of sum invest-
cd in the various Industrial projects
in the public scctor during the second
Five Year Plan period upto 30th
. September, 1958; and

(b) the total amount to be invested
. during the remaining period of second
Five Year Plan?

The Minister of Finance (Shri
Morarjl Desai): (a) and (b). The in-
formation is being collected and will
be laid on the Table of the House in
due course.

Weliare Schemes

@37 [ Shri Ram Krishan Gupta:
: \ Shri Padam Dev:

Will the Minister of Education Le
‘pleased to state:

(a) whether the working of various
welfare schemes launched by the
Central Social Welfare Board have
been revised; and

{b) if so, the result thercof?

~ The Minister of Education (Dr. K.
L. Shrimali): (a) No, Sir.

(b) Does not arise.

Service Regulations in Manipur
Territorial Council

i 738, Shri L. Achaw Singh: Will the
Minister of Home Affairs be pleased
’,‘o state:

¢

i (a) whether it is a fact that Mani-
bur Territorial Council have framed
pervice regulations for its employees;
ind

{ (b) if s0, whether a copy of the re-
i3:1.1lat.ions will be laid on the Table?

{
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The Minisier of Home Affalw
(Shri G. B. Pant): (a8) and (b). Under
the provisions of Section 32(4) of the
Territorial Councils Act, 1888, the
Manipur Territorial Council has te
make regulations for governing the
conditions of service of its staff. It
has been ascertained that these Tre-
gulations are at present under pre-
paration.

Article 311 of the Constitution

739. Shri Ajit Singh Sarhadi: Will
the Minister of Home Affairs be
pieased to state:

(a) the toial number of Central
Goverhiment emplovees  who went to
High Court against the breach of the
Article 311 of the Constitution  of™
India in the ycar 1957-58; and

(b; the number of cases where the
H:gh Courts issued writs?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). The information 5 be-
g colleeted and will be laid on the
Table «f the House.

Families Settied in the Andaman and
Nicobar Istands

[ Shri Ajit Singh Sarhadi:
740. { Shri Ram Krishan Gupta:
| Shri Prakash Vir Shastri:

Will the Minister of Home Aflairs
be plcased to state:

(a) the total number of families
settled in the Andaman and Nicobar
Islands so far; and

(b) the States to which they belong?

The Minister of Home Affalrs

(Shri G. B. Pant): (a) 2,643.

(b). West Bengal (displaced persons
from East Bengal), Bihar, Madras
and Kerala. Some families of eva-
cuees from Burma and some familiea
from the former French possession of
Mahe have also been settled in these
Islands.
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Income Tax Act

( 8hri Ajit Singh Sarhadi:
il Shri Ram Krishan Gupta:
Shri D. C. Sharma:

Will the Minister of Law be pleas-
d {o refer to the reply given to Un-
larred Question No. 735 on the 13th
wugust, 1959 and state:

(¢) whether the report of Law
orumission in regard to Income Tax
ict has been considered;

(h) if so, the decision of the Gov-
rnment of India thereon; and

(c) the steps intended to be taken
n regard to implementution thereof?

The Deputy Minister of Law (Shri
fajarnavis): (a) to (). The report
f the Law Commission on the Income-
ax Act is stiJl under consideration in
he Ministry of Finance (Department
if Revenue). Since the Law Com-
rission submitted its rcport, a Com-
nittee under the Chairmanship of
shri Mahavir Tyagi wa- appointed to
‘nquire into the administration of all
hroct taxes. The Committee is  ex-
sected to submit its  report shorlly.
\s some of the rccommendations of
he Committee are likely to relate to
mafiters which have been dealt with
3y the Law Commission, Governmen!
1wve  decided to  consider the two
‘wpcrts together.

Negotlable Instruments Act

) { Shrit Ajit Singh Sarhadi:
742. { Shri Ram Krishan Gupta:
(_ Shri D. C. Sharma:

Will the Minister of Law be pleas
«d to state:

(a) whether the report of Law Com-
mission in regard to the Negotiable
Instruments Act has been considered;
and

(b) it so, the decision of the Gov-
ernment thereon?

The Deputy Minister of Law (Shri
Hajarnavis): (a) Yes.

(b) A Bill for implementing the
recommendations contained in the
Report is in the process of drafting.

Specific Relief Act

(" Shri Ajit Singh Sarhadi:
743. { Shri Ram Krishan Gupta:
{_ Shri D. C. Sharma:

Will the Minister of Law be pleas-
ed to refer to the reply given to Un-
starred Question No. 735 on the 13th
August, 1958 and state the progress
made so far in the drafting and
sponsoring the Bill regarding Snecific
Relief Act?

The Deputy Minister of Law  (Shrl
Hajarnavis): A draft Bill has been
circulated to the State Governments
on the 7th November, 1859 for their
views thereon.

Development of Regional Language of
Punjab

( Shri Ajit Singh Sarhadi:
744. { Shri Ram Krishan Gupta:
| Shri D. C. Sharma:

Will the Minister of Sciemtific Re-
search and Cultural Affairs be pleas-
ed to state:

(a) whetaer any assistance has been
sought by the Punjab Government for
the development of Punjab regional
language during 1959-60; and

(b) i so, the amount given for the
purpose?

The Deputy Minister of Scientifie
Research and Cultural Affairs (Dr. M.
M. Das): (a) Yes, Sir.

(b) No amount has been sanctioned
so far. The Government of Punjgb
have been asked to furnish deta.xls
about their scheme, which are await-
ed.
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Requirements of Coke

Shrimatt Parvathi Krishnan:
45, Shri Nagl Redady:
Shri Warlor:

Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) the estimate of annual require-
ments of coke for industrial purposes;
and

(b) The total availability in both
in the country?

The Minister of Steel, Mines ad
Fuel (Sardar Swaran Singh): (a) The
annual demand for hard coke has
been estimated during 1959 and the
next tew years as follows:

tons

1959 . . . . 9,2,700
1 . . . . 19,74,600
1961 . . . . 12,46.,200
1962 . . . . 14.18,000

The above figures do not include the
requirements of steel plants as they
produce their own coke.

(b). The total availability in both
bye-product and bee-hive varieties has
been estimated as follows:

Availability
Year Bye-product Bee-hive: Tua!
(tons) (tons)  (tons)
1959 . 130,26,5€0  3,50,000 13,76,500
1960 . 1c,07,500  3,50,0CO0 13,57,500
1961 . 11,07.500  3.50,0C0 14,57.500

1962 . 10,77,5CO0  3,50,000 14,27.500

Arrest of a Subedar of Assam
Regiment

748. Shrimati Mafida Ahmed: Will
the Minister of Finance be pleased to
state:

{(a) whether it is a fact that a
Subedar of Assam Regiment was ar-
rested by land customs authorities at
imphal an the 21st August, 1959 with
30 gold bars valued at Rs. 58,000; and

(b) it so, the agtion taken against
him?
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Te Minister of Finanes
MorArfi Desal): (a) Yes, 8ir,

{b) The gold has been confiscated
and & personsl penalty of Ra. 8,000
has been imposed on the Subedar.
Further appropriate action against him
is also being considered.

Scheduled Castes Appointed in
Government Hotels

74?. Shri Kumbhar: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether it is a fact that schedul.
ed castes are selected and appointed
as cooks, bearers and servers in can-
teens, restaurants, tea stalls and hotels
managed by the Central Government;

(D) it so, the number of Scheduled
Castes so far appointed; and

(Bhed

(c) if not, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Yes.

(p) 14.

(¢) Does not arise.
Relief to Political Sufferers

748. Shri Jhulan Sinha: Will the
Minister of Home Affairs be pleased
to state with reference o the reply
given to Starred Question No. 289
on the 10th August, 1959 and state the
total amount given out of the dis-
cretionary fund at  his disposal to
political sufferers in “cases of hard-
ships” in the States and the Union
Teyritories since the start of the
First Five Year Plan (State-wise)?

The Minister of Home Affalrs
(Shri G. B. Pant): A statement giving
the required information is laid on
the Table of the House. [See Ap-
pendix II, annexure No. 85.]

Training of Foreign Teachers

749. Shei Hem Barua: Will the Min-
ister of Education be pleased to state:
(a) whether it is a fact that facili-
ties for training are provided to
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teschers from foreign countries, parti-
culerly of Asia and Africa; and

(b) if o, what i» the number of such
teachers studying or undergoing train-
ing and their subjects of study or
training?

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes, Sir.

(b) Eighty-nine.
Subjects of study/training

(i) Humanities and Fine Arts:—
Education; Oriental Research;
International Studies; Psycho-
logy; Political Economy;
Indology; Sanskrit; Commerce;
Hindi; Law; English; and
Fine Arts.

(ii) Scientific/Technological: —Scie-
nce; Nuclear Physics; Medi-
cine; Agriculture; Veterinary
Science; Engineering; Techno-
logy; Teaching and Crafts;
and allied subjects.

Tours by Ministers .
750. Dr. Ram Subhag Singh: Wilt
the Minister of Home Affairs be pleas-
ed to state the total amount of money
spent on tours undertaken by Minis-
ters and Deputy Ministers of the
Government of India in 1958-597

The Minister of Home Affairs (Shri
G. B. Pant): Rs. 6,498,114,

Removal of Untouchability

751. Shri Kumbhar: Will the Minis-
ter of Home Affairs be pleased to-
state:

(a) the financial help given to vari~
ous non-official agencies of Union
Administrations during the years 1958-
59 and 1959-60 so far for removal of
untouchability; and

{b) the amount spent by them in
their respective Union territories
during 1958-59 and 1959-60 so far?

The Deputy Minister of Home
Affajrs(Shrimati Alva): (a) and (b).
A statement is given below.

STATEMENT

Name of the Union Administration

1. Delhi . . .
2. Manipur . . . . . K
3. Tripura . N
4. Himachal Pradesh

Financial help given Amount spent b
to various non-official them in their respece
agencics of Union Ad- tive Union territories
ministrations for during

removal of untoucha-

bility during
1958-59  1959-60  1958-59  1959-60
{upto 30-9~
1959)
Nil Nil Nil Nil
Nil Nil Nil Nil
Nil Nil Nil Nil
3,200 5,020 8,200  Nut avail-
able

lncome-t;u De;)-é;-txf{ent
752. 8hri C. K. Bhattacharya: Will

the Minister of Finance be pleased to
state:

(a) whether there is any training
systemn for the lower staff of the
Income-tax Department before being
actunily appointed to regular work;
and

(b) if not, the reasons therefor?

The Minister of Finance (Shri
Morarji Desai): (a) There is a pro-
gramme of training for directly rec-
ruited Inspectors and Upper Division
Clerks before being actually appoint-
ed to regular work. The question of
introducing a training programme for
Lower Divigsion Clerks is under con-
sideration.



2647 Written Answers
(b) Does not arise in view of (a)
above.

Indian School of Mines and Applied
‘ Geology, Dhanbad

753. Shri Snpakar: Will the Minis-
ter of Secientific Research and Cul-
taral Affairs be pleased to state:

(a) what amount of money has
‘been spent on the expansion of the
Indian School of Mines and Applicd
Geology at Dhanbad since the begm-
ning of the Second Five Year Plan
period:

{(b) whether it is a fact that no
construction work has been under-
taken during the last two years, re-
sulting in want of accommodation for
students of the School: and

(¢) if so, the reasons fur delay m
the ronstruction of the new buiid-
ings?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) Rs. 2420 lakhs

{b) No, Sir.

Nearly 5} lakhs of rupees have been
spent on various works during the
period from Ist April, 1958 to 31:t
Orctober, 1959.

(¢) Does not arise.

Republic Day

734. 8hri Hem Raj: Will the Minis-
ter of Defence be pleased to state:

(a) whether it is proposed to re-
duce the Republic Day Expenditure
in 1960; and

(b) it so, to what extent and on
what items?

The Minister of Defence (Shri
Krishna Menon): {(a) and (b). The
pattern of Republic Day Celebrations
proposed for 1980 is roughly the same

DECEMBER 1, 1959
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as in previous years. The major
part of the expenditure is on:

(i) transportation of troops and
equipment;

(ii) barricading and
arrangements;

seating

(iii) temporary camps for Army,
Naval and Air Force person-
nel who come {rom out-
stations, L.S.S. and N.CC. "
Contingents and Folk Dance
parties.

There is not very much scope for re-
duction in the above items of ex-
penditure,  However, every possible
effort will be made to econom.-. . e

Civilian Articles Produced in
Ordnance Factories

155. Shri Chuni Lal: Wil the
Minister of Defence  be pleased to
state:

ta) the artwcles of civitian use that
are being manufactured in the Ordi-
nance Factories and how these articles
compare with those which are avail-
able 1n the market. in  price and
qualily;

th)y whether 35 mm  and 16 mm.
Film Projectors are still being manu-
factured; and

(c) if not, why the manufacture of
these itemse has been discontinued?

The Minister of Defence (Shri
Krishna Menon): (a) A widc range of
civilian goods are produced in the
Ordnance Faclories. A list of some
of the important civil trade items
produced in the factories is laid on
the Table of the House, {Sce Appen-
dix II, annexure No, 36). In addition,
substantial gquantities of chemicals,
spring steels, non-ferrous semi=
fabricated materials, complicated
machine parts involving castings, forg-
ings and machinings have also been
produced by the Factories for public
and private industries on demand.
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These compare favourably in price
and quality with similar articles avail-
able in the market.

{b) and (c). The question of bulk
manufacture of these projectors in
the Ordnance Factories is still under
examination. Only one prototype of
35 mm. projector has been completed.
The second one is in advanced stage
of manufacture. It is proposed to
take up bulk production of 16 mm.
projector in the first instance after a
design is finalised as there is a greater
demand for this type.

Drinking Water Wells and Houses for
Scheduled Castes

756. Shrl B. K. Gaikwad: Will the
Munister of Home Affairs be pleased
to state:

(a) the number of drinking water
wells constructed for the Scheduled
Caste pcople in non-municipal aieas
in the then Part "B’ and ‘C States to
which the Centre had pgiven ad
during the First Plan purwed; and

(b) the number of houses construct-
ed for the Scheduled Caste people In
non-municipal arcas in the then Part
‘B’ angd 'C’ States to which the Centie
had given wmid durmg the First Plan
period?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and (b).
During the First Plan period grants-
in-aid to State Governments were
given for implementation of welfare
schemces of backward Classes gencral-
ly in non-municipal areas. The in-
ormation asked for is contained in
Statement No. 3 Appendix XXVII and
Statement No. 3 Appendix XXVIII of
Part II of the Report of the Commis-
mioner for Scheduled Castes and Sche-
tduled Tribes for the year 1956-57.

Department of Archaceolog:
»i

i 957, Shrl Narasimhan: Will the
Minister of Sclentific Research and
.blllttll'll Affairs be pleased to state:
i “{a) whether Government are aware
«of the criticism of the Department of

Archaeology in the “Report on the
work of the Archaeological Survey of
India” by Sir Leonard Woolley, who
was invited by the Government of
India in 1939 to review the work of
the Department;

(b) What is the machinery employ-
ed by the Government to see that the
1939 conditions do not recur and to
sec to the efficient working of the
department in view of this criticism
and of the tremendous increase in the
budget allotment within recent yvears;
and

(¢c) whether Government are con-
cidering the desirability of having an-
other enquiry now into the working
of the Department sinee the above en-
quiry by Sir Leonard Woolley was
conductcd nearly twenty years ago
especrally when the department have
taken over  structural  conservation
compielely?

The Deputy Minister of Srientific
Research and Cuitural Affairs (Dr.
M. M. bas): (a) Yes S.r. S Leonard
Woolley i hi: 1eport in 1933 criti-
cized the excavation {echnique  and
policy followed by the Archaeologi-
cal Survey of India Lu! praised its
conservation work.

(b} The present officers  of  the
Union  Departmsnit  of Archaeology
are fully train-d in the modern
methods of excavation technique.  So,
there iz no chance of the conditions
of 1939 being repeated.

(¢) No, 8ir.

Sports in Punjab

758. Shri Daljit Singh: Will the
Minister of Education be pleased to
state:

(a) the amount of grant allotted to
the Punjab Government for the en-
couragement of Sports during the
Second Five Year Plan period so far;
and
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{b) the datails of the smount spent
year-wise on various schemes?

The Minlster of Educstion (Dr, K.
L. Shrimali): (a) and (b). A sum of
Rs. 80,500 has been allotted to the
Punjab Government in November,
1959 for disbursement to educational
Institutions of the standard of High
Schools{Higher Secondary Schools and
sbove, for the acquisition of play-
fields. Since the grant was sanction-
ed only on 23rd November, 1858
details of the amount spent out of it
have not yet been received.

Polo Cinb in Manipur

759. Shri L. Achaw Singh: Will the
Minister of Education be pleased to
state:

(@) whether any grant-in-aid has
been given by the Manipur Adminis-
tration to any Polo Club or Associa-
tion during 1958-59; and

(b) it so, the amount given and the
name of the recipient?

The Minister of Education (Dr. K.
L. Bhrimali): (a) Yes, Sir.

(b) Rs. 5,000 to Shri Maibam Iboton
Singh, Honorary Secretary, All Mani-
pur Polo Club, Imphal

Delhi Police Stations

766, Shri Hem Barua: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
Police Station in Kamla Market and
Police outposts at Nareina Phatak,
Chanakyapuri are housed in tents;

(b) whether it is also a fact that
there is no provision for electricity,
water and bath-rooms; and

(¢) what steps are being taken to
houge them in pucca buildings and
provide ordinary facilities?

The Minister of Home Affairs (8Shri
G. B Paut): (a) The Police Station,
Kamla Market and the Police Post at
Nareina Phatak are temporarily

-

housed in tents. The Police Post
Chanakyapuri is housed in a pucea
building.

(b) The Kamla Market Police Sta-
tion end the Chanakyapuri Police
Post have electricity, both-rooms and
water, The Nareina Phatak Police
Post does not yet have these facilities.

(¢) Action is being taken to acquire
land and construct buildings which
will have the necessary facilities.

Training in Co-operatives

761, Shri Aurobindo Ghosal: Will
the Minister of Education be pleased
to state:

(a) whether the training in co-
operatives is imparted in any univer-
sity; and

(b) if so, in which universities and
what is the standard?

The Minister of Education (Dr. K.
L. Shrimali): (a) and (b). A state-
ment is given below.

STATEMENT

So far as the Government are
aware, Co-operative Training is not
at present a separate subject of study
in any University except the Uni-
versity of Andhra, but it forms part
of courses in Agriculture and Econo-
mics at Intermediate and Bachelor's
and Master's degree stages in the
following Universities:

(1) Agra

(2) Aligarh
(3) Allahabad
(4) Annamalai
(5) Bombay
{8) Gauhati
(7) Gujarat
(8) Karnatak
(9) Madras

(10) Mysore

(11) M. 8, University of Barodw

(12) Nagpur '
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(13) Osmania

(14) Punjab

(15) Poona

(16) Rajasthan

(17) Saugar

(18) S.N.D.T. Women's
(19) Kerala

(20) Sri Venkateswara
(21) Utkal.

1t is understood that the University
of Andhra hag instituted a special
<ourse in Co-operation from the cur-
rent academic year.

Stock of Steel

762. Shri M. B. Thakore: Will the
Minister of Steel, Mines and Fuel be
pleased to lay a statement on the
Table showing the position of stocks
of steel held by:

(i) Railways;

(ii) Irrigation projects; and

(iii) Government industrial pro-
jects in the public sector as

on 1st January, 1956, 1957,
1858 and 1959;

and the percentages of capacity to
which Industries using steel in the
public sector have been working?

‘The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): The in-
formation is being collected and will
‘be laid on the Table of the House.

«Open Hearth and Electric Furnaces

Shri M. B, Thakore:
763, 4 Shri Oza:
( Shri K. U. Parmar:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) the total number of (melting
scrap consuming) open hearth and
electric furnaces in the country with
their total rated capacity and present
total effective capacity; and

(b) whether these furnaces are
planned to augment their rated
capacities?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
There are 12 electric furnaces and 1
open hearth furnace in the country
making steel from melting scrap.
The rated capacity of all the furnaces
tgether is about 78 tons per heat and
the total effective capacity about
98,000 tons per annum,

(b) Yes, Sir.
Steel
64, J Shri M. B. Thakore:
Shri Oza:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) the rates at which the tenders
for various categories and sizes of
steel were decided after the begin-
ning of American steel strike and
the rates for the identical categories
and sizes which were prevalent be-
fore the American steel strike;

(b) whether a copy of the complete
statement of account of the Steel
Equalisation Fund will be laid on the
Table;

(c) the number of factories using
sheet steel as primamy raw material;

(d) the percentage of -capacity
claimed by the processing factories to
which these factories have been
working due to lack of sheet steel;
and

(e) what steps Government have
taken so far to enable these factories
to work to the full capacity claimed
by these factories?

The Minister of Stcel, Mines and
Fuel (Sardar Swaran Singh): (a) A
statement is laid on the Table of the
House. ([See Appendix II, annexure
No. 87].

(b) A statement of accounts as on
30th September, 1959 is laid on the
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Table.
No. 37].

(¢) There are 438 factories who re-
ceive Sheets from the Central Steel
Processing Industries quota. The in-
formation regarding the factories who
are getting sheets from the State
Steel Processing Industries quota is
not available.

[See Appendix II, annexure

{d) The percentages of allocation of
sheets to capacities of factories vary
from factory to factory, depending on
the essentiality of the items manu-
factured.

(e) The indigenous capacity for
manufacture of sheets is being in-
creased. Import is also being resort-
ed to within the limitations of foreign
exchange availability.

Cultural Centres in Orissa

765. Shri Kumbhar: Will the Minis-
ter of Scientific Research and Cultural
Aftatrs be pleased to state:

(a) whether any financial help has
been given to the Orissa State Gov-
ernment for construction of cultural
centres;

(b) if so, the location of the Centres,
District-wise; and

(c) the amount allotted to each
centre?

The Depgty Minister of Scientific
Research and Culural Affairs (Dr.
M. M. Das): (a) Not so far.

(b) The State Government has
proposed Junagarh (Kalahandi Dis-
trict), Athamallik (Chenkahal Dis-
trict) Kalyanpur (Cuttack District),
Boirani (Ganjam District) and Bharat
Trilochanpur (Balagore District).

(c) This has not been settled yet.

Eastern Zonal Council

768. Shri Surendranath Dwivedy:
. Will the Minister of Home Affairs be

pleased to state:
" (a) bow many sittings of the
Eastern Zonal Council have been held
' since its inauguration;

" a6g6,

(b) when was the h;t metﬁn: held :
and where; and

(¢) whether the queltlon of amai-
gamation of Seraikalla and Kharswan
areas of Bihar into Orlssa was raised
in the last meeting?

The Ministor of Home Affairs (Shri .
Q. B. Pant): (a) Four sittings of the
Eastern Zonal Council have been held
since it inauguration.

(b) The last meeting was held at
Bhubaneswar on the 12th November,
1959.

(¢) No.

Recognition of Hindi Examinations

767. Shri Vidya Charaw Shokla:
Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 1692 on the Tth
April, 1959 and state The details of
action taken on the report of the
Reviewing Committee in the light of
the observations made by the Hindi
Shiksha Samiti at its meeting held on
the 3rd March, 1959°

The Minister of Education (Dr. K.
L. Shrimall): The recommendations
made by the Hindi Shiksha Samiti in
its meeting held on the 3rd March,
1959 on the report of the Reviewing
Committee have been accepted by this
Ministry, and a Press Note in the
matter will be issued shortly,
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. Armed Forces Personnel in NEFA.
and Naga Area

769, Shri Rameshwar Tantia: Will
the Minister of Defence be pleascd to
state the steps taken by Government
to provide recreational facilities to
armed forces personnel stationed in
NEFA and Naga areas?

The Minister of Defence (Shri
Krishna Menon): The gencral orders
laying down scales of amenity grants
for troops (JCOs and ORs) are ap-
plicable to the troops serving in NEFA
and Naga areas also. These general
orders provide for:

(a) a per capita grant of Rs. 2 per
annum in t{wo equal instalments to
units for the provision of sports gear,
indoor games, literature, radios,
gramophones, gramophone records,
musical instruments and anything else
that conduces to the well being and
morale of the soldiers, which is not
supplied by Government and which
the soldiers themselves cannot pro-
vide.

{(b) Additional per capita grants at
varying rates to small independent

units depending upon their strength;
and

(¢) A literature grant of 25 naye
paise per capita per annum payable in
two equal instalments for the pur-
chase of suitable reading material from
the open market, the rate being higher
in the case of units with small
authorised strength.

Certain reserve amounts are also
‘sanctioned and operated at the Army
Headquarters and Command levels to
cover expenditure in special cases and
for special purposes such as additional
gramophone  records, recreational

litexature in Indian languages and.
miscellaneous amenity stores.

2. So far as troops serving in NHTA
are concerned, arrangements are also
in hand for the provision of 200 radio
sets, Bésides, the Armed Forces.
Welfare Women’s Organisation also.
occasionally sends gifts such as books,
magazines, cigarettes, pickles and such
other items.

Steel

?70. Shri Rameshwar Tantia; Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether it is a fact that avail-
ability of steel of all types was less
in 1958 thsn in earlier years; and

(b) it so, the reason for the same?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Yes
Sir.

{b) This was mainly due to smaller
imports on account of shortage of
foreign exchange,
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Proof and Experimental Centre,
Chandipur

772. Shri B. C. Mullick: Will the
‘Minister of Defence be pleased to
wtate:

(a) the total acreage of cultivable
land lying under the possession of
Proof and Experimental Centre at
Chandipur in the district of
Bangalore;

(b) how many acres of land has
been leased out to the people for the
year 19858-60;

(c) whether it is a fact that the
paddy crops from this area have been
completely damaged on account of
recent cyclone and saline inundation;
and

(d) if so, whether any steps have
been taken to exempt the peasants
from the peyment of money for the
Yyear 1959-60?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). About
1167 acres, the whole of which is at
present under cultivation by private
lessees.

(c) and (d). Government of India
have no information about the damage
caused to the crops. Nevertheless,
since the State Government assess the
rent every year on the basis of yield
per acre and collect it on behalf of
the Ministry of Detence, suitlable re-
duction in rent will, no doubt be
made.

Gauhati Refinery

778. Shrimati Mafida Ahmed: Will
the Minister of Steel, Mines and Fuel
be pleased to refer to the reply given

to Starred Question No. 92 on the 16th
November, 1858 and state:

(a) whether it is a fact that the
subsoil at the site of the Gauhatd
Refinery has been found to be soft
for installation of the machinery; and

{b) the details in this regard?

The Minister of Mines ang Of
(Shri K. D. Malaviya): (a) and (b).
During the investigations peats were
found at some places of the site. As
a result, the Reflnery layout had to
be reorientated to avoid as much as
possible of the peaty area, and
wherever it occurred it is proposed to
strengthen the location by pile
driving. -

12 hrs.
MOTIONS FOR ADJOURNMENT

ALLEGED WRONGFUL ARREST AND IpS-
CHARGE OF CERTAIN PERSONS IN
TRIVANDRUM

Mr. Speaker: I have received notice
of an adjournment motion from Shri
V. P. Nayar saying that somebody
was prevented from voting.

Shri V., P. Nayar (Quilon): Not
voting, Sr.

Mr. Speaker: What is it then?

Shri V. P, Nayar: I have received
two telegrams from Shri Easwara Iyer
who apart from beng a Member of
this House representing the Trivan-
drum City also happens to be one of
the lcading lawyers of the city and
an advocate of the Supreme Court.
From his telegrams I understand that
41 Communist Party workers were
arrested and then taken before a
First-class Magistrate. With your
permission, Sir, I wll read the two
telegrams so that the whole thing will
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be clear.
like this:

“REFERENCE LAW AND
ORDER SITUATION TRIVAN-
DRUM GOONDAS ATTACKING
PARTY WORKERS AND PER-
SONS ENGAGED FILING
CLAIMS AND OBJECTIONS
BEFORE REVISING AUTHO-
RITY STOP POLICE PROCEED-
ING AGAINST COMMUNIST
PARTY PERSONS ONLY STOP
PRAY TAKE NECESSARY
ACTION.. EASWARAN".

The first telegram reads

The second telegram reads:

“REFERENCE MY TELEGRAM
TODAY 4! ACCUSED PARTY
PEOPLE IN CC 391/1859 OF
TRIVANDRUM FIRST ADDI-
TIONAL SECOND CLASS
MAGISTRATE COURT  DIS-
CHARGED TODAY BY COURT
... EASWARAN".

According to the rules under the
Representation of the People Act it is
incumbent on anybody whose name
hags been omitted or anybody who
suspects that a wrong name has been
included to file his objection or his
cla'm before the 30th day. My infor-
mation 1s that on the 30th day when
people went there to present their
claims or objections they were remov-
ed under the pretext that they were
involved in some crime 41 of them
were taken into police custody and
when they were produced before the
court the court could not proceed with
the case and they were discharged.
If these telegrams were from an ordi-
nary political worker I could have
understood it, but when Shri Easwara
Iyer uses the word ‘discharged’ he
uses the word in the strictest legal
sense. Sir, when can a Magistrate
discharge an accused? You know, Sir,
that no......

Mr. Speaker: Order, order. We
need not argue this matter here. The
only pont is......

Shri V. P, Nayar: Sir, I may sub-
mit that because of the use of the
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word “discharge” it is obvious that
the Magistrate before whom these 41
persons were produced was convinced
that the charge was groundless. It is
only on that ground that the Mag's-
trate could have discharged the accus-
ed. By that time the whole day was
wasted and these 4] persons were
prevented from getting themselves
registered. My hon. friend. Shri
Narayanankutty Menon says he has
‘nformation that they were kept in
custody for four days and ultimately
when they were taken to the court
they were discharged because the
Magistrate prima facie found that the
charge was groundless. I could have
understood any other procedure—if
they were discharged under section
208. It is not possible because
evidence could have been adduced.
The word “discharged”, therefore,
must mean that they were discharged
because the Magistrate was led to
conclude that the charge was ground-
less. In this case, if 41 persons were
taken when they went before the
revising authority to file their claims
and objections, how can there be free
and fair elections? 41 1s not a small
number in a small town.

Shri Narayanankutty Menen
(Mukandapuram): Sir, I would like
to add one thing. On the 27th when
they were before the Returning Officer
to file their objections they were
arrested and taken into custody. On
the 28th they were produced before
a Magistrate without a charge-sheet.
Yesterday they were again produced
before the Magistrate with a charge-
sheet and he immediately ordered that
they be discharged as prima facie
there was no case. Therefore, they
were deprived of their right to get
themselves enrolled as voters in their
const tuency because of the illegal
custody. The police issued a statement
that these people were guilty of
rioting and arms had been recovered
from them. On the 29th when they
were produced before the Magistrate
they were discharged because prima
facie there was no case. It is. there-
fore, obvious that the whole attempt
was to deprive them the chance of
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enrolling themselves as voters in
their constituency.

The Minister of Home Affairs (Shri
G. B. Pant): Sir, there had been some
petty incidents there and some
persons ‘who were supposed o be
sympathisers, whether of Communist
or of.other politica) parties, have been
involved in them. Cases have been
registered by the police. The police
have been on the alert right through
so that full freedom might be enjoyed
by all concerned, and it is possible
that the police might have arrested
some persons who were sympathisers
of the Communist Party. They have
also arrested or they have at least
registered cases against others also.
It the police do not take action in
such cases, there is greater danger of
people being prevented from going to
the registering officers and getting
their nameg registered. The mere
fact that in a particular case some
persons were arrested and they were
discharged does not prove anything.
Well, of course, there are cases often
prosecuted which end in discharge or
scqu'ttal, but that does not suggest
anything and I do not think that can
be a matter for an adjournment
motion.

I do wish that no wrong action be
ever taken against anybody, and also
that full opportunity should we given
to everyone to get himself registered
or to fi.e an objection or an applica-
tion for getting himself registered. If
any further instructions arc¢ necded, 1
shall do so.

Shri Narayanankutty Menon:
There is one wrong statement, The
hon. Minister said that the police
might have arrested people from other
parties also.

Mr. Speaker: No; he said that they
might have d'scharged others also.

" Shri Narayanankutty Menon:
There is a statement exhibited in the
news column here, a statement by the
District Superintendent of Pol‘ce that

there was rioting there by the Com-
munists, 41 persons have been arrest-
ed and arms have been recovered.
He has said that no other cases have
been charged in that connection.

Shri V. P. Nayar: While that is the
position according to the police, and
the Magistrate does not find it even
necessary to adduce evidence and he
discharges the accused immediately
they are produced, I would like to
have one clarification from the hon.
Home Minister. If these 41 persons
have been denied the opportunity to
file their claims or objections as
stipulated under a particular rule of
the Representation of the People Act,
what is the remedy open to them?
They were in custody during that
period. It has been found that they
were not guilly at all, there was no
charge and the charge framed was
groundless.

Shri G. B, Pant: I think if they are
unduly prevented from filing their
objections or their petitions, then the
time should be extended in their case.

Mr. Speaker: In view of the state-
ment from both sides, and particularly
the statement from the hon, Minister,
I do not think it is necessary to admit
this adjournment motion.

12.104 hrs.

EXPLOSION ON AMRITSAR-PATHANKOT
RAILWAY TrACK

Mr. Speaker: I have received notice
of another adjournment motion from
Shri Vajpayee regarding an explosion
on the Amritsar-Pathankot railway
line on the 28th November, 1959

Shri D. C. Sharma (Gurdaspur): {
have also given notice of a calling the
attentive motion about th's matter.

Shri 8. M. Banerjee (Kanpur): This
matter was referred to yesterday.
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" Mr. Speaker: The hon. Member who
has tabled this adjournment motion
says that the accident has resulted in
the track being blown up, the
Amritsar-Pathankot passenger train
engine suffering damage and the dis-
location of passenger and goods traffic
on the route. Already, a calling
attention notice received on the same
subject has been referred to the
M nistry concerned. shri D. C.
Sharma informs us that he has tabled
a short notice question also. Is the
hon. Minister in a position to reply
now?

Shri Ram Krishan Gupta
(Mahendragarh): I have also given
notice of a short notice question on
this subject. No statement should be
allowed to be made on this motion
because we will be deprived of
chances for rais'ng short notice ques-
tions.

Shri Vajpayee (Balrampur): It 1s
open to the Congress Members to
move an adjournment motion.

Mr. Speaker: Shri Shahnawaz

Khan.

Shri Ferose Gandhi (Rae Bareli):
The Minister is not in his seat.

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): We have
not got very detailed information
available with us. But this much I
can say. From the information re-
ceived at 21.35 hrs. on the 28th of
November, 1959, 6 ABP was held up
at mile No. 58/17-18 due to explosion
of a bomb between Jakolari and
Sarna. No one was injured or kiiled
but the track was badly damaged.
There was slight damage to the
engine. Civil and police officers,
Gurdaspur and Pathankot, were advis-
ed and they inspected the site at
about 23 hours. After inspection, SP
Gurdaspur permitted 6 ABP to
proceed to Pathankot which suffered

3 hours and 40 minutes’ detention and
arrived at Pathankot at 1.80 hours.
Further traffic over the affected
portion has been stopped till repairs
are completed after making a search
of the track and the area in day-time.
One ABP was cancelled between
Pathankot and Amritsar and also 57
Down  between Gurdaspur and
Pathankot. Passengers of 57 Down
proceeded by bus, AEN and ATS,
Amritsar, are at site.

Shri D, C. Sharma: This is the
second incident that has taken place
on the same line.

Shri Shahnawax Khan: I have not
yet finished. ASO (Spl. Int) of the
headquarters office has left yesterday
for the 3cene to make further
enquiries. AIG/GRP and the civil
and poiice officers, Gurdaspur and
Pathankot, have inspected the site.
AIG/GRP, Punjab, is  making
enquiries on the spot and further
details are awaited.

Shri Vajpayee: A similar explosion
accurred on the same section on the
16th January this year. It appears
that Government have failed to take
necessary precautionary measures to
safeguard the track. It is a serious
matter and in view of the national
crisis that we are facing, the railway
lines ought to be properly guarded,
and the House should be given an
opportunity to discuss this question.

Mr. Speaker: Are not adequate steps
being taken to guard the railway
lines?

Shri Shahnawaz Khan: Every pos-
s'ble step is being taken. A very
thorough enquiry was held on the last
occasion and the conclusion was that
the accident was a result of a definite
act of sabotage from somebody outside
our borders.
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Shri Braj Raj Singh (Ferozabad):
Then that becomes more serious.

Shri Shahnawazs Khan: We have
introduced continuous patrolling of
the line. The G.RP. and the RP.F.
are patrolling the line and all neces-
sary precautions are being taken.

Mr. Speaker: When an accident took
place in January, it was said@ that it
was the result of a sabotage. This
accident is not said to be in any way
connected with the other incident. The
hon. Minister has made some enquiries,
and he is awaiting some further infor-
mation. As soon as he gets some more
information, he will place it before the
House, and if any such need arises
from the facts elicited, I shall certain-
ly consider the desirability of having
a discussion on this matter, if neces-
sary. At present. I am not called
upon to give my consent to this
adiournment motion.

12.18 hrs.

RE: EXPLOSION IN ASANSOL

Shri 8. M. Banerjee (Kanpur): Yes-
terday, I gave notice of an adjourn-
ment motion about the explosion in
Asansol, and it was brought up in the
House. There was also reference as to
whether it was a Central subject or
not. The subject was raised in the
‘West Bengal Legislative Assembly,
and the Chiet Minister of West Bengal
has said that it being a Central sub-
ject, he has already written to the
Central Government. The death-:0ll
in this accident now stands at 46.

Shri Braj Raj Singh (Ferozabad):
More may die in view of the serious
injuries caused.

Mr. Speaker: When this matter was
brought up yesterday, the hon. Deputy
Minister said that full information was
not yet available. To the best of his
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recollection, no permit was given, snd
it seems to have been a case of unau-
thorised storing of ammunition. There.
fore, the explogion must have occurred,
1t is also open to the State Government:
to give permits upto 50. I do not
know all the units there, and they may
be of a smaller account. Now, the
Chief Minister of West Bengal seems
to have stated that this is a Central
subject and so on, In view of the
large casualties that have resulted,
may [ know what exactly the hon.
Minister has to say in this matter?

Shri Narayanankntty Menon
(Mukandapuram): Licensing is sub-
ject to the Central Government's ins-
pection and comes within the duties of
the Inspector of Explosives. It is not
the absolute power of the State Gov-
ernment.

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): I have not
yet received any detailed report from
the Inspector of Explosives who has
proceeded to the spot. The Chief
Inspector of Explosives who is at
Nagpur has also been asked to go to
the spot We are awaiting a report
from these authorities. According to
the Expiosives Act, the District Magis.
trate also has to make a preliminary
enquiry when an accident like this
takes place. We have not received any
detailed report till now. We are await-
ing a report. As soon as I get a
report, [ would be abic 1o make a
statement on the matter giving the
reasons for this accident and other
particulars.

Shri Braj Raj Singh: In such mat-
ters, there must be quick action. At
present, 48 people have died, and more
may die because serious injuries have
been caused. They have not yet
received a report. They must be vary
quick in these matters.

Shri K. C. Reddy: I quite aree that
this has been & very serious accident,
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and Quite a number of people have
died, and several have been injured.
I would like to take this opportunity
of conveying to the members of the
bereaved families our condolences. We
are doing everything possible to
expedite the report. As soon as the
report is made available to us, I will
make a statement.

Shri Hem Barua (Gauhati): The
Chief Minister of West Bengal hax
written about it to the Central Gov-
ernment saying that it is a Central
subject. May I know what the Cen-
tral Government has got from the
Chief Minister of West Bengal?

o

Mr. Speaker: The hon. Minister says
he is making enquiries and is trying to
expedite the report.

Shri Narayanankutty Menon: When
a serious accident like this happens, 1t
is not that we are much worried about
the accident alone, What we arce
worried about is the mechanism and
the functioning of the Central Gov-
ernment. The Chief Inspecior of
Explosives is functioning from Nagpur,
and the Government are taking all
possible steps. What we want is an
assurance from the Minister that the
machinery of the Central Government
and of the Inspector of Explosives 1s
tightened up so that this sort of unli-
censed ammunition and explosives will
no¢ be permitted hereafter, That is
the preventive aspect of it. We are
stressing today the preventive aspect

Shri K. C. Reddy: It is these aspects
abou. which we have no definite infor-
mation. It is not definitely knowa
whether there were unauthorised
licensees or whether there were unau-
thorised persons who were storing
these goods. It is not known whether
the District Magistrate issued licences
or whether the Inspector of Explosives
issue licences. Al these facts are yet
to be ascertained. We are awaiting
the report.

Shri Hem Barua: 1 want to know
specifically what the Chief Minister of
West Bengal has written to the Central
Government on this matter.

Mr. Speaker: After the accident,
they are making enquiries.

The Prime Minister and Minister of
External Affairs (Shri Jawabarlal
Nehru): It is.obvious that there has
been a very serious accident or inci-
dent, whatever it was, involving so
many deaths. It is totally immaterial,
so far as this House is concerned, whe-
ther it is the Central Government's
responsibility or the State Govern-
ment’s responsibility. This House is
interested in knowing all the facts, and
it is right that we place them even
if it falls within the purview of the
State Government, and it is not only
the facts of this case, but also the facts
in regard to the other questions that
have been raised by some hon. Mem-
bers as to who issued the licence, how
this kind of thing can be prevented,
etc. 1 am sure at the present moment,
it is pretty difficult to discuss it when
all the facts are not before us. Those
facts should be obtained as rapidly as
possible after full enquiry.

Mr. Speaker: Yes, in two or three

days.

Shri H. N. Mukerjee (Calcutta-
Central): In the West Bengal
Assembly, an adjournment motion was
brought in in order to secure from the
West Bengal Government particulars
about what exactly has been done, or
is proposed to be done, and in answar
to that motion, the Chief Minister said
that he had informed the Central Gov-
ernment about it, because it falls, for
some reason, within the jurisdiction
of the Central Government We come
to the Central Government and ask for
particulars as to what exactly has been
done about it and we are told that ihe
Chief Inspector of Explosives is at
Nagpur or somewhere, and certain
things mysterious things, are being
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done about which we are not to be
taken into confidence. This is a very
undesirable state of affairs. The Prime
Minister is very keen on informing us
about this matter, and I am very
happy about it. He said that it is
immaterial whether it was within the
ambit of the West Bengal Government
or the Central Government, but let us
find out with more expedition as to
what has happened.

Shri Jawaharlal Nehru: We admit

that it must be done with full speed
and full competence and even if the
West Bengal Government is holding an
enquiry the Central Government
should also do it

Mr. Speaker: Even though it will
take some time, I hope the hon Min-
ister will make a statement before the
end of this week.

Shri Jawabarlal Nehru: it is not a
question of time. It should be donhe as
soon as possible. An enquiry is being
made, and as soon as it is completed,
it should be made available.

1222 hrs

STATEMENT RE: CHINGHAI-TIBET
HIGHWAY

The Prime Minister and Minister of
External Affairs (Shri (Jawaharlal
Nehbru): On the 27th of November, the
hon. Member, Shri Goray, tabled an
adjournment motion in the House,
based on the newspaper report about
the Chinghai-Tibet highway. In that
newspaper report, it was suggested
t this was scross Indian territory.
I stated in the House that, according
to my information, this did not pass
through Indian territory, that it was
sn entirely different route and had

E

nothing to do with the other route
which might be in the people's minds,
which goes across the Aksai-Chin area.
In fact, the Chinghai-Tibet highway
goes through the north east of Tibet.
We have enquired about this matter
further, and what I have stated in this
House has been confirmed. The
Chinghai highway is nowhere near
Indian territory.

12.24 hrs.

PAPERS LAID ON THE TABLE

ACTION TARKEN BY GOVERNMENT ON
ASSURANCES

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinhs):
1 beg to lay on the Table a copy of
each of the following statements show.
ing the action taken by the Govern-
ment on various assurances, promises
and undertakings given by the Min-
isters during the various sessions of
Serond Lok Sabha:

(i) Supplementary Statement No.
II—Eighth Session, 1959. (See
Appendix II, annexure No.
38.)

(ii) Supplementary Statement No.
[X—Seventh  Session, 1959.
(See Appendix II, annexure
No. 39.)

(iii) Supplementary Statement No.
XV—Fifth Session, 1058. (See
Appendix II, annexure No. 40.)

AMENDMENTS TO INDIAN PoLicr Sgavice
(PaY) Ruwxs

The Minister of State in the Minktry
of Home Afialrs (Shri Datar): I beg
to lay on the Table under sub-section
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(2) of section 3 of the All India Sar-
vices Act, 1951, a copy of Notification
No. GS.R. 1212, dated the 7th Novem-
ber, 1959, makmg certain  further
amendments to Schedule I to the
Indian Police Service (Pay) Rules,
1954. [Placed in Lidrary. See No.

LT-1788/58.]

HIMACHAL PRADESH HINDU MARRIAGE
RrCBTRATION RuLEg

The Deputy Ministey of Law (Shri
Majarnavis): I beg to lay on the Table
under sub-section (3) of section 8 of
the Hindu Marriage Act, 1855, a copy
of the Notification No. LR.1-77/55,
dated the 25th July, 1959 containing
the Himachal Pradesh Hindu Marriage
Registration Rules, 1959, gqublisheq in
Himachal Pradesh Gazette. {Placed in
Library. See No. LT-1739/59.]

AMENDMENTs TO CENTRAL Excise
RuLes

The Deputy Minister of Finance
(8brimati Tarkeshwari Binha): I beg
to lay on the Table under section 38
of the Central Excises and Salt Act,
1944, a copy of Notification No. G.S.R.
207, dated the 1st April, 1958, making
certain further amendment to the
Central Excise Rules, 1944. [Placed in
Lidbrary. See No. LT-1740/59.]

RePORT oF Lire INsurance CORPORA-
TION OF INDIA

Shrimatl Tarkeshwari Sinha: I beg
to lay on the Table under section 29
of the Life Insurance Corporation Act,
1936, a copy of the Report of the Life
Insurance Corporation of India for the
year ended 31st December, 1958 alonyg
with the Audited Accounts. [Placed m
Library. See No. LT-1741/59.]

2674
12.28 hew.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

COLLAPSE OF ROOF INSIDE SRIPUR
CoLLIERY

Shri N, R. Muniswamy (Vellore):
Under rule 197, I beg to call the atten-
tion of the Minister of Labour and
Employment to the following matter
of urgent public importance and I
request that he may make a statement
therenn: —

“Reported death of 7 persons
due to collapse of roof inside
Sripur Colliery on 19th November,
1959."”

The Deputy Minister of Labour
(8hri Abid Ali): As the hon. Mem-
bers are already aware, the regrettable
accident took place in Sripur Colliery
at 4 aAm. on the 19th November, 1359.
The mine is situated in the Burdwan
District of West Bengal.

From the preliminary report receiv-
ed, it appears that while some workers
were loading coal on & belt conveyor
and some timber mazdoors were put-
ting roof supports, a mass of roof coal
measuring 25 x12'x 3, approximately
thirty tons, fell from a height of 8 feet
from the junction of two galleries,
killing seven loaders instantaneously.
Three persons received minor injuries,
and one serious injuries.

Rescue measures were undertaken
immediately and the bodies of the
unfortunate persons, buried under the
debris, were removed after clearing
the fall.

About 3,800 persons are employed in
the colliery and the accident has not
resulted in any unemployment. The
officers of the Mines Department are
inquiring into the accident. Further
details will be placed on the Table of
the Sabha in due course.
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12.28 hrs.

CONSTITUTION (EIGHTH AMEND-
MENT) BILL~-contd.

Mr. Speaker; The House will now
proceed with the consideration of the
following motion moved by Shri
Govind Bullabh Pant on the 30th
November, 1859, namely:

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

I have received notice of a privilege
motion from Shri B, C. Kamble where
he says that the vote on the motion
must have been recorded yesterday
itself and, therefore, an irregularity
has been committed, which is a breach
of privilege. I do not agree that it
is a breach of privilege at all, and
that is why I have not given him con-
sent to raise it. But I would like him
to state here whether any irregularily
has been committed.

Shri Dwivedy has also written  to
me that he wishes to seek some clari-
fication regarding voting before we
put the Constitution (Eighth Amend-
mend) Bill again to the vote. Now
Shri Kamble.

Shri B. C. Kamble (Kopargaon):
My point is, very briefly, under rule
367 when once you are pleased to di-
rect that a division should take place
and the ‘Ayes’ should go to the right
lobky and ‘Noes’ to the left lobby, und
the voting commences, then, under the
rule, it is not permissible at all for
you to rule that the voling should be
suspended, or the decision should be
postponed. I will read out the rele-
vant portion—I hope I am not repeat-
ing and taking much time. The rule
s8ys:

“If the opinion so declared is
agaln challenged, he”.

Constitution )
Here “he” refers to the Speaker.

“. . . . he shall direct the
‘Ayes to zo into the Right Lobby
and the ‘Noes’ into the Left
Lobby. In the ‘Ayes’ or ‘Noes’
Lobby, as the case may be, each
member shall call out his Division
Number and the Division Clerk,
while marking off his number on
the Division List, shall simulta-
neously eall out the name of the
member:”

Here the word used is “shall”; that is
to say, the Division Clerk “shall” call
out the name, the member “shall”
call out his Division Number. Fur-
ther, the rule says:

“After vaoting in the Lobbies is
completed’.

That is to say, this process cannot
be prevented; the process of voting
cannot be prevented. That is prescrib-
ed in the rule itself. It further says:

“After voting in the Lobbies
is completed, the Division Clerks
shall hand over the Division Lists
to the Sccretary, who shall count
the votes and present the totals of
‘Ayes’ and 'Noes’ to the Speaker.”

Therefore, it is mandatory upon the
Division Clerk to hand over the Divi-
sion Lists to the Secretary, and simi-
larly upon thc Secretary to ecount the
votes and present thc totais to you,
and thereafter your duty follows; and
that duty is:

“The result of a division shall
be announced by the Speaker and
shall not be challenged”.

Therefore, when you recefve the list,
it is your duty towards this House
that you shall announce the result,
and further no member shall chal-
lenge it. That is the position.



Ancther point that I would like to
make is this. It is possible that there
iz an error in the case of a division.
It there is such an errvor, that error
should be rectified. What is the posi-
tion under such circumstances? Now
T am reading from the Fifteenth Edi-
tion of May’s Parliamentary Practice.
page 410. The caption given is “Irre-
gularity vitiating the Division”. At
page 404, at the end, there is a small
paragraph which says:

“When an irregularity occurs in
8 division the usual practice is for
the Cheir to interrupt the process
of division as soon as the irregu-
larity is discovered . . . .”

80 far as this is concerned, this is all
right.

“«

.o pul the question
again . . , ."

Mr, Speaker: . .interrupt the
process of division as soon as the
irregularity is discovered . . . .”

What is the number of the page?

Shri B. C. Kambie:
of the page is 410.

The number

Mr, Speaker: Fifteenth Edition of
May?

Shri B. C. Kamble: Yes, Sir. (Inter-
ruption). Hon. Members will please
here me. It says:

“When an irregularity occurs in
a division the usual practice is for
the Chair to interrupt the process
of division as soon as the irregula-
rity is discovered, put the question
again and proceed to take a divi-
sion de novo.”

That is to say, the process must follow
then and there. It is true that we in-
terrupt the process of division, but
then another division will be called
and completed. This is the position
(Interruption).

An Hom. Member: Where is it
said?

Mr. Speaker: Let him go on.

Bill

Shri B. C. Kamble: Now I am refer-
ring to page 111 of the same edition.
According to what is stated there—
and that is my point—there has been
contempt of the House so far as yes-
terday's last portion of the proceed-
ings is concerned . . .

Mr. Speaker: What is the number
of the page?

Shri B. C. Kamble: Page 111. in the
middle of the page the caption is ""Dis-
obedience to Rules or Orders of eitner
House” and it reads as follows:

“Disobedience to the orders of
either House, whether such orders
are of gencral application or re-
quire a particular individual to do
or abstain from doing a particular
act, or contravention of any rules
of either House, is a contempt of
that House.”

That is to say, it is the duty of the
Division Clerk to come the mum.nt
you declare a division. If thcre is a
failuie of doing that pariicular duty,
1t s no use arguing that the Tellers
were not therc or that the Division
Officers or the Division Clerks wecre
not there. The hon. Member, Shn
Feroze Gandhi staied that there was
some confusion. It was also staled
that hon. Members were not famiiiar
with the procedure and that there was
no arrangement. With regard to that
1 submit ihat it was known that this
is a Bill to amend the Constitution.
It was also known that a division of
a particular type wiil be necessary.
It was further known that the hon.
Home Minister was pleased to say that
all the proceedings would be com-
pleted only yesterday. When hon.
Members requested yeu and you, in
turn, requested the hon. Home Minis-
ter to reply tomorrow. he said that he
would like to finish this job only yes-
terday. That is ‘0 say, everything was
completely known to you, to this
House, to the hon. Members. to the
hon. Home Minister and to the Divi-
sion Clerks in the Secretariat, with
regard to this particular kind ef
arrangement to be made. Therefore

™~
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my submission is that under these cir-
cumstanceg there has been a contempt
of the House and you, Sir, as the cus-
todian of the privileges of the House,
will be pleased to uphold this parti-
cular point.

One minute more and I will finish.
Finally, what I have to say is that
apart from the merits or the demerits
of this Bill or apart from the passing
or not passing of this Bill I would
like to suggest that certain other way
may be found. But then the reputa-
tion of this House must be maintain-
ed and yesterday’s result shouid be
declared or the Bill should be deem-
ed to have been rejected by this
House.

Bhri Surendranath Dwivedy (Ken-
drapars): Sir, my intention is not to
obstruct the passage of the Bill, which
1 want to be passed, nor is it to ques-
tion your ruling. But, as has been
pointed out by my hon. friend, certain
{rregularities have been committed and
I want your guidance befere you take
to voting.

First of all I will refer to the auto-
matic voting. The Rules provide a
certain procedure. Before you order-
ed automatic voting you explained the
process a8 to how voting was to be
done. You made it quite clear. You
said:

“If, in spite of my suggestion
hon. Members say, ‘My vote has
not been recorded since I find
something wrong in the machinery’
and so on, I am not going to allow
them to correct the mistake”.

Then, this Rule makes it obligatory
on you that as soon as the result of
voting appears on the Indicator
boards, the result of the Division
shall be announced and that it shall
be challenged. You did not announce
‘the result, but the resylt was known
to everybody. There were only 242
votes in favour of the motion, that is,
11 short of the required number.
Then before the result was announced
an hon. Member got up and said, “My

button is not working” Then as hon.
Minister got up and ssid, “Mine
seems to have worked wrongly., I
pressed ‘Aye’ button but I am shown
as abstaining.” Some other hon. Mem-
bers also rose, This was quite com-
trary t0 what you yourself had stated.

Then, 1 th'nk, because you wanted
to be fair en the point sihce it is a
very important Bill, you again said
that we should go into the lobbies
and record our votes. When hon.
Members went into the lobbies-—the
procedure has been very clearty ex-
plained by my hon. friend, Shri
Kamble—what happened is again
objectionable. I have to say that the
results were never announced al-
though hon. Members had voted. It
was avoided. I do not know why?
The result was not announced and
there was a lot of confusion ingtead.
You took into account some objec-
tion raised by Shri Feroze Gandhi.
But the rules in this regard are very
clear. According to Rule 371, no
aobjection can be raised to a point like
this unless it is on the ground of per-
sonal, pecuniary or direct interest.
Except on these grounds no objection
can be raised.

Mr, Speaker: What is the Rule?

Shri Surendranath Dwivedy: Rule
371 of the Rules of Procedure aond
Conduct of Business in Lok Sabha.

He raised questions ol a general
nature. namely, that hon. Members
have not been able to vote, that they
have forgotten the procedure and that
this has been done after two years.
He raised all these matters. He did
not make a point that he had not
been able to record his vote. It he or
any other hon. Member had said that,
you were perfectly within your rights
to ask those votes to be recorded in
favour or against or in any way they
preferred it to be recorded. ‘That
was not done. I want that this im-
presgion should not be carried out-
side that because there was a part.
cular difficulty end that the required
number of hon. Membars were not
present and thus the Bill was gnot
going to be passed so some such
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method was adopted and the situation
was saved for the time being. I do
not want that the reputation of the
House should be interpreted in this
way. Repeated demands were made
even ufter Shri Feroze Gandhi had
said that. There was an hon. Mem-
ber, who said, “I request you to
announce the result.” When he advo-
cated for postponement till today,
there was again objection that it
should not be postponed till today.
We postponed it, but 1 think it was
irregular, in the sense, as has been
stated by Shri Kamble, that it had
been repeatedly stated here that all
stages of this Bill would be passed in
the course of the day. That was
very clear. I do not think you ever
announced, as Speaker, that the vot-
ing would take place at 5 o'clock,
which Shri Feroze Gandhi mentioned.
There was nothing like that. In
fact, it was stated that the first stage
of the Bill would be over by 445
e.M, But the discussion econtinued
and it was allowed to continue. The
House agreed with you that we sit
for a longer time to dispose of the
matter. So there was no question of
surprisingly or unexpectedly voting
taking place. It was a failure on the
part of the ruling party to take steps
to make adequate number of hon.
Members present in the House for the
purpose of vosing. In order to wuvoid
this, I think, some such procedure was
adopted, which to me seems com-
pletely irregular and unconstitutional
and thus not in order. Therefore
when you agk us to go to vote again,
let us know what procedure you are
going to follow. Let us have a clarifi-
cation from you.

Shri Feroge Gandhi (Rai Bareli):
Sir, since my name has been men-
tioned, I wish to say something. The
only point that I raised yesterday was
that when you called for the physical
division—I think I have been here
longer than Shri Dwivedy and Shri
Kamble. . (Interruption).

Mr. Speaker: If he is stating a
fact and if he has been here longer,
how can one challenge it?

Shri Sarendranath Dwivedy: I have
been a Member of Parliament also
since 1852 . . . (Interruption),

Shri Feroze Gandhi: Do not be so

sensitive,

Sir, what actually happened in the
lobbies was that I went to s table
which was marked ‘Ayes’. I enquired
of the person who was there and 1 was
told, “No, you go to some other place.
It is for ‘Noes’.” At that very table I
found several hon. Members, who had
already declared their votes before
me, whilst I was standing there . . . .
(Interruption).  Shrimati Chakra-
vartty, I am not concerned with why
this did not happen or why this did
happen. I am only telling exactly
what was taking place in the lobby.
At some of the tables, I found that,
of the two sheets containing division
numbers, whereas one was correct,
the other was wrong. It was im-
possible for the Members to find out
at which particular table they had te
record their votes. (Interruptions).

Mr. Speaker: Order, order.

Shri Ferose Gandhi: When I made
this suggestion yesterday, I pointed
out that this had happened in the
lobby. It is very surprising thst
neither Shri Surendranath Dwivedy
nor Shri B. C. Kamble ror anybody
in the House objected to what I said.

Some Hon. Members: No, no. (In-
terruptions).

Mr. Speaker: Order, order.

Shri Feroze Gandhi: Not a single
Member in this House objected ta
what I had said concerning the facis
that took place in the lobby. If what
1 had said was wrong, that was the
time to have get up and objected
(Interruptions).

Mr. Speaker: Order, crder.

Shri Braj Raj Singh (Firozabad):
May I submit, Sir, . . .

Mr. Speaker: Order, order. Is he
going to create confusion here? I am
really seeing this persistent offart.
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When I make an ohservation, hon.
Members are a little offended. When
hon. Members both 8hri B, C. Kamble
and Shri Surendranath Dwivedy
spoke—they are not the Leaders of
their Groups; but I do not make any
distinction between the Leader and
any Member—I allowed them to go
on uninterrupted. No hon. Member
from this side, whether a Minister or
an ordinary Member, ever raised any
objection or even interrupted. In
-answer to this, I have called on Shri
Feroze Gandhi, to say what he wants

to say. _‘Why should there be such
interruptions? I am not prepared
to allow this kind of things. We

want an orderly process. We are
©ow  saying that what happen-
ed yesterday was irregular. Shall
we commit another irregularity today?
I am really surprised. I would appeal
to hon. Members, particularly
Leaders of the Groups to see that
their followers do not interrupt in
any manner when another Member
in this House is speaking. 1 will sllow
fair opportunity to every Member to
have his full say. When it is replied
$0, this kind of interruption creates
the impression that they do not want
to hear any reply in justification of
the manner in which proceedings
took placc yesterday. Is it proper?

An Hon. Member: They also inter-
rupt.

Mr. Speaker: No, no. The hon.
Member is going on interrupting. 1
am really surprised. He has not ad-
justed himself to this House.

Acharya Kripalani (Sitamarhi): May
I submit, Sir, if in the proceedings
there is a contradiction of the state-
ment that has been wade, I think the
Member is entitled to say, there is a
eontradiction of what the hon. Member
is saying and what is in the report. I
think you should allow him.

Shri Feroze Gandhi: Could you
read out the portion which contradicts
what I said?

Order, order.
Aduryn Kripalani bhas said calmiy.
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Do you mean to say that I would
have dissllowed Shri Surendransth
Dwivedy if, at the end of what Feroze
Gandhi had gaid, he had gaid that fhis
is not borne out by the record? 1
would certainly allow that

Acharya Kripalanl: That is what
he said.

Mr. Speaker: While he wag gpesk-
ing, he went on interrupting. I am
appealing to the Leaders. Would they
advise the Members to interrupt and
say, you are wrong. That is rather
strange.

Shri Feroze Gandhi: Mr. Speaker,
1 insist that Shri  Surendranath
Dwivedy read ow! from the record,
who objected to the facts when I said
that this thing happened. Who object-
ed to what I said in so far as it con-
cerned facts? Kindly read it out.
Thisg js a big irregularity that is com-
mitted. Acharya Kripalani is the
jeader of the Party to which Shri
Surendranath Dwivedy belongs. He
said that his follower wanted to read
ouy facts. Why does he not read it
out?

Mr. Speaker: Leave it to me.

Shri H. N. Mukerjee (Calcutta—
tral): Mr. Speaker, 1 do not under-
stand why tempers are ruffled because
we are discussing a matter which
affects all sides of the House, all
parties. As far as the substance of
the motion of yesterday was concern-
ed, many of us supported the motion
and we voted for it twice over. 1t is
not in regard to matter of form that
any kind of acrimony might be raised.
Acrimony could arise only on points
of substance. We are concerned with
a matter of form which is invoived
here.

1 beg of you to let me say that it fs
very important that we observe thé
forms which have been evolved as 2
result of long experience. 1 say this
perhaps in an unaccustomed fashion.
We have been told ever so often that
perhaps we on our side are more
prone to breaking the rules which ave
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the result of long experience. I would
beg of you to remember this that
sfter all, these rules are very impor-
tant and we should not deviate from
them.

My submission is, with all respect,
that yesterday certain things happened
which really amounted to a deviation
from the rules. You called for a
Division because, this being a Bill to
amend the Constitution, a Division
was necessary. The automatic process
worked, and as far as we can say, that
worked perfectly well and the calcula-
tion appeared there. When the cal-
culation appeared there was necessari-
ly even on our side, a certain pertur-
bation because the ‘Ayes’ did not seem
to have the requisite majority. May
be that was at the back of your mind
and at the back of the mind of the
House when you asked for another
Division, because, you suspected that,
may be, the mechanical process had
becn at fault and you wanted us to
go into the lobby and vote in the old
fashion. I have had experience of the
old days when we did not have this
mechanical device and we used to go
into the lobby and vote. Yesterday,
1 certainly admit what Shri Feroze
Gandhi says that there was a great
deal of confusion. But, even in the
early days, there used to be a great
deal of confusion when on one side
there was a concentration of votes. If
the ‘Ayes’ have too many on their
side and the ‘Noes’ have too few,

. naturally, there has to be a certain
amount of physical crowding. There
was that crowding. We all felt un-
comfortable for a time. It is also a
fact to which 1 can vouch with my
own experience that after an initial
period of discomfort, we all succeeded
in recording our votes. If we had not
succeeded in recording our votes, as
soon as we came back to the House,
we would have conveyed to you the
fact of our inability to record our vote.
As far as I know, nobody conveyed to
you the idea that because of conditions
there, they had been physically pre-
vented from recording their vote. The

Bill

Division was taken in the lobbies in
accordance with whatever rules have
been made in your pleasure. After
that, under the rules, it is obligatory
on you to declare the result as it is
conveyed to you by the Officers of
the House. The Officers of the House,
for some unaccountable reason, did
not appear -to come here to convey to
you the result. You were not pleased
to announce the result. You said that
Division would take place tomorrow.
I feel that there has been a very
definite deviation from the rules in
this regard.

I suggest for your consideration very
seriously that since these rules should
not be violated with impunity, it is
necessary that the Leader of the House
preferably with your permission
moves for a suspension of the rules in
regard to the manner of taking Divi-
sion and after having suspended the
rules in your discretion, you may have
another, so to speak, assessment of the
desire of the House in regard to the
motion. Without that kind of suspen-
sion of the Rules of the House, we can-
not ride rough shod over the rules as
we appear to have done. I say with
great respect, I do think that the rules
have been violated yesterday. We
should be very careful about it. That
is why I suggest, in order to main-
tain decorum and propriety in regard
to this matter which is very impor-
tant, there may be a motion prefera-
bly by the Leader of the House for
suspension of the rules concerned and
then we can proceed in the proper
fashion towards registering our ver-
dict in regard to the Home Minister's
motion.

Shri Frank Anthony (Nominated—
Anglo-Indians): Sir, I was going to
make a submission that it is for you to
interpret rule 367 (3) (a) and (b)
whether it is not obligatory on the
Speaker to declare the result of the
Division as soon as it appears on the
Indicator Board. I was going to make
the submission that has already beem
made by Shri H. N. Mukerjee that if
you are pleased to interpret that rule
as mandatory, perhaps, the best way
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out would be for any Member with the
consent of the Speaker, under Rule 388
to move that the Rule be suspended
because of the admitted confusion at
the time and the difficulties that have
been experienced.

Shri Khadllkar (Ahmednagar):
Yesterday many of us felt that the
procedure followed causing a little
confusion in the House was g dubious
procedure., It is my personal experi-
ence also and I support Shri Feroze
Gandhi because I could not find where
1 was to say “Yes” or “No”. That was
the difficulty. There was a good deal
of confusion.

My hon. friend Shri Kamble has
tabled a motion of privilege.

An NHon. Member: Did you vote or
not?

Shri Khadilkar: 1 did vote, but there
was confusion too. That is a fact that
must be admitted.

An Hon, Member:
vote,

Shri Khadilkar;: So, what Shri
Feroze Gandhi says is correct. (Inter-
ruptions).

Mr. Speaker: Am I to adjourn the
House again on account of confusion?
Hon. Members must be allowed to say
what they want to say. I have been
repeatedly requesting hon. Members
to observe gilence in the House when
another hon. Member ig speaking.

Shri Khadilkar: My hon. friend Shri
Kamble moved the motion of privilege
because, according to him, a contempt
was committed, But we are the mas-
ters of the procedure of the House
under the Constitution, and we are to
regulate it. If at all a contempt is
committed and .if there is a remedy
to rectify the situation, resort should
be had to that in order to keep up the
prestige of the House. If an irregula-
rity at a particular moment is com-
mitted, no action should be taken in
‘haste or out of prestige, because it
wonld bring down the dignity of this
Nouse in the eyes of the people. And,
after all, when you reed May's Par-

But you could
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lismentary Practice or this procedure,
you find it is a game; if you lose a
catch, you lose the game. You just
cannot amend the rule to give you a
second chance.

Therefore, I entirely agree with Shri
Mukerjee's suggestion that in order to
regularise the procedure, the rule
should be suspended, and a de novu
consideration of the Bill should take
place. That is the only way out of it.
A privilege motion is not a way out
of it because it at all any irregularity
has taken place, we are here to regu-
larise it. Let us admit that some irre-
gularity has crept into the procedure
that was followed yesterday. There-
fore, I would entirely agree and
appeal to the Prime Minister to
follow a procedure to regularise the
irregularity that occurred in confu-
sion yesterday.

With these words, I support the
suggestion of Shri Mukerjee.

Shri Braj Raj Singh: I want to
bring to your notice rule 158 of the
Rules of Procedure. It is under the
Chapter “Bills seeking to amend the
Constitution”.

In this rule it has been provided:

“Voting shall be by division
whenever a motion has to be car-
ried by a majority of the total
membership of the House and by
a majority of not less than two-
thirds of the members present and
voting.”

My point is this, that saying that
the Members were not clear that a
division was to take place, or that a
division was to take place at a parti-
cular time, is not correct. It is man-
datory under the rule. Voting in the
circumstances, when the Constitution
is to be amended, has to take place
by way of division. So, saying that
the physical count in the lobbies, due
to utter confusion, could not take
place, I think is not correct, because
there was no specific complaint yea-
terday by any Member that he could
not record his vote.

So, my submission is this. Because
the matter is quite serious, we are
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bound to amend the Constitution, and
the whole House, except perhaps
friends of the Republican Party, were
of the opinion that the Bill should be
passed, and I gm sure all of them
voted for the passing of the Bill
FEven then we could not collect 253
Memberg to get the Bill passed. So,
in a situation like this we must be
very careful, because when the Consti-
tution has to be amended, the whips
of the Congress Party must be alert,
they must collect the requisite num-
ber beforehand.

In the circumstances, we must sus-
pend the rule and rectify the position.

Shri 8iva Raj (Chingleput—Reserv-
ed-—Sch. Castes): I entirely agree with
the point of view which was stressed
before you by the previous speakers,
more especially by Shri Kamble, Shri
Surendranath Dwivedy and  Shri
H. N. Mukerjee. But on a question
of fact, 1 want to state one or two
things.

The time for Shri Feroze Gandhi
to have suggested the postponement
of voting was when you called for the
first division. At that time he was
quiet, but after seeing the indicator,
he became wise, and wise after the
event. Then he started the theory
that Members, thinking that the vot-
ing would come at a particular time,
waited for it, and that having not
come, they had gone away. Then
you thought that the machine failed,
that the men would not fail. So, you
ordered going into the lobby. What
happened? Again my hon. friend
comes to the House and says not
merely the machine failed, the Mem-
bers also failed. It was very shock-
ing to hear especially when my young
friend, Shri Pattabhi Raman, son of a
very brilliant man in India said, “I
do not know how to vote”. The curi-
ous part of it is that he is a Member
of the Panel of Chairmen. It is very
astounding what arguments people can
trot out in an emergency.

That apart, I also join with my
friend in my appeal to you to see that
you uphold the dignity and the pres-
tige of this House. Whatever ruling
you may give we are prepared to
abide by it.

I once again appeal to you to see
that whatever happens, the dignity of
this House is maintained. Does not
matter whether the Government is in
power, or is not in power. I do not
think it is our duty to come and help
a Government which should not be
helped.

Shri Mahanty (Dhenkanal): I am
afraid the issues have been thoroughly
confused. I would like first to extri-
cate the issues from this debris of
confusion. The points are the follow-
ing:

(1) Whether the voidance of the
result of voting of yesterday is regu-
lar; if so, under what rule? I am
afraid there is no rule which can de-
clare the result of a particular divi-
sion void.

(2) Whether another voting can be
taken today on a particular issue over
which the House had divided yester-
day. If this point is held, then it will
be for the House to be convinced
under what circumstances the result
of the division has been declared null
and void.

(3) Whether the Speaker can waive
the rules at this stage. You can kindly
see rule 368. There is a certain pro-
cedure for the suspension of rules. A
Member has to move that the rule,
in regard to a particular motion, be
suspended, and then if the House is
so disposed, after you take the sense
of the House, only then the suspen-
sion of the rule can be permitted.
But 1 am afraid this cuspension of
rules cannot hold good in respect of
a Bill seeking to amend the Constitu-
tion. You will find that in respect of

*Expunged as ordered by the Chair.
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Billy seeking to amend the Constitu-
tion, the Rules of Procedure have
enumerated their own rules. They are
almost mandatory and obligatory in
character. There must be a division,
and it must be carried by two-thirds
majority present and voting. There-
fore, according to my limited under-
standing of the Rules of Procedure,
at this stage, the rules cannot be
suspended.

13 hrs.

The fourth point, which is more im-
portant, is this. Yesterday, as I find
from the proceedings, you have ulti-
mately held:

‘1 feel that a snap vote ought
not to decide this matter.”.

1 venture to think that this cannot be
termed as a snap vote; it is a cold-
blooded pre-meditated division. What-
-ever Shri Feroze Gandhi or Shri C. R.
Pattabhi Raman might have stated,
ultimately what holds good is your
cenclusion, which is:

“Under the circumstances, 1 feel
that a snap vote ought not to
decide this matter.”.

The last issue is this. After all the
word ‘snap’ is well defined in any
dictionary. ‘Snap’ means ‘accidental’,
“for which no provision had been
made’, or ‘which came unawares’. But
here is a cold-blooded pre-mediated
division for which the House was
ready, for which you had also directed
us that we must stay on till all the
proceedings were finished.

Shri Joachim Alva (Kanara): May
I ask for your ruling on this? The
phrase ‘cold-blooded pre-meditated
-division' is a reflection on the House.

Shri Mahanty: I do not know how
‘cold-blooded’ means an aspersion.
Certainly, he is very much warm-
Plooded. What I am submitting is
this. Your ruling was that it was a
snap vote, and that this should not be
decided on a snap vote, Even though
1 have not the temerity to question
your ruling, most humbly 1 would
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like to point out that it was not a snap
vote. '

My last point is this. Shri Feyoze
Gandhi asked ‘Did anybody controe
vert it?’. 1 do not mean to say that
whatever he says is 80 sacrosanct un-
less it goes controverted.

Shri Ferose Gandhi;
friend read it out.

Let my hon.

Shri Mahanty: I am reading it out,
Plcase see page 3778 of the uncorrect-
ed debates.

“Shri Feroze Gandhi:
finished yet..” etc. etc.

I have not

Shri Feroxe Gandhi: There ghould
be no ‘etc. etc.. The hon. Member
may read it out completely.

Shrl Mahanty: 1 am reading it.
This is what he stated:

“Another thing is that the divi-
sion was  announced for five
o'clock. It has taken  place at
520 p.m, 1 think it 1s unfair to
hon. Members to say that the
division will be held at five o'
clock and then to have it at 5.20
p.m, Therefore, I proposes that
the voting should take place some
time tomorrow.

Some Hon. Members: No':

Shri Ferose Gandhi: ] am saying
that with regard to the voting.

Shri Mahanty: Let him not inter-
rupt me. {(Interruptions)

Mr. Speaker: Order, order.
Shri Mabanty: I am not yielding.

If Shri Feroze Gandhi, being a senior
Member, and having had the privilege
of being a Member of thic House for
the last eight or ten years, symbolises
Shri Surendranath Dwivedy, or as &
matter of fact, anybody else, as the
entire House, then, I am out of court.
He asked ‘Did anybody controvert it?’
Here, you will ind . . .
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Shel Fereae Gandhi: Did anyvody
isontrovert what happened in the
Lodby? (Interruptions).

‘Me. Speaker: 1 have been repeatedly
asking hon. Members to keep quiet
and not to interrupt, while another
hon. Member is speaking. That ap-
plies to both sides of the House.

Shri Mahanty: Then, again, to conti-
nue with the quotation, this is what I
*find in the uncorrected debates:

“Some Hon. Members: No.”.

According to my understanding of the
language, this is the most emphatic
refusal or controverting, if that was
needed at all. Then, this is what 1
fad:

“Shri Feroze Gandhi: The voting
can take place any time tomorrow.

Shri C. R. Pattabhi Raman
{Kumbakonam): There seems to
be a lot of confusion wi‘h regard
to the marking on paper. You
will see that presently . . .”.

1 do not know he could anticipate
that.

“

. . . . I am doing it for the
first time after I came to this
House. So, I suggest that this may
be taken up first thing tomorrow
morning.

An Hon. Member: Sir, 1 request
you to announce the result.

Shri B, K. Gaikwad; It should not
Be postponed till tomorrow.”.

Therefore, even this objection could
not have been upheld under any rules
of procedure. The first thing that I
would like to know is under what
rule it has been upheld. This kind of
objection cannot be upheld by the
Chair. 1 venture to submit that there
is no rule of procedure under which
such personal objections can be up-
held. If somebody did not know how
t0 mark the paper, well, under the
rules, he could have been in his seat,
and he could have asked the Secre-
tary, and the papers would have been
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brought to him, and ne would have
marked on the paper; he need not
have run to the Lobby. That is what
has been provided for in the Rules
of Procedure.

Therefore, I submit that there was
no rule under which these objections
of a personal nature could have been
upheld. Further, there is nothing in
these proceedings to show that these
objections have been upheid You
have declared the result of yesterday's
division as void, not on account of
these personal objections, but omn
account of the fact, that, according to
you, this was a snap vote. I submit
that this was not a snap vote.

These issues which I have raised are
very important, not from the point of
view of this particular Bill, but from
the point of view of procedure, and I
believe, under your guidance, the
Chair will not give an imprimatur to
a kind of a convention which will be
ultimately bad, bad for the House, bad
for the Lok Sabha, and bad for the
dignity of Parliament as well.

Mr., Speaker: Now, the Law Minis-
ter.

Shri C. R. Pattabhi Raman (Kum-
bakonam) rose—

Mr. Spesker: 1 have called the
Law Minister now.

The Minister of Law (Shri A, XK.
Sen): We are not really dealing with
the merits of the unfortunate occasion
which gave rise to all that happened
yesterday, and resulted in your deci-
sion. We are really concerned with
the legality or the regularity of the
proceedings. Yesterday, you gave
your decision; your decision cannot
be challenged. That is my submission.
But since you have been good enough
to allow the liberty to the hon. Mem-
bers to deal with the validity of your
decision, I shall certainly reply to
some of the criticisms which have
been offered from the other side of the
House.
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My submission is thet all thl Tules
do. not exhaust evary possible situa-
tion, a situation like what took place
yesterday . (Laughter), No.That
is such a trite saying that it needs no
repetition. The position is that the
rules provide for a division either by
means of this electrical apparatus or
by physical division according to the
old rules which are still embodied in
pur rules of procedure. If the macha-
nism fails, as it did yesterday . . .

Some Hon, Members: It did not.

Shri A. K. Sen: Let us not question
your decision. You held, and no ob-
jection at that time was raised that
the mechanism had failed, and, there-
fore, division was ordered, and divi-
slon was taking place. But in the
process of the division, before the
counting was completed and before
the results could have been conveyed
to you, some hon. Members pointed
out to you the utter confusion which
wazs prevailing, and the breakdown
virtually of the mechanism of physi-
cal division.

Shri Pevoze Gandhi: Nobody contra-
dicted that.

Shri A. K. Sem: 1 am coming to
that. In fact, at that stage,
nobody contradicted that position. In
fact, when you found, as a matter of
fact—whether your finding was cor-
rect or not, whether somebody else
could have come to the same conclu-
sion or not is not the question; the
question is that you found—on the
‘representations made to you during
the process of voting that there was
utter confusion and breakdown of the
physical division, and, therefore, you
.decided that it should be postponed
till today. I do not see any reason
why notwithstanding your decision
that the system had broken down
you should be still obliged to announce
the result of the voting. The obli-
gation comes only when the system
.works and the results are conveyed
to you hy the tellers. The language
of the rule is—it I might read it out

once sgain, it has beem queted  ai-

.ready by the hon. Member who Was

given notice of this moticn— . y

“387B. (3) After voting h the
Lobbies is completed, the Division
Clerks shall bring the Division .
Lists to the Table when the votes -
shall be counted by the officers
at the Table and the totals of
‘Ayes’ and ‘Noes' presented to ﬂb
Speaker.”.

Now this stage had not arisen.
This obligation on the Divisian Clerk
will only arise if the mechanissm
works, not before the working O
completed (Interruptions). I will give
exampies which are guite convincing
Suppose a fire breaks out actuslly st
the time of the voting in the Lobly
and it is brought to your notice. I
have no doubt that the Speaker has
the authority to suspend the voting.
Your obligation never arises until the
results are conveyed to you by the
Division clerks. Therefore, there was
no obligation.

I may read out the residual clause
which governs your powers as also
the business of the House, rule Ne.
389;

“All matters not specifically
provided for in these rules and
all questions relating to the
detailed working of these rules
sharll be regulated in such mann#r
as the Speaker may, from time to
time, direct”.

You have directed that as a result of
thizs confusion, the Division could not
proceed and, therefore, you hAve
directed it to be held today.

It I have understood the hout.
Members who have criticised your
decision yesterday, the burden of
their criticism is that your declsiom
that the mochanism had broken dowh
was not justified. But that, I sud~
mit, is absolutely irrelevant. It is feor
you to decide whether the mauchaniown
has failed or not. You have, rightly
or wrongly, decided so. Therefort,
the result must follow-—thaving decid-
ed that the mechanism bas falled
that the voting must procsed todwy:

- . oA
EaR . et
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ise Hon. Mecmbers rose—

Mr, Speaker: I have heard sufii-
ciggtly with regard to this matter.

Agharya Kripslani: May I say a
word? I am surprised that my hoa.
and learned friend, the Law Minister,
bas laid down a proposition which
will be very dangerous. He says that
no rules can exhaust possible situations
(Interruptions).

Shri A. K. 8en: I did not say that.
1 said no rules can meet ail possible
situations.

Acharys Kripalapi: It is a very
strange proposition. If this proposi-
tion gets currency, anything might be
dome. Further, Sir, nobody has ques-
tioned your decision. The hon. Mem-
bars want that you reconsider your
decision in accordance with the rules
of procedure laid down. 1 think this
is a very fair proposition. It will be
eonfusing the issue to say that any-
body has questioned your ruling. That
question does not arise. In reconsi-
dering your decision, I will only
submit one thing: please remember
the impression that will be left upon
the public outside about the sanctity
of the vote in this House.

Mr. Speaker: 1 am extremely grate-
ful to hon. Members for having put
both sides of the question. I consider
it a very serious matter. I will not
do anything which will prejudice the
decisions of this House or the inte-
grity of the Chair or of the House or
in any contingency override the
Rules. If necessary, the rules may be
modified or suspended but not broken,
T am alive to that.

Now, hon. Members will bear with
me in patience. I shal] state the facts
and say how I came to that con-
clusion. I must give credit to both
sides of the House, that they were
anxious to dispose of this matter
yesterday. When a suggestion was
made to the hon. the Home Minister
tat the voting or, at any rate, the
conclusion of this debate on the BN

Biil

might be postponed to this day, the
hon. Home Minigter was the first to
say that it must be disposed of yes-
terday itseif. Therefore, it is not that
somehow or other this should be
dragged on for any advantage or any
consideration. Of course, there was a
desire among Members that this need
not be proceeded with in a hush; it
might be more leisurely disposed of
today. Now, we tried our best to see
that it was disposed of yesterday.

Ordinarily, we have been adopting
the automatic system of voting here.
When I told the House that I would
not entertain any complaints to the
effect that the machine had broken
down or hon. Members had carelessly
pressed the wrong button or did not
press the button at all, it was more
of a warning. Actually, under the
Rules, it is not competent for me to
say, if an hon. Member says that the
mechanism did not work, that not-
withstanding that, I will not allow his
vote to be recorded. The relevant
Rule says:

“A Member who is not able to
cast his vote by pressing the
button provided for the purposes
due to any reason congidered
sufficient by the Speaker, may,
with the permission of the
Speaker, have his vote recorded
verbally by stating whether he is
in favour of or against the motion,
before the result of the Division
is announced”.

1 wanted to give the warning lest a
number of hon. Members should rise
in their seats and say that the
mechanismm did not work, that they
did not press the buttons with both
hands and so on. The House will
recollect that till now, repeatedly,
1 have been allowing hon. Members
from one side or the other to make
representations to the effect that they
did not press the button correctly or
thet the vote was not correcly record-
ed and so on. I wanted to avoid a
similar situation here, and to get
throuch the business. What happen-
@8 was this: I shall read out from
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the relevant portion of the proceed-
ings of yesterday.

“Mr. Speaker: Order, order
Hon. Members will resume their
seats. One hon. Member said that
his machine there did not work at
all. Who are the other hon.
Members who have a similar
complaint?

“Dr. P. S. Deshmukh: Mine
seems to have worked wrongly. 1
pressed °‘Aye’ button but I am
shown as abstaining”....

That was what the recorder had
shown. The hon, Minister is certain
that he pressed the button rightly.
It may be wrong. Then six hon.
Members rose. Therefore, I said:

“Yl order a division by going
into the lobbieg where this mis-
take cannot be committed”.

No objection was taken to this.

Then, until 1 actuaily announce the
result ef the Division, the Division is
aot completed and the House has not
decided one way 1 the other. That
i, the result has to be declared, just
&8 no election is complete until the
result of the election is declared
Before the announcement of the result
of the election, nobody can be deemed
to have won the election or lost it
Likewise, until the result of the
Division is declared by me, the
Division j8s not complete and the
result not known. That stage had
not come.

What happened in this particular
case was this. I was watching from
here. We have established here six
‘Ayes’ Lobbies and two ‘Noes’
Lobbies. Hon. Members will see
motices being put up in the Lobbles
sying that Division Numbers such and
such to such and such shall go into
ene particular Lobby, Division Num-
bers such and such to such and such
shall go into another Lobby and so
on. As soon as I enquired about the
voting, the Secretary came and told
me that it was not anticipated and,
therefore, the clerks had not gone
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there. Therv are eignt clorks in the
different booths set up in the Lobbies.
Now, it took some time. There was
confusion. Members who had gone
to one Lobby, not finding anyons
there, rushed to another Lobby. I
wag seeing for some time as to what
exyctly was happening.

This is a serious matter. 1 did not
want any mistake to be committed.
Further, this was a peculiar situation.
Unlike in previous votings where
large gections of the Opposition
opposed and went to the ‘Noes’
Lobby, Shri Surendranath Dwivedy
and others, who are not accustomed
to go into the ‘Ayes’ Lobby had come
into the ‘Ayes’ Lobby. Bhri Burendra-
nath Dwivedy himseif gaid there was
confusion. He agreed with 8hrf
Feroze Gandhi. -

Shri Surendranath Dwivedy: 1 did
not say that. Shri Khadilkar said
that, but he voted ali r.ght, sir.

Mr. Speaker: 1 am sorry. He
voted all rightt I referred ¢o
what Shri Khadilkar said. He
said there was confusion and delay
in  making arrangements at the
various booths. It was in order fo
avoid any such difficulty and irregu-
larity that I took that decision.
Amendment of the Constitution can
be made, according to the Constitu-
tion, only if there is a vote in favour
of it by a majority of the total mem-
bership of the House and also a two-
thirds majority of the Members
present and voting. Therefore, even
if all say ‘Aye’ or ‘No', it is the duty
of the Chair to count whether the
amendment is carried or rejected by
a majority of the total membership
of the House and a majority of two-
thirdg of the number of Members
present and voting. Then only 1 can
declare the result. I have to be
satisfled that the constitutional provi-
sion is observed in regard to voting
on this matter, that is to say, it It Is
passed, it is passed by a majority of
the tota]l membership of the Fouse
and by a majority of two-thirds ot
the number of Members present amdl
voting.
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Skt Sureadranath Dwivedy: Sup-
pose it is lost. Suppose there was
‘mot the requisite number.

Mr. Speaker: Therefore, counting
is necessary.

An Hon, Member: If it is lost?

Mr. Speaker: Even if it is lost, I
must count before 1 declare it is lost.
It is not merely on voices that 1 can
dispose of it. Actual counting is
necessary in this matter,

And, whepn the mechanism was not
properly working and some com-
plaint was made, instead of allowing
each hon. Member to get up and say
that be voted this way or that way
1 wanted to be on surer ground. Un-
fortunately, this mechanism of divi-
sion also failed. The clerks could not
be there in time and then there was
a rush. The Opposition had also to
vote for the ‘Ayes’. This matter was
brought to my notice, It is not only
a qQuestion of a snap vote. Shri
Pattabhi Raman said that there was
confusion.

Acharya Kripalanl: Confusion could
have been cleared away.

Mr. Speaker: Shri Pattabhi Raman
said:

“There seems to be a lot of
confusion with regard to the
marking on paper. You will see
that presently. I am doing it for
the first time after I came to this
House. So I suggest that this
may be taken wup first thing
tomorrow morning.”

Acharya Kripalani: If there is
confugion in the House you will
restore order.

Mr. Speaker: 1 do restore order.
Shr! Feroze Gandhi said that there
was not only confusion but one other
thing also about 5 o’clock and all that.
Under these circumstances, what is

to be considered is this; whether 1
have got the right at that stage to
adjourn the House either under the
rules or under the general practice
as enunciated in May’s Parliamentary
Practice which has been referred to
also. Of course, there are the resi-
duary powers under rule 389,

The second thing is, assuming that
1 have got jurisdiction or power,
whether 1 have exercised it properly
or not and whether an irregularity
has been committed.

So far as the first portion is con-
cerned, whether it is right or not, let
us remember what exactly has hap-
pened. It is only after the lists are
brought to me that 1 have to declare
the result. As soon as 1 order divis-
ion, hon. Members have to go to the
one side or the other. If a Member
presents himse.f beiore the Clerk, he
has to record ‘Yes’ or ‘No’. All that is
right. But 1 can do 30 only after it is
completed. Before lists were brought
here and while Members were going
to the one side or the other, some hon.
Members raised this question. At that
stage it was brought to my notice that
there seemed to be a lot of confusion.

I took all matters into consideration,
not merely the snap vote. The last
sentence always refers to something.
In view of all this confusion and the
desire on my part to avoid any con-
fusion so that we may know how
many have voted for and how many
agamnst, I was obliged to adjourn.
That was what happened. What was
referred to by Shri Kamble is far from
saying anything against the procedure
that was adopted. This supports the
procedure that has been adopted.

On page 410 of May’s Parliamentary
Practice, it is said:

“When an irregularity occurs in
a division the usual practice is for
the Chair to interrupt the pro-
cess of division as soon as  the
irregularity is discovered, put the
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Question again and proceed to take
a division de novo.”

Therefore, at that stage, before the
results were in my hands, while yet
the Members were going into the lob-
bies and before mll of them had cast
their votes, there was a lot of con-
fusion here. I heard from the Secre-
tary, that the clerks could not come
there in time. (Interruption). There-
fore, 1 felt there was confusion in
this matter, 1 wanted confusion to
be avoided and, therefore, I ordered
fresh division. But even then there
was thig difficulty and, therefore, 1
rightly exercised my right.

The next question that was raised
was that I should have called a divis-
ionb once again there and then.

Acharya Kripalani: Yes.

Mr. Speaker: It is not said, there
and then. 1t is only de novo. 1t is
not said that immediately I must do
that with closed@ doors. Even if I
call a fresh division 1 will have to
throw the doors open and invite other
Members. Under those circumstances
the division we had yesterday would
be as good or as bad as a division 1
cal]l today. ‘Immediately’ is not borne
out by any authority.

We are bound tu rcler w0 May's
Parliamentary Practice to give us
guidance wherever there is no specific
rule. I am aware that in our own
Rules we have got rule 389. I can
invoke the reeiduary clause wherever
there is no specific rule. Where there
ia no specific rule I am bound to ex-
arcise my discretion in the best in-
terests. I am supported in my view
by May's Parliamentary Practice.

The hon. Law Minister referred to
a particular case. Certainly, that is
another point. Even after I call a
&ivision hon. Members may come and
say that they began to fight or seme-
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(Righth Amandment) Bidl  pog

thing wrong occwsrred angd it is  dm-
poasible to vote. Only this mnmiu
Shri Nayar, one of our

brought it fo our notice that in thn
matter of flling objections some peaple
were arrested and, therefore, he want-
ed an assurance from the bon. Home
Minister that they will have another
opportunity—not immediately, that
very evening. Even there, that very
day was not pressed. The hon. Home
Minister said that he will give them
ample opportunities to file those ob-
jections.

Therefore, under those conditions $o
see that no irregularity was com-
mitted, I said thie will take place “to-
morrow’. The circumstances and
what hags happened have amply justi-
fied the course that we have taken.
Now, in calmer moments hon. Mem-
bers will go to the lobbies when 1
call the division and record their
votes calmly and take as much time as
they like. Then 1 will declare the
result.

Bhri B. C. Kamble: May I say this?

Mr. Speaker: There is no right of
reply.

Shri Siva Raj: We walk out as a
protest.

Shri D. A. Kattl (Chikodi): This is a
black day in the history of Parliament
and jt is murder of ¢>*mocracy.

Mr. Speaker: The question is:

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

Let the lobbies be cleared.

1328 hre.

(At this stage Shri Siva Raj, Shn
B. K. Gaikwad, Shri D. A, Katti, Shri
M nay, Shri H. N. Sonuie, Shvi Nana
Patil and Shri B. C. Kamble left ths
House.)

The Lok SBabha divided.

<,
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Dlv‘hlon No- 1]

Abdul Lateet, Sivid
Achez, Shei

Achint Rem, Shri
Agarwal, Shri Manakbhai
Ajit Singh, Shri

Alva, Shri Joschim
Aney, Dr. M. S.
Anthony, Shri Frenk
Arumugam, Shri R. S.
Arumughem, Shri S. R.
Ayyskanny, Shri
Balskrishnan, Shri
Balmiki, Shr

Banerjee, Shri S, M.
Baverji, Shri P. B.
Bengihi Thakur, Shri
Barman, Shri

Berrow, Shri

Barupal, ShriP. L,
Basapps, Shri
Basumatari, Shr;

Beck, Shri Ignace
Bhagavati, Shri

Bhakt Darshan, Shn
Bhanja Deo, Shri
Bhargavs, Pendit M. B.
Bhargava, Pandit Thakur Das
Bhatkar, Shri

Bbogiji Bhai, Shri

Bist, Shri . B. S.
Brahm Prakash, Ch.
Brajeswar Prasad, Shn
Chakravasity, Shrimat: Renu
Chanda, Shri Anil K.
Chandsk, Shri

Changra Shankar, Shry
Chandranani Kalo, Shn
Chaturyedi, Shri
Chavda, Shri

€hettiaz, Shr Ramanathea
Chuni Lal, Shri

Das, Shrik. K

Das, Dr. M. M.

Des, ShriN. T,
Dasappa, She

Datay, Shn

Deb, Shri N. M.

Deb, Shri P, G,

Deb, Shri Dysarsthe
Drosay, Shri Morarii
Dindod, Shri

Dube, Shri Mulchan.
Bwivedi, Shri M. L.

Bscbaren, ShriV,
Qamapathy, Shri
Qengdl, Shei Ferone
Sedga Davi, Shriges
Gmﬁk,-éhi

AYES

Gautam, Shri C. D.
Ghossl, Sthri Aurobindo
Ghosh, Shri N. R.
Gopalan, Shri A. K.
Govind Das, Seth
Guha, Shri A. C.
Gupts, Shri C. L.
Gupts, Shri Rem Krishan
Hajarnavis, Shri
Harvani, Shri Anser
Hansds, Shri Subodh
Hathi, $hri

Hazarika, Shri J. N.
Htds, Shri

Hema Raj, Shri

Jagjivan Ram, Shri
Jain, Shri A, P.

Jain, Shri M. C.
Jangde, Shri

Jena, Shri K. C.
Jhunjhunwala, Shri
Jinachandran, Shri
Jogendta Sen, Shri
Joshy, Shri A. C.

Joshi, Shrimati Subhadra
Jyotishi, Pandit J. P.
Kanakasabai, Shri
Kanunsgo, Shri
Karmarkar, Shri]
Kasliwal, Shri

Koayal, Shri P. N.
Kedaris. Shri C. M.
Keaar Kumari, Shrimat,
Keshawva, Shei

Keskar, Dr.

Khadilkar, Shri
Khadiwals, Shri

Khan, Shri Sadath Ak
Khay, Shri Shahnawaz
Khawais, Shri Jamal
Kistaiys, Shn

Kodiyan, Shn

Kotoki, Shr: Liiadhar
Kottukupally, Shn
Kripalani, Shrimati Suchea
Krishna, Shri M. R.
Kriahna Chendrs, Shrt

[13°30 hrs.

Mathotra, Shri Indet §.
Malsviys, 8hri K. D.
Malligh, Shri U. §.
Malvia, Shri K. B.
Malviya, Shei Matilel
Mandal, Dr. Pashupsti
Maniysngadan, Shri
Masuriya Din, Shri
Mathur, Shti Harish Chandta
Msthur, Shri M., D.
Matin, Qazi
Mehdi, Shri S. A,
Mehts, Shri B. G,
Mechta, Shrimati Krishas
Melkote, Dr.
Meaon, Shri Krishna
Menon, Shri Narsyanankutty
Minimata, Shrimati
Mishrs, Shri Bibhuti
Mishra, Shri L. N.
Mishra, Shri S. N.
Missa, Shri R. D.
Misra, Shri R. R,
Mohideen, Shri Gulam
Mohiuddin, Shri
Morarka, Shri,
Mukeriee, Shri H. N.
Mullick, Shri B. C.
Muniswamy, Shri N. R-
Murthy, Shni B. §,
Nadar, Shri Thanulingsm
Nair, Shri C. K.
Nair, Shri Kuttiktishnan
Neldurgkar, Shri
Nanda, Shri §
Naniappa, Shri
Narsindin, Shr;
Narasimhan, Shn
Narsysnasamy, Shri R.
Naskar, ShriP. §_
Nathwani, Shri
Noyzr, Shri V. p,
Negi, Shri Nek Ram
Nehru, Shri Jawaharia'
Nehru, Shrimati Uma
Neswi, Shni
Oza, Shn
Padam Dev, S8hn
Pahalia, Shnt
Palauyandy, Shn,
Pakhoudhuri, Shriruat
Fande, Shri C. D.
Pandey, Sbri Sarju
Pangarkar, Shri
4 tnigraki Shsi
Puana Lal, Shn
Parmat, Shri Desn Bandhu
Parvaths Krishaan, Sheim.a 4
Patel, $hri N. N.
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Patel, Shri P. R.

Putel, Shri Refoshwas
Padl, Shr R. D.

Patil, Shri 8. K.
Pattabhi Raman, Shri C. R.
Pillad, Shri Thanu
Prabhakar, Shri Naval
Pragi Lai, Shri
Prodhan. Shri B. C.
Radhe Raman, Shri
Raghubir Sabai, Shri
Rebman, Shri M. H.
Rai, Shrimati Sahodsabai
Rai Buhadur, Shri

Ram Garib, Shri

Rem Saran, Sbri

Ram Shankar Lai, Shri
Ramaswamy, Shri S. V.
Remaswamy, Shti K. S.
Ramasul, Sha S. N.
Ramdhant Das, Shri
Rane, Shri

Ranga. Shri

Rangarso, Shri

Rao, Shtt Thirumala
Rauyt, Shn Bhola
Reddy, Shn K. C
Reddy, Shri Nagi
Reddy, Shri Viswanaths
Roy, Shri Bishwangsth
Rup Nsnain, Shri
Sadhu Ram. Shri

Sabws, Shry Rameshwar
Saigal, Sardar A. S,
Samants, Shn S. C
Samantsinhar, Dr.
Samoandam. Shei
Senganns, Shri

Chavan, Shri D. R.
Gatkwad, Shri B, K.
Kamble, Shn B. C.

Mr. Speaker: The result eof the divis-
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Senkarspandian, Sbri
Sarhadl, Shri Afit Singh
Satish Chandrs, Shri

Satysbhama Devi, Shrimati

Selku, Shri

Sen, Shri A, K.

Sen, Shri P. G.

Shah, Shei Manabendra
Shankat Deo, Shel
Shankaraiys, Shri
Sharma, Pandit K. C.
Sharma, Shri D. C.
Sharma, Shri R. C.
Shastri. Swami Ramanand
Shobhs Ram, Shri
Siddansniapps. Shei
Siddiah, Shri

§ingh, Ch. Badan
Singh, Ch. Ranbir
Singh, Sardar Hukam
Singh, Sardar Iqbal
Singh, Sardar Jogendre
Singh, Sardar Swuran
Singh, Seth Achal
Singh, Shri Babunath
Singh, Shri Bahadur
Sirgh, Shri Birtal
Singh, Shei Beaj Raj
Singh, Shri Daljit
Singh. Shri Dinesh
Singh, Shnt H. P,
Singh, Shri K- N.
Singh, Shn L. Achaw
Singh, Shri M. N
Singhu. Shri Kami
Sinhs, Shri Anirudh
Sinhg, Shri B. P.
Siaha, Shn Jbulan

NOES
Katti, Shri D. A.
Manay, Shni

Parmar, Shri K. U,

Sinhy, Shri K. P, .

Sinba, Shri Satys Naruysn

Sinha, Shri Sstyendrs Narayms

Sinha, Shrimati Tatkeshwezi

Sinhwman Singh, Shrj

Snatak, Shri Nandeo

Somani. Sbri

Sdnayane, Shrl

Saren, Shri

Subbareyan, Dr. P.

Subramanysm, Shei T,

Sultan, Shrimati Maimoona

Supakar, Shei

Sumat Prased, Shri

Sunder Lal Shri

Surys Prasad. Shi}

Syed Mubmuyd. Dr.

Tantis, Shre Rameshwsr

Tariq, Shri A. M.

Tewari, Shei Dwarikanath

Thakore, Shri M. B.

Thimeoauh, Shri

Thomas, Shri A. M.

Trwari. Pandit Bsbu Lal

Tiwari, Shri R. S.

Tiwary, Pandit. D. N.

Tula Ram, Shri

Uike, Shsi

Upadhyay, Pandit Munishwar
Dunt

Upaghyaya, Shri Shies Dett
Varms, Shri B. B.

Varms, Shri M. L

Varos, Shr; Ramungh Bhai
Viswanath Prasad, Shri
Vyas, Shn Radhelad
Wasnik, Shn Balkrishas
Yayouk, Shri

Sivs Rai, Shri
Sonule, Shet H. N,
Suganchi. Shri

Clause 2—(Amendment of Article

333)

Mr. Speaker: We shall now proceed

jon is:
Ayes : 201
Noes : 9.

The motion is carried by a majority
of the total membership of the House
and by a majority of not less than
two-thirds of the Members present

and voting.
The motion was adopted.

with the clause-by-clause consideration
of the Bill. Usually we do not take
any votes during the lunch hour.
Therefore, we shall take votes on all
the clauses at 15.30 hours; 1 hope R
will be convenient to Members. Ia
the meanwhile we shall get along with
the clauses. Let us take clause 2 now
Are there any amendments?
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Shri Narayanankutty Menon (Muk-
sndapuram): Sir, I beg to move:

Page 1—

after line 10, add—

“Provided that such nomination
shall only be made in pursuance
of the recommendation made by
the leader of the majority party,
if any, or that of the biggest
single party in the assembly.” (16)

Shri Kodiyan (Quilon-Reserved-
Sch. Castes): Sir, I beg to move:

Page 1,—

After line 11, add—

“Explanation—The Governor in
making the nomination shall act
on the aid and advice of the
Council of Ministers appointed im-
mediately after the elections to
the Legislative Assembly.” (17)

Shri Narayanankatity Menon: . Sir,
my ameadment to this clause is re-
garding the powers given to the Gover-
nor for nominating representatives of
the Anglo-Indian community to the
Assembly, On principle, Sir, we are
opposed to the power of nomination
being given to the Governor. but be-
cause the Bill is so worded and be-
cause ti'ere are practical difficulties in
providing separate constituencies for
the Anglo-Indian community, while
accepting the principle that the Anglo-
Indian community should be given a
representation in the Assemblies of
West Bengal and Kerala. we take
objection to the rule that the Governor
should be given unfettered powers to
determine who is to be the represen.
tative nominated from the Anglo-
Indian community.

Bill .

Jrdinarily, Sir, the powers given un-
der our Constitution to both the Gover-
nors and the President are so restrict-
ed and limited that they act always
and exercise the powers given to them
under advice of the Ministries either
in the States or in the Cenire. But
in this peculiar situation there is a
peculiarity because the nomination is
to be effected by the Governor at a
time when there may not be any
Cabinet existing in one of the S .ates.
A simaner situation arose in Kerala
State u-mediately after the last elec-
tions. After the results of the general
elections were announced and before
the Governor constituted the  State
legislature the Governor there made a
nomination of a particular member to
be representing the Anglo-Indian
Community. At that time there was
no Cabinet and it was the President’s
rule. The Governor was, therefore,
exercising his powers unfettered.

As was the pogition in our State,
we find that Governors as & rule do
not belong to that particular State
and they exercise ecertain functions
when the President’s rule is there.
At that time we could not understand,.
when the Governor chooses a parti-
cular individual to be the represen-
tative of the Anglo-Indian Community
of that State, under whose advice and
on what information the Governor
would pick out a particular represen-
tative. It so happens that in these
particular States where the party posi-
tions are so precarious and a particular
party is voted to power with a one-
man majority, it is possible for the
Governor to nullity that electoral
majority by nominating a particular
individual of his own choice if he
scts without the advice of any res-
ponsible person

My amendment seeks to prevent the
Govemor from acting in an arbitrary
manner and without the proper
advice of an elected representative.
Therefore, my amendment provides
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that the discretion given to the Gov-
ernor t0 nominate a representative
of a particular community should be
governed by the advice of the leader
of the majority party returned in the
general elections. If that one safe-
guard is provided, the Governor will
not be able to nullify the elected
majority of a particular party as it
has happened in the Kerala State.

Yesterday it was pointed out by
Shri Frank Anthony and later on by
the bhon. Minister that there is no
danger as far as nomination is con-
serned. It may be because the Cen-
tral Government naminated my hon.
friends here and they belong to the
Opposition, but in the Kerala Legis-
lature it happened in g different way.
Immediately the Governor made the
momination he announced his inten-
¥ion to join the Congress Party and
on every legislation that was brought
before the Assembly there he voted
with the Congress Party and against
the Government. I am not saying
that if it is the desire of the com-
munity that their representative
shounld belong to the Congress Party
he should not be nominated, cer-
tainly he should be nominated. But
the Governor did not make any
attempt in the Kerala State (o find
eut public opinion or the real repre-
sentatives of that community there,
eor to find out whether this particular
gentleman represented that commu-
nity. Thercfore, there was that
danger of putting up a person, as a
sort of a balance. on the party which
did not enjoy a legislative majority.
Therefare, 1 submit that even though
1 am not agreeable W the principle
of nomination because there are pre-
eedural difficulties, a: bas been put
forward by the Home Minister,
the way of finding out separate cons-
tituencies—while completely support-
sng the position that there should be
representation for the Anglo-Indian

always act under the advice of the

ministry, i there is a-
the lsader of the gremup .
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which has beenn peturnad in  She
general election.

I would also add this. It might
not be the intention of the Gowvern-
ment to introduce this Bill with the
idea that the power of nomination
should be arbitrarily given. The only
excuse given yesterday by the hon.
Minister was the procedural difficulty.
I cannot understand that there will he
a procedural difficulty for specifically
providing that the Governor should:
act under the advice of the represen-
tatives of the people who are elected
and that the Governor should not
take the advice of anybody else.

Furthermore, as it has been
stressed in this House, while we
have got a written Constitution, it
does not provide for certain ocases of
emergencies. So, our Constitution
can be enriched only by a convention
that we are able to follow today, in
the formative stages of the adminis-
tration under the new Constitution.
The principle of nomination of repre-
sentatives of the people is not wun-
known to the primary principle of
the Constitution since we find a pro-
vision for reservation of seats under
article 334 of the Constitution.
Therefore, while giving power to the
Head of the State which is comple-
tely abrogatory of the other provi-
sions of the Constitution, let us bufld
u}r & certain convention today, that
that power will be exercised only
after getting the advice of the repre-
sentatives of the people. I think it
fit that the amendmen: should be
moved because originally 1t was un-
derstood that the Head of the State
will act only on the advice of his
ministry. Because there was a
peculiar and extraordimary situation
that arose, where the Governor, mn
haste and without waiting for a few
more days for the ministry to Dde
formed in the State, acted in a very
arbitrary manner, where there was
nobody in the State to advise him,
it #hould not be said that such a pro~
cedure should be followed. Then, it
was thought that it was not possidle
that any proper advice regarding the
representatives of the sommnity
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sould be obtained in an impartial
sonnney by the Governor. It was
wrong on the part of the Governor
10 build up a convention wherein an
impression could be created in the
country that he was acting arbitrarily
mn that manner. It is to prevent the
arbitrary feature in the exercise of
&is power that the Constitution has
given certain provisions, and it is
because of that that I am moving this
amendment.

1 hope that the hon. Minister will
accept my amendment and thus fetter
the discretion of the Governor so that
the principle of the Constitution re-
garding the eclected representatives
will be restored, subject to the proce-
dural difficulty of finding out a sepa-
rate constituency for the Anglo-
Indian community.

Shri Kodiyan: Under our Constitu-
tion the Governors are empowered to
nominate representatives of the
Anglo-Indian community to all legis-
lative assemblies of the States. As
my hon. friend Shri Narayanankutty
Menon has pointed out. although
under the Constitution the Governor
has the authority, it is generally the
practice that Governors act according
to the advice of his council of min-
isters. Whether it be the Governor
or the President, the Governor and
the President always under the
advic * of their councils of ministers
immediately under them.

Now, it has become u democratic
eonvention in our countrv that al-
ways, in all matters relating to the
State’s administration, the¢ advice
given by the council of ministers is
given due consideration by the Gov-
ernor or the Head of the State. Un-
less this particular proviso is added
to this clause in the amending Bil), I
am afraid that the violation of this
democratic convention will again be
repeated in other States also. It is
with this object that I moved my
amendment. My amendment makes
it mandatory or obligatory on the
part of the Governors to adhere
strictly to the advice given by the

Bill

council of ministers. The nomina-
tion of a representative of the Anglo-
Indian community can wait till a
ministry is formed after the elec-
tions. When an election is held and
the result of that election is pro-
claimed, then the Governor remains
the sole representative of the Presi-
dent. After the election, it is my con-
tention that the Governor has to act
according to the verdict of the people
und according to the desire or advice
given by the majority party. If it is not
possible to accept the advice of the
majority party after the election, my
contention is that the nomination can
wait til a ministry is formed. There-
fore, I think an amendment is abso-
lutely necessary and I hope the hon.
Minister will accept my amendment.

Shri Frank Anthony: Mr. Speaker,
I feel that' I am bound to oppose this
amendment for several reasons. I
agree that it is more or less an ex-
plicit constitutional convention for
the Governor to act on the advice of
his ministers, but I believe that so
far as this special provision is con-
cerned, when it was put into the
Constitution, special notice was taken
of the fact that while the Governor
will normaily and ordinarily act as
the Constitutional head when he is
charged with the responsibility of a
particular kind relating to a particular
community. he would act also as the
custodian of the interests of that
sommunity.

My hon. friend who moved this
amendment said that the choice of
the nominee should rest in the final
analysis with the ministry in power.
I completely repudiate that thesis.
This provision that has been given to
the Anglo-Indian community has not
been given for the benefit of the
party in power. I myself have had an
unfortunate experience in one or two
States where I have had to underline
the fact that the ministry in power
there is not to nominate & person
whom it thinks will carry its parti-
cular political complexion. The nomi-
nation is not given for the benefit of
this party or that pariv and mot fer



a71s Conatitution

{Shri Frank Anthony]

the benefit of the ruling party. Nomi-
pnation is ostensibly given for the
benefit of the Angilo-Indian commu-
nity.

My hon. friend Shri Narayanan-
kutty Menon said that the person
who was nominated did not porsess
8 representative capacity in Kerala
State. I repudiate that statement
also. The gentleman who was nomi-
nated was recommended by the only
erganisation in this country which
has a real representative capacity so
far as the Anglo-Indian community
is concerned. And I must say this:
that by and large, Governments in all
the States and also at the Centre
have accepted the advice of this re-
presentative organisation in this parti-
cular matter.

Then I envisage a real danger if
this amendment is accepted, It is
this. If, as in Kerala, there is a par-
ticular party which enjoys an ex-
tremely precarious majority, it will
deliberately ignore the needs of the
ecommunity; it will deliberately ignore
the represrentative character of people
who are recommended for nomination
and it will pick up from here or
there—they will probably go off the

highways and by-ways—merely to

put in people whom they know they
ecan depend upon for the purpose of
keeping their precarious majority
intact. I feel that for this reason, if
this provision is to have any real
meaning, then it should be retained
in its present form so that the Gov-
ernor, if he finds that there is a deli-
berate attempt on the part of a
ministry to put in a perron who has
no representative capacity whatso-~
ever, then, certainly as the custodian
of the imterests of a particular mino-
rity, he will put in a person who
fulfils a representative capacity.

Mr. Speaker: Shrl Kamble.

Shri Surendranath Dwivedy (Ken-
drapara): I have got my amendment
No. 27.

Mr, Speaker: That is to clause 3
and not clause 2. We are on clause
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$. I will call him when that clause is
taken up. .

Shri B. C. Kamble: With regard. to
the amendments to clause 2, I would
like to make a few observations. My
first point is with regard to the Gover-
nor. I request the hon. Home Minister
to clarify the position. What is the
position of a Governor? In that con-
nection, I would like to read out the
provisions of sub-clause (2) of article
163, where it is stated:

“If any question arises whether
any matter is or is not a matter as
respect which the Governor is by
or under this Constitution requir-
ed to act in his discretion, the deci-
sion of the Governor in his dis-
cretion shall be final, and the vali-
dity of anything done by the Gov-
ernor shall not be called ia ques-
tion on the ground that he ought
or ought not to have acted in his
discretion.”

14 hrs,

Therefore, I am of the opinion that the
Governor must have his discretion, and
that discretion he must always use as
he deems fit. I am not of the op'nion
that the Governor should be merely a
rubber stamp and that he should
always act in accordance with the
directions as may be given by the
Council of Ministers. The Governor
has his own constitutional position. T
am quite sure that under the Cons‘*i-
tution if any Governor were of the
sort as is prepared to act on his own,
there is nothing in the Constitution. or
in the structure of Government, either
at the Centre or at the States, which
will prevent him from acting as he
deems fit. But, then, the Union Gov-
ernment has not made the position
clear with regard to the authority that
the Governor has been enjoying. We
hope the Union Government is consi-
dering the question of framing certain
rules with regard to the authority of
the Governor. The Home Ministry
should frame them quickly so that
many of the things could be avoided.
That is my first cbservation with
regard to the Governor.

Then | have two other things to sxy.
The hon. Home Minister has been
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pleased to come forward with clause
(2) to make certain provision with
regard to 8 community. I am not here
to oppose it, but what I want to ask is
this. Is the Home Minister prepared
to extend this principle to other com-
munities which are deserving commu-
nities? Once a principle in regard to
a provision for a community is accept-
ed, there should not be discrimination
with regard to other communities.
Therefore, I am pleading with the
Home Minister, and also before this
House that once a principle has been
accepted, then if there are other
deserving communities, the same prin-
ciple should be applied and the same
protection should be given to those
communities also.

Here I would like to point out some-~
thing to Shri Frank Anthony, and that
ig this: should we stand for nomina-
tion? At the Round Table Conference,
it was unan‘mously accepted that
there should not be any nomination at
all. Therefore, if we are to work
democratically, then we should depre-
cate nomination; we should not uphold
nomination. I would ask my hon.
friend. Shri Frank Anthony: why is he
ahy of asking for representation as
Anglo-Indian community? Why is he
satisfied with mere nomination? He
is making a compromise. If he comes
forward to make a representation that
Anglo-Indians need be represented
in different legislatures, including
this Parliament, he has a legitimate
right to sav so. But now he is satis-
fled with the nomination. I am com-
pletely against nomination. If the
Anglo-Indian community has anv
grievance, it should place its demand
before the States, or should come
before this House.

Then I come to my third observation.
1s it not in the interests of the differ-
ent communities which are being dis-
criminated against that they should be
brought together under one piece of
legislation? Here I may point out to
another provision in the Constitution,
which relates to the financial aid that
it 'given to the Anglo-Indian commu-
nity, which is embodied in article $37.

What is going to happen to tha. par-
ticular provision, under which aid
will be given for a period of ten years?
Is Government going to extend it also
by bringing forward another amend-~
ment? Otherwise, the aid must stop.
It the Government is proposing to
amend the Constiiution later on, after
two years, then the Government
should have given proper consideration
to all these things whether that has
to be extended or not. Financial aid
is a narrow thing and representa.ion
is a bigger thing. When you consider
the bigger thing, how can you leave a
narrow thing? Therefore, the whole
position ought to have been considered
and then this piece of legislation
should have been brought forward. I
had wr’tten to the hon. Home Minister
and brought certain points to his
notice. Therefore, I would submit that
even if it is too late now and that piece
of legislation has to be passed there-
after, it is advisable for mutual res-
pect that if there are different com-
munities for whom certain protections,
safeguards are necessary, they should
be brought together and certain device
found out whereby all this is done.
These are the observations that I have
to make.

Shri Achar (Mangalore): 1 would
like to make only one submission. It
is very necessary that constitutional
conventions should be built up in this
country. From that po'nt of view, we
have to remember that the Anglo-
Indian community is given representa-
tion because they occupy a peculiar
position; not because they are a
minority. That aspect has already been
argued and mentioned by o hers. That
is why this constitutional provision
has been made, though we are opposed
to any kind of nomination. So, we
have to consider that aspect of the
position, the peculiar position of their
special condition.

The next point that we have to con-
sider is this; what is the best method
of protecting their interest? What is
the best convention that we have to
build up while having these nomina-
-tions? The best convention we would
have to build up will be the feeling in
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the community, the public opinion in
the community as to whom they would
like to have. Of course, it is not by
regular election or anything of that
kind, I am sure it will not be difi-
cult for the President, or for the
Governor, to find out whom exactly
they would like to have. There may
be controversies and in all cases, there
may not be unanimity. But I feel it
will not be difficult, whether it be the
Governor or the President, t0 find out
what exactly the public opinion in
that particular community is. Party
questions need not come in this Bill.
It we consider that particular aspect
of building up conventions, public
opinion of that particular community
should have the final voice in the
matter. 1 am only suggesting that a
convention should be buil{ up in that
matter. That is why 1 am opposing
the amendment of Shri Narayanan-
kutty Menon. It should be provided
in the Bill itself.

It is a usual democratic convention
that the party in power should have
the discretion to advise the Governor
or the President. In a democracy, 1t
is a well-known fact that the party in
power enjoys that right. There is no
doubt about it. But it is aiso unusual
that such a provision is noy made in
anv Constitution, or the orders any-
where; no convention provides like
that.

14.10 hrs.
{Mr. DepUTY-SPEAKER n the Chair.|

So, I submit, so far as nomination is
concerned. it must be left to the abso-
lute discretion of the Governor or the
President. That does not mean that
ke should set aside the opinion of rhe
party or Ministry in power. I would
submit that we can even trust the

parties.

That is why I said that a convention
is necessary. Even, supposing a parti-
enlar party is in power and the com-
munity as such i8 not in favour of
that party, I would submit and go to
the extent of saying that the party in
power must respect the feeling of the
oomnunity - and accept the persona

whom they would like to have as their
representatives. We are heaving e
ingtance here in the Parament itwelf
now. We find that we have got on¢
of the ablest Members of our House,
Shri Anthony. 1 did not know him
personally previously. 1 have come to
know him only for the last two or
three years that I have been here. We
have got the ablest man, but at the
same time 1 find that he i¥ not in the
party. Though the Congress Party is
in power, they have nominated him.

That is the point that I wanted to
make, I feel that the House az well
as the Ministry and everybody clse
must try to build up this convention
uf having the rcal lcader of the com-
mnunity as 1 Member, whether it is :u
the Parliament or whether it is in any
of the local assemblies as in Kerala.
I would submit that it wbuld be
improper to have a provision in the
Bill itself that it must be under the
advice of the party in power.

Shri Surendranath Dwivedy: Muy |
seck one clarificat-on? 1 have given
notice of an amendment {o clause 3 toy
which you will come later. But I have
a difficuity about which I want yeur
guidance. I had also given notice of
an amendment to clause 2 for the
omission of that clause. But that
amencdment was not accepted. It was
said that we cannot give notice of an
amendment secking to omit a clauss;
Now, if clause 2 is accepted by the
House, what happens to my amend-
men' to clause 37

Mr. Deputy-Speaker: He can vote
against it. It may not be accepted

Shri  Surendranath Dwivedy: Of
course, I have a right to vote as 1
like. But what happens if that clause
is adopted? .

Mr. Deputy-Speaker: He would
have the same advantage and purpose
served if he votes against it. It may
not be accepted. There will be no
question of deletion then. The same
purpose will be served. But it it ik
accepted thea perhaps he has ta.
suffer, . .
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Paadit Thakur Das Bhargava
(Hissar): I may submit thet my hon.
friend’s amendmaent is that Anglo-
Jadiuns may net be given any nomina-
tion at ell. He feels that they may
aot be given any seéparate representa-
tion i this matter. Now if clause 2
ts passed, I am afraid that amend-
ment to clause 3 will not be allowed.
%0, he should be allowed to put im
an amendment here. I he is allowed
to put in an amendment here then
of course he will have the right to
move it. Otherwise it means that he
cannot move this amendment.

Mr. Deputy-Speaker: But his amend-
ment ig that the clause be deleted.

Pandit Thakar Das Bhargava: Not
the whole clause, but & part of it. It
relates to two things.

Mr. Deputy-Speaker: That is what
he told me just now.

Pandit Thakur Das Bhargava: This
clause refers to two things.

Mr. Deputy-Speaker: What is the
number of his amendment?

Shri Surendranath Dwivedy: No. 27.

Shri Supakar (Sambalpur): Part
oan be amitted.

Pandit Thakor Das Bhargava: In
that case he will be debarred from
moving that amendment because we
have taken a decision on clause 2.

Mr. Deputy-Speaker: No 27 is to
clause 3. What is the number of the
amendment to clause 27

8Shri Surendranath Dwivedy: It is
not here. I had given notice of an
amendment seeking omission of the
otause which was not accepted by the
office,

Mr, Deputy-Speaker: The notice of
amendment that he gave sought that
that clause be omitted. So it was
rightly rejected because he could have
the same purpose served by voting
against it. There are no such amend-
ments, namely, that the clause be
omitted. Therefore the Office must
have got the orders of the hon.

Bitl
Speaker and that must have been re.
jected. That has rightly been done.
If he had asked for the deletion of
some part of that then certainiy
there would not have been any objec-
tion, How can 1 help him now?

Pandit Thakur Das Bhargava: The
substance of the point to which he
wants to call your attention is this.
He is of the view that Anglo-Indians
should not be given thig right at all.
That he wants to secure by deletion
of some portion of Article 33¢. As
a matter of fact, i!f we pass clause 2,
he would be debarred from moving
any such amendment because then
we give the power to the Governor
to nominate. Then the right is there
Otherwise the Governor cannot
nominate.

Mr, Deputy-Speaker: But Panditjs
would realise my difficulty that the
only amendment he gave notice of to
clause 2 was that that clause be omit-
ted. That could not be admitted.
Now he feels g difficulty that he wilf
not be able to move the amendment
that he desires to clause 3. Now if
he wants to move another amendment
to clause 2, unless the Government is
prepared to accept it I cannot waive
the notice. Therefore there would
be that difficulty. Therefore 1 can-
not allow him to move another
amendment to clause 2 now, at this
moment, unless that amendment be
acceptable to the Government.

Paundit Thakar Das Bhargava: Then
it can be remedied only by this. It
he is of the view that Anglo-Indians
should not be given any right at all,
this is the proper clause on which he
can be allowed to speak. Otherwise
he will not be allowed to speak and
he will not be allowed to moave his
amendment.

Mr. Deputy-Speaker: Nobody has
said that he will not be allowed te
speak. How does Panditji say that?
Who said that?

Pandit Thakur Das Bhargava: He
stood up and wanted to move his
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amendment. From that I understoo«
that he wanted to speak. He was
asked to wait till clause 3 was taken
up.

Mr. Deputy-Speaker: That is not
the correct interpretation. Nobody
denies him the right to speak. No-
body says that,

Shri Thimmaiah (Kolar—Reserved
Sch, Castes): 1 want to know whether
both clause 2 and clause 83 have been
taken up together.

Mr. Deputy-Speaker: Clause 2
under discussion. As soon as this dis-
cussion is finished, we will take up
clause 3,

8hri Surendranath Dwivedy: 1 was
thinking that I would rather speak on
clause 3 because I had my amend-
ment to that clause. But since 1
find....

Mr. Deputy-Speaker: Panditj:
thought that you were being denied
the right of speaking.

Pandit Thakur Das Bhargava: He
stood up. He wanted to move that
amendment.

Shri Surendranath Dwivedy: About
speaking, nobody denied me that
right. I never said that ] was denied
that. I thought that I would put
forward my point of view while mov-
ing my amendment to clause 3.
Therefore 1 was not participating in
this debate on clause 2. Now I want
to speak.

I have heard the hon. Home Minis-
ter's reply at the consideration stage
and I must say that I am not con-
vinced at all. Of course, he did not
defend that nomination is a sound
principle and that it fits in well in a
democratic constitution. He is not
quite happy about it. But he ex-
plained that because the Constituent
Assembly in its wisdom had thought
of such provisions, he did not want to
make a departure from that. At the
same time he sa2id, *“What have I
done? Even if we nominste, we are
presenting two Members to ¢he

Opposition” I do not think this &
4 viewpoint which can be accepted
It is not a qQuestion of whether the
Opposition gets two additional Mem-
bers or the Congress Party gets them.
It is a question of principle, namely,
whether after working our Constitu-
tion for ten or twelve years now we
still feel that nomination is a desira-
ble principle to be perpetuated. That
is the question at issue.

At the same time what I feel
that the Anglo-Indians, who have
such able persons like my hon. friend,
Shri Frank Anthony and others, do
not need any protection. I1f really
they want to serve their community,
and not only the community but the
Indian nation as a whole, they must
seek sufferage from the community as
a whole. They should not-depend om
the mercy and charity of the majo-
rity party, whichever will be ruling
over this country, to nominate them
by some backward procedure to the
representative bodies like this and
pollute them to that extent.

Therefore if we abolish this system
of pomination, they would be com-
pelled not only not to look to the
sweet will and mercy of the ruling
party, but will go forward to meet
and try to integrate themselves ia
every section of the community se
that ultimately they become one
amongst the entire community which
we really desire that they should be-
come and that their should be no dis-
crimina‘ory behaviour. They should
also not feel that the other com-
munities are not looking to their ia-
terest. That is the main point which
I want to stress. I still feel that the
hon. Home Minister will see wisdom
and will not introduce this nominasi-
ion system.
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gy §fega % Ay 95 S far gy
fie g8 mfnasv famr a2, o A=
%7 dz v fede fear fe gae gfimr
wg % T far st snfgd it oy
g 7% 27 § ¢ WX fowwa iy ot
IR I8 YT & Ife| 9T g3
R AW N ITE OYHAT G
R § fF I & qTaE YR A
N avdt 1 TIE @ &
qigAfEY $a8 § "wray gt @
#3 afy wredwa fem fF we Gy
gfeara oY afaAae foar mar ot aa
N Fegfde g, s own e
JEm, WR¥W F A= g grn?
a0 3 gateewd 38 9 5 fow g
# 7w Az urs fefe @ I far
AR 9 ST aadE w@I ¥ o
ITA <q wrwe #y ferar aA F
Y o 97 ? Fd QF e
W a1, qA B AT | e g7
¥ g9 aHS § AT ¥ qg N9 @ aw
7% f qrgerge afew geT four
qq I " gay qAat ¥ 7 oA
6t f& aifaqos € fear a1 o 94T
g dfag qrfgaian Ffr mr Ay
IE AR A AT FgRaY
&1 L Ay fad i Fegadam faan
FAT AT "qA Y 70 Ja 7 Febeam
wegfadt w7 fogsdam dYqg § foes
IEM faq &7 dar & B Qe Ty
g Rt ag e AT at g ot
fear 7 1+ gAR am FE a9g A9 R
frenfrftag o fefagy ;1 gmy
tfagmn & fewdfaue &%) Py
® qrarg ag SHET g | AT WR A
¢l g & gfagy w1 fomsz
w€ @ ag agT s § dfF
faftage  Hrafge Fror W
AR N ag e ae § v Al
T TR Y g dte T gTEw WY
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Iq wxy oy amgw O e A% gt
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at ag w it afza o Y wgt ar awy Ky
qr W i Jfzw & agt wEawn }
& ag € 1t avga Ao § 1 W AP AW
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T HT ¥ 2690 § T QY (R
*) qaTERT WA W gare F 6w b
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oY QEERNA W1 ¥, T¢ IO w7
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T §, /4 & @ Fozre adt &0
W fa7 4 g WA § & AT
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gare 3471 7 A Hed 7 @ w39
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¥z wr w9y & a7 ger Wit § wifs od
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& faf afadya o g @7 Ay SuF

fag ft /vt A qavrx faar ar, SFa

ag fadw ara geT 97 gl AW
wat {fersa &7 gqrR ¢ 9awt fe

qY 1 JULE FAAZGA 2q € A

¥Q gaw F Ty Wl | weEw A g

g & A & w5 frdt segisdt &1

feorfaa foor smo o ag 3 A

fasga &t a0 & fs ag vhdaw 8
Call]

The Minister of Home Affalrs (Shri
G. B. Pant): May I just remind you
and the hon, Member that only one
hour was allotted for thig clause by
clause discussion and I think that one
hour has perhaps already expired. I

do mot know how long I will be tied
up so far as the clauses are concerned.

Mr. Deputy-Speaker: I think Pandit
Thakur Das Bhargava will have to
conclude.

dfex srge T Aniw - & WE-
e fafuex miga & gaw v &
73T AT § | 9 qewar § fw gawr
YA AqA g | XTIy SuTE
o T HTAT ATGAT 1 Ay &7 W @A
g € § ag 3 e d A E fF - F
fra & s o azw &1 fF
tafaeee qge AT § T R a9 &
W Faw @ o v g & wed)
I w® F@ § )
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Shri Thimmaliah: Clauses 2 and 3
may be taken together,

Mr. Deputy-Speaker: We have al-
ready finished clause 2.

Shri Barrow (Nominated-Anglo-
Inaians): Mr. Deputy-Speaker, I want
10 emphasise &t the very beginning
that we, as a community, accept with-
out any reservation, that our final
destiny lies in integration with the
general society in this country. 1 also
want to repudiate the suggestion that
has been made that we want to con-
tinue as a separate entity or that there
is some sort of schizophrenia so far as
the community is concerned. I would
like to say this too. It is said that
the continuation of these safeguards
is based on the discontent that might
be expressed either by the community
or by the leaders of the community,
but I am certain that the Home
Minister is too strong a person to be
intimidated by any discontent.
The Home Minister in his wis-
dom has always helped us, He
understands the position of the
community, and he realises that this
process of adjustment will take a
little time. What is 20 ycars,—it is
but a moment in the life of a com-
munity. Even in the life of an indi-
vidual, majority is reached at 21. As
I emphasized at the beginning, we
stand by this creed that our future
lies only in integration, and during
this period which we are given, we
are going all out to adjust ourselves.
Ten years, we feel, has not been suffi-
cientt, and the Government in
wisdom and generosity have decided
to give us ten years more.

I do not want to go into what hap-
pened in the Constituent Assembly. I
was not a Member, but I know my
history. There also it was the special
needs of the community which weigh-
ed. Our present Home Minister was
there also, and he realising the needs
of the community, helped to get the
community special provisions in the
constitution. He was the chairman
of the sub-committee which evolved

these safeguards.

I do not know BShri Surendranath
Dwivedy has a sense of humour, but
I know the Home Minister has a
sense of humour and if he said that
two Members of the Anglo-Indian
community were a gift to the Oppo-~
sition, he sald that it lightly. It is
not to be used as a basic argument.

Sir, I just want to reply to one or
two references that have been made
by my hon. friend from Mysore about
how these representations or nomina-
tions are made. The nominations are
made through an organisation which
is perhaps uniquely representative of
the community. We have about 50
per cent of the members of the com-
munity as members and supporters
of our organisation. We have a ballot
which is carried out by post. The
results of the Dballot are~ sent to
the different Governments showing
which people are really representative
of the community, and by and large
we are glad that the State Govern-
ments and the Central Government
have always acted on the advice and
the recommendations made through
our organisation,

1 think the Home Minister and the
Government are generous in giving us
this extra period to adjust ourselves,
and I wish to express my thanks.

Shri G. B. Pant: The amendment
of Shri Menon as also his speech con~
cede the advisability and perhaps the
need of continuing the nomination of
Anglo-Indians. So far as the question
of nomination as such is concerned,
he had no quarrel. Shri Dwivedy is
against nomination on principle. Well,
1 must say that 1 appreciate what he
has said and also what Pandit Thakur
Das Bhargava has said,

Nomination should not be, ordinari-
ly, the method of representation of any
class or any community. We stand for
a classless society, and it would be
desirable that so far as possible, no
distinctions, whether of caste or class
or creed, come to influence the eleo-
tion of members to, or the composition
of, the legislatures. In theory that is
perfectly all right, but in affairs of
life we have often to compromise out
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of regard for the situation and the
eircumstances in which we find our-
selves, in the hope that what we are
doing will lead us on to the goal which
we have deflned and declared for our-
selves. So, it was in that hope that
this clause about nomination of Anglo-
Indiang was introduced in the Consti-
tution.

Well, we are not introducing a new
clause today. The structure of the
Constitution remains as it was, it is
not being changed in any respect.
There are only a few clauses with
regard to which the period that has
been initially prescribed by the Con-
stitution is now being enlarged. That
is the only change that is being made.
So, no fundamental questions of prin-
ciple arise in the case. The only thing
that one can say is that we do not
need this long period, but we are not
introducing a new principle today,
Whether it be a sound principle, or
whether it be a principle which does
not commend itself to some of the hon.
Members, it is a principle which was
introduced and acted upon at the
instance of and with the approval of
the Constituent Assembly,

So, I would also like to invite the
attention of the hon. Members to the
language of this clause, the original
clause. It says:

“Notwithstanding anything in
article 170, the Governor of a
State may, if he is of opinion that
the Anglo-Indian community
needs representation in the Legis-
lative Assemb!y of the State and
is not adequately represented
therein, nominate such number of
members of the community to the
Assembly as he considers appro-
priate.”

There is no compulsion. The Governor
may, in certain circumstances, nomi-
nate, but if those circumstances do not
exist, he need not. It does not in any
way debar the members of the Anglo-
Indian community from seeking elec-
tion to Parliament or the Assembly
from the general electorate, The posi.
tion is only this. Suppose they stand
for such elections and are defeated,

or the circumstances are such that
while they do not stand for election,
they are in such a position in a State
that the Governor considers that it is
desirable that presentation should be
given to Anglo-Indians through nomi-
nation, he might do so. So, there
is no compulsion with regard to
nomination, and, as I believe hon
Members know, there are a num-
ber of States even now where
no nominations are being made
of Anglo-Indians at all, But I would
like them to lock at all these things,
while bearing the basic principles in
mind, from the correct perspective and
with a due sense of proportion. If any
one is nominated from a community
who has a certain position in the coun-
try, 1 do not think it is going to affect
the composition of the legislature very
seriously, The arguments that others
might make a similar demand have,
I think, no validity at the present stage
because we are not taking a new step.

1 would request you to look at the
clause we have incorporated in this
Bill. This is a restrictive clause. This
is not going to enlarge the field of
nomination, but it is going to restrict
it. Under the existing provision in
the Constitution, the Governor is free
to nominate any number of members
of the Anglo-Indian eommunity to any
Assembly. We have introduced this
just to restrict that power, and have
laid down that except in Bengal, where
the number may be one or two, in no
other State should the number be more
than one, So, this clause is a restric-
tive clause. It does not in any way
give to the community larger repre-
sentation than has been given so far.
We introduced it in order to restrict it,
and I hope by the time the extended
period comes to an end, the need even
for thig will cease, But, need we now
make such a serious grievance over it
that though we are restricting the
numbers, and though we have intro-
duced this amendment only with that
object in view, yet even this much
should not be tolerated? I would
appeal to Shri Surendranath Dwivedy
and others who hold that view to take
a more sympathetic and considerate
view of the matter,
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{Shri G. B. Pant]

Coming to Shri Narayanankutty
Menon’s amendment, 1 am not sure if
it ig really in order and consistent with
the rest of the Constitution, because
the Constitution lays down certain
methods for the working of the Assem-
blies, the Parliament, the Governor
and the President. You cannot make
any provision with respect to any par-
ticular matter, unlesg it is in accord
with the rest of the Constitution; and
if it ig not in accord, then it is incon-
sistent; if it is in accord, then it is
already there. Either it is surplus and
superfluous or it is already covered
by the Constitution as it exists, So,
there can be no need for such an
amendment, and I personally think
that it is perhaps not even quite con-
sistent with the rest of the Constitution.
I do not thereby mean that such nomi-
nations need necessarily be made,
without consulting the majority party
in the Legislature. That is now my
intention, and I would not make any
such suggestion. But such a provi-
sion would not be in accord with the
entire structure. As I said, it is at
the best unnecessary and, at the
worst inadmissible.

Then, he has, I think, not taken into
account one other factor. If we look
at article 331, we find that it says:

“Notwithstanding anything in
article 81, the President may, it
he is of opinion that the Anglo-
Indian community is not adequate-
ly represented in the House of the
People, nominate not more than
two members of that community to
the House of the Peoople.”.

Now, article 881 remains as it is. No
amendmant hag been proposed here to
the effect that the President should
make such nominations in consultation
with the majority party in Parliament.
You cannot have two rules, one con-
cerning the President, and another
concerning the Governors. There can
be only uniformity in these matters;
and throughout the Constitution, the
principles have been uniformly adopt.
ed. They are equally applicable to
the legisiatures, whether at the Centre
or in the States.

DECEMBER 1, 1960 (Eighth Amendment) Bill 2796

So, I say that even if Shri Narayan-
ankutty Menon's amendment wene
adopted, it would be inconsistent alse
with the provision made in article 381,
with regard to the powers that are
exercisable by the President. As to
how these powers should be exerciged,
1 think that will be determined by the
jurisdiction which has been conferred
by the Constitution itself, and no spe-
clal provision of this type can be made
which either will be inconsistent or
derogatory to the main scheme or
which will be altogether superfluous.
So, as there is no difference, so far as
the question of nomination is concern-
ed, 1 hope Shri Narayanankutty Menoa
will withdraw his amendment.

He referred to a nomination made in
Kerala. 1 may just tell him, and I
think he is aware of it, that"that nomi-
natjon, like nomination in other States,
was made in consultation with the
representative organisation of Anglo-
Indians. When 1 said that we had
made a present of two Members to
the Opposition, I did not mean that we
had made these nominations in order
to add to the strength, deliberately, of
the Oppoeition, but, certainly, that
indicated that we have not been influ-
enced by any party considerations in
giving our advice to the President
regarding these nominations. We have
been guided only by one factor, and
that is that the representation of the
Anglo-Indian community through
nomination should really reflect the
opinion of the Anglo-Indian commu-
nity. That has been the only guiding
principle. And we have gdopted that.

As Shri Narayenankutty Menon is
presumably aware, other suggestions
were made by Congressmen in Kerala,
but we did not accept any of them
ourselves. We were guided only by
the advice that was given by the re-
Presentative organisation, az we have
been guided in other matters. So, I
think he need not have any appre-
hensions that any step will be taken
with a view to buttress our own party
by adding one more member. After
all, that is not the intention. So far,
we have not acted in that manper.
That is all that I have to say.
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BShri Navayassankoity Menon: On a
point of clarification. I confeas that
I do not in any way compare to the
hon. Home Minister either in foren-
sic ability or judicial experience. So,
I could not understand the inconsis-
tencies then. But I would only ask
for one clarification, as far as my
amendment is concerned, namely whe-
ther this particular power conferred
upon the governor, in consonance with
the powers conferred by this Consti-
tution and the conventions established
in regard to the Heads of States, is
to be exercised by the Governor in
his personal capacity or it will be
subject to the advice of his Cabinet.

Mr. Deputy-Speaker: He has ans-
wered that. If it is contained in the
Constitution, then, whatever it is, that
will prevail, now, it depends upon
the interpretation. So far as I could
follow, that was what he said.

Shri Narayanankntty Menon: 1
eould not get a chance to reply to
that. So, I was only pointing out that
if it is superfluous, it does not matter,
but the point is whether this is in-
consistent with questions of policy
contained in other articles of the Con-
stitution. I} ¥4

Mr. Deputy-Speaker: That is a ques-
tion of interpretation of the Constitu-
tion. L |

Shri Narayanankotty Menon: 1 am
enly asking for the hon. Home Minis-
ter’s interpretation, and I am prepared
to accept that.

Mz. Deputy-Speaker: The hon. Mem.
ber may accept, but the courts might
not accept. -

Shri Narayanankutty Menon: As far
as my amendment is concerned, I
shall be satisfied with the hon. Minis-
ter's interpretation, because it is a
question of policy which the Home
Minister is going to lay down.

Mr. Deputy-Speaker: I would not
ask the Home Minister to give his
interpretation of the Constitution. If
he wants to answer the hon, Member,
he may do so.

B
Shri Narayanankutty Menon: Ag far
as the courts are concerned, this is
not justiciable, that is, whether a
particular power given to the Presi-
dent or the Governor has to be exer-
cised on the advice of the Cabinet.

Mr. Deputy-Speaker: The interpre-
tation that the hon. Member may get
from the hon. Minister or from any
other Member would not be binding
on the courte.

Shri Narayanankutty Menon: It is
a qeustion of policy which is to be
laid down by the Home Minister.

Mr. Deputy-Speaker: The question
of policy would be a different thing
now.

Now, I shall put the amendments
Nos. 16 and 17 to vote. Those in fa-
vour may say ‘Aye’.

Some Hon. Members: ‘Aye’.

Mr. Deputy-Speaker: Those against
may say ‘No’.

Several Homn. Members: ‘No’.

Mr. Deputy-Speaker: So, the ‘Noes’
“Ayes” have it.

Shri Narayanankutty Menou: The
“Ayes” have it.

Mr. Deputy-Speaker: This does not
require two-thirds majority; this can
be decided upon by a simple majority.

Shri Narayanankutty Menon: I know
that this can be rejected by a simple
majority. 1 want that there should
be a division.

Mr. Deputy-Speaker: Would he in-
sist on jt?

Shri Narayanankaotty Menon: Yes.
We cannot expect any reply to the
points raised by us from the hon.
Minister.

Mr. Deputy-Speaker: That is a diffe-
rent thing. 1 am only asking whether
he insists that it should be decided

by division.
Shri Narayansnkutty Menon: Yes.
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Mr. Deputy-Speaker: Then this will
also be taken up at 8-30 p.M, We will,
in the meanwhile, take up clause 3.

Clause 3 (Amendment of Article 38¢)

Shri Kodiyan: I wish to move

amendment No. 24.

Shri M. Siddiah (Mysore-Reserved-
Sch. Castes): 1 would move my
amendment No. 29.

Dr. Samantsinhar (Bhubaneshwar):
move amendment No. 4.

" Mr. Deputy-Speaker: Amendments
Nos. 4 and 29 are the same. Only one
of them can be moved.

The amendments moved are Nos. 4
and 24.

Dr. Samantsinhar: I beg to move:

Page 1, line 17,—for
years” substitute
years”, (4).

“twenty
“twenty-five

Shri Kodiyvan: I beg to move:

Page 1, after line 17, add—

(ii) In article 334 of the Consti-
tution, the following Explanation
shall be added, namely:—

“Explanation.—The expression
Scheduled Caste occurring in
this article means and includes,
notwithstanding anything con-
tained to the contrary in the
Constitution (Scheduled Castes)
Order, 1950, Scheduled Caste
persons converted to other re-
ligious faith”. (24).

Mr. Deputy-Speaker:
amendments are before
along with clause 3.

These two
the House

Shri Surendranath Dwivedy: I have
amendment No. 27. But if clause 2 is
accepted, then it would be barred.
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Mr. Deputy-Speaker: 1 will give him
another opportunity to speak.

Shri Surendranath Dwivedy: I am
not going to speak. I only want te
move the amendment.

Mr, Deputy-Speaker: All right.

8hri Surendranath Dwivedy: I beg
to move:

Page 1, line 16,—after “Constie

tution”, insert—

“w(i) clause (b) shall be omitted;
and” (27).

Mr. Deputy-Speaker: This amend-
ment is also moved for the present
and is before the House, subject to
the fate of clause 2. )

Shri Thimmaiah: I thank the hon.
Home Minister and the leaders of the
courtry for extending the reservation

.for another ten years. The Scheduled

Caste people of the country are very
grateful to them for that. The Home
Minister has understood the real posi-
tion of the Scheduled Caste people
even today after ten years of the
operation of the reservation.

The Constitution-makers reserved
seats for the Scheduled Castes and
Scheduled Tribes for ten years think-
ing that the position of the Scheduled
Castes and Scheduled Tribes socially,
economically and politically would im-
prove in these ten years. They never
said that the reservation was only
for ten years and should be stopped
after that. They also took into consi-
deration the background in which the
Scheduled Caste people were living
in this country. They understood the
background of our Indian society, how
it functioned and what place the Sche-
duled Caste people occupied in it.

You know that in the Indian society
the Scheduled Caste people have
suffered age-long from. social evils
They have not only suffered social
evils, but they were also exploited
economically. Even todsy it is not



2741 Conatitution AGRAHAYANA 10, 1881 (SAKA) (Bighth Amendment) 2742

controlled. The social position ef the
Scheduled Castes today has improved
& little, but not to a considerable ex-
tent. This does not mean, as one hon.
Mensber pointed out, that the Govern-
meat have failed in their duty or im
their efforts to bring the Scheduled
Castes up to the level of others. The
age-long social evils that existed can-
not be removed within ten years and
the people who have suffered and who
have been suppressed and exploited
for centuries together cannot be
brought up within ten years, what-
ever may be the efforts of the Gov-
ernment or the ability of the persoa
who is at the helm of affairs.

In the field of social upliftment, the
Government have done their best. It
is not the Central Government alone
which have to do something in this
regard; the State Governments are
also equally responsible. No doubt,
many of the Scheduled Caste Members
have voiced their feelings. What has
been done and the method of doing
it may be wrong or may be right;
there may be differences of opinion
about the quantum of success we
havc achieved in the field of the social
uplift of the Scheduled Caste people.
There may be real dificulties on ac-
count of which they could not achieve
the required success. I could under-
stand the Home Minister pleading
with the State Ministers. I could un-
derstand his seriously taking the State
Ministers to task for not having ful-
filled the targets as far as the uplift-
ment of the Scheduled Castes is con-
cerned. He used to say that the
money allotted is not spent and the
target is not achieved. I could under-
stand the intention and sincerity of
the Home Minister. But in spite of
the best efforts of Government and
the best intentions of Members of
Parliament, irrespective of any party
affiliation, this social evil of untoucha-
bility could not be removed within
ten years.

I should not go on citing instances
of how the Scheduled Caste people
are suffering from the bane of
untouchability. In Indian society as
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such, this mental disease of untouch-
ability cannot be cured in ten years.
Of course, there is progress and
untouchability is bound to disappear
one day or other. In these circum-
stances, I leave it to the House to
understand and decide whether reser-
vation is necessary or not.

Similarly, in the economic field, the
Government have done something to
improve their economic condition. It
is not Government alone which has to
do something. The people of the
country as a whole have to see that
the S8cheduled Caste people are
brought up to the level of the others,
because they are the weaker link in
the society. Every Member in this
House is very much interested in
building up this country. How to do
it?

Mr. Deputy-Speaker: I do realise
that the hon. Member could not get
an opportunity to speak during the
general discussion. Now he should be
brief.

Shri Thimmaiah: If you want to
build up a strong country, the society
of that country should be strong. If
there is a weaker section in the
society suffering from all sorts of
evils, without proper scope for deve-
lopment, without proper opportunities
to develop their personality, naturally
that country cannot be strong.

It is with the best of intentions that
the Government wanted to give certain
concessions to the Scheduled Caste
people so that they may develop them-
selves and come up to the level of
others so that they may be integrated
with the society of the Hindus. Shri
D. A. Katti misrepresented many of
the facts. He said that only
Dr. Ambedkar wanted this reservation
and the others did not. At the same
time, Dr. Ambedkar also fought for
separatism. He said at the Round
Table Conference that the Scheduled
Caste people should be recognised 23
a separate entity and not as Hindus.
He wanted to sever the Scheduled
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Castes from the Hindu fold. He also
pleaded for separate electorate for
the Scheduled Caste people. In the
Constituent Assembly debates, he him-
selt said that he wanted the reserva-
tion for a greater number of years
than ten. But the Congress Members
themselves said that ten years would
do for the time being. Of course, they
thought that within ten years the posi-
tion of the Scheduled Caste people
would improve and if after ten years,
it was necessary, the reservation
could be extended. With this inten-
tion, the Government have brought
forward this amendment extending
the reservation.

1 think the Republican Party, which
has opposed this Bill, has really done
a disservice to the community to
which they once belonged. The
Republican Party has no faith in its~lf:
it has discarded its faith. (i has :ake:
from America even its name, it
wants all the facilities and at the
same time, it does not want that the
Scheduled Caste people should enjoy
this reservation. This is the
position of the Republican Party. I
do not know how they can claim con-
gessions to themselves under the Con-
stitution when they want to deny
political concessions to others. They
want economic concessions; they want
educational concessions; they want
everything but not political conces-
sions.

15 brs,

Some of the hon. Members have
said that this reservation is going to
perpetuate casteism and communalism.
§ submit that people who suffered
from communalism and castelsm can
npever adopt communalism aend
casteism against others. They want to
free themselves from the clutches of
communalism and casteism, and other
social evils. If Scheduled Caste people
come up to the level of others they
will eertainly work for the country.
In the history of India you can never
show an example where the Scheduled
Caste people have betrayed this coun-

gorthchdopmdmdwm-

The Scheduled Castes are part and
parcel of Hindu soclety and part and
parcel of the community. ‘They are
prepared {o make any sacrifice for the
benefit and advancement of this coun-
try. 1 can assure my hon. friend Shri
Tyagi who was very vehement about
this that if the Scheduled Casgtes come
up to the level of the others and
become as strong and as progressive
as anybody else, they will never prac-
tise this communalism against those
who have practised that against them.
I will give him this guarantee.

Shri Balkrishna Wasnik (Bhandara
—Reserved—Sch. Castes): Sir, I am
thankful to the hon, Members of the
House from all sections who have sup~
ported this particular clause of the
Bill. Though the Members of the
Scheduled Castes and Scheduled
Tribes have a very good case they
cannot speak very vehemently because
people naturally misunderstand that
the reservations and facilities will be
for them and, therefore, they are
arguing their own case. No lawyer or
Counsel can argue his own case well.
Naturally, others have to argue for
him. So I am thankful to the hon.
Members who have supported this
clause.

Some hon. Members of this House,
particularly those belonging to the
Republican party have opposed this
clause. Unfortunately, the Republican
party has been divided into twe
groups; and I do not know which §s
the recognised party and which ig not.
They have also got different notions.
Ome group had left the House in the
morning and the other group is sitting
in the House. Anyway the reasons
why they opposed this Bill, 1 think,
are three.

One reason is that they have never

been consistent because they belleve
that consistency is the virtue of an
ass.
Mr. Deputy-Speaker: Why go into
all these thinga? Without criticiaing
only a party you may speak on the
merits of this clause.
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Shrt Balkrishma Wasnik: I can show
‘this by very facts. In 1829-30 they
had demanded joint electorates. As
.s00n as they went to the Round Table
Conference they demanded separate
electorates. Then again they came
down to the Poona Pact. Then, in
1946, they again demanded separate
clectorates. Some years earlier they
had demanded a separate State for
themselves. They have done so many
things.

1 just want to quote their leader
Dr. Ambedkar who had said this. He
had written a pamphlet on the reorga-
nisation of States and in that booklet
ne had explained that his thoughts on
reorganisation of States have been
inconsistent for some time. He had
stated thal! Emerson had said that
consistency is the virtue of an ass and,
therefore, he did not want to be an
ass, Therefore, it might be that they
do want to be consistent. I am
rather surprised to see that they are
maintaining their three-year old
stand.

Shri B. C. Kamble: May I point out
that the hon. Member should with-
draw the words in relation to Dr.
Ambedkar-—that he did not want to
by an ass,

Shri Balkrishna Wasnik: 1 am guot-
ing the very words of Dr. Ambedkar,
which he had written in the intro-
duction to that pamphlet.

Mr. Deputy-Speaker: 1 have listened
10 the hon. Member very carefully;
and he had quoted Dr. Ambedkar say-
ing that such and such an author-—l
think Emerson—had said that con-
sistency is the virtue of an ass and so
he would not like to be one. There-
fore he said that his thoughts had
been inconsistent so far as reorganisa-
tion is concerned.

S8hri B, C. Kamble: He would not
like to be so; that is what he says.

Mr, Depaty-SBpeaker: I do not find
anything objectionable that 1 should
object to it. These are the words of
Ambedkar, he says.

An Hon. Member: He is only guot-
ing Dr. Ambedkar.

Shri Balkrishna Wasnik: I am quot-
ing Dr. Ambedkar. Why are these
people opposing this? They have
been facing defeats. Dr. Ambedkar
himself had faced two defeats one
after the other. After the second
defeat he came forward and said
vehemently that they do not want
these reservations because their men
could not get into Parliament or into
the State Legislatures. (Interruption).

Shri B. C. Kamble: When he is mak-
ing reference to a dead person and a
respected person he must carefully
choose his words.

Shri Balkrishna Wasnlk: I am quot-
ing his very words.

Mr. Deputy-Speaker: The hon.
Member may go on to his other argu-
ments. He may leave this aside.

Shri Balkrishna Wasnik: 1 know the
people of the Republican party are
opposing this measure because they
cannot enjoy this reservation as they
have changed their faith. They have
become Buddhists and they cannot
enjoy this reservation.

The hon. Home Minister put forward
the case very well and explained how
much the Scheduled Castes and Sche-
duled Tribes have progressed in the
past years. In the First Five Year Plan
we find that a sum of Rs. 39 crores
was earmarked for the welfare of the
Scheduled Castes; and, out of that
sum only Rs. 28 crores were spent and
Rs. 13 crores were allowed to lapse.
That means one-third. In the Second
Five Year Plan, if I have heard the
Home Minister very correctly, I think,
only Rs. 50 crores have been spent so
far. 1 think Rs. 81 crores had been
earmarked for the Second Five Year
Plan. Only a year and a half remain
for the completion of the Second
Plan. Now there are about Rs. 41
crores to be spent for the welfare of
the Scheduled Castes. It is clear from
this that though Government desire to
do much for the Scheduled Castes and
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Scheduled Tribes they have not been
able to do that. That is found from
the schemes that have been actually
implemented. This can also be found
from the Report of the Commissioner
for Scheduled Castes.

In that he has said that backward-
ness has a tendency to perpetuate. I
think many hon. Members have em-
phacised this point. But 1 want to
tell the House that the facilities that
will be given to them will, of course,
be in consideration of their backward-
ness. When these facilities are given
the conditions of the Scheduled Castes
will not be the same and they will
be improved. As they are improved,
there will be no case afterwards for
the extension of the reservation. They
cannot have it for time immemorial.

I want to point out one more thing.
Yesterday, Pandit Thakur Das Bhar-
gava, a senior Member of this House,
suggested many things, He opposed
this Bill. He said that if inter-mar-
riages took place the problem of un-
touchability will vanish. As a matter
of fact, T can give my own example.
I may tell the House that I have
married inter-caste. I have married
a Brahmin girl. But, what has hap-
pened is this. The stigma of un-
touchability has passed on to the
Brahmin girl. This is the state of
affairs in Hindu society, This un-
touchability has been deep-rooted.

Mr. Deputy-Speaker: If this stigma
passes on to a very large number of
Brahmins, perhaps, the difficulty
would be solved.

Shri Balkrishna Wasnik: Another
point I want to say is this. Many hon.
Members talk of this thing but no
one comes forward concretely to do
this. Tf Pandit Bhargava or any other
Member has any kind of suggestion
that would be considered by the Sche.
duled Castes. This Bill iz a timely
measure and the sense of the House
has gshowed that there is such a great
majority behind this Bill 1 am thank-
ful to the Government for having
brought this Bill and the hon. Mem-
bers who have supported the Bill
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Mr, Deputy-Speaker: Shri Basappa,
Hon. Members should not take more
than five minutes each.

Shri Basappa (Tiptur): The hon.
Home Minister has rightly appreciated
the feelings of the dcheduled Castes
and the views of this House, Hence,
he has come forward with thus Bull
extending the period of reservation by
another ten years. He hag already
told us that they could not hold on
to their position and the peculiar situa~
tion that confronted the Constituent
Assembly still exists today. There-
fore, he said, the period should be
extended. I echo the sentiment of
Shri Barrow when he said that the
hon. Minister deserved our gratitude.
I have noticed a certain kind of ob-
jection to this Bill. Shri Tyagi and
Pandit Bhargava are not here. They
were interested in the Hindu society
as a whole and they felt that by this
Bill the separatist tendency and two-
nations' theory would develop further,
That fear still persists in them. I do
no know the reason for that fear. At
the time of separation of Pakistan this
fear might have been there but in
these ten yeargs we have seen that
there is no room for this kind of a
fear. They were thinking of the great
Hindu society. T do not know how that
Hindu society is going to be affected
by giving a little reservation. While
safeguarding the society as a whole,
they were not laying emphasis on
these seven crores of people. The
second objection was from Shri Katti
but T do not see how reservation is
going to affect their welfare. The
same kind of opposition came from
Shri Dwivedy also, The hon. Home
Minister explained to ug in  great
detail. Shri Dwivedy has said that
within ten years we have not done
much. The hon. Minister explained
to us in sufficient detail how this is
a very huge problem. We have been
able to schieve something. The report
of the Commissioner for Scheduled
Castes and Scheduled Tribes is there
and we have to achieve much more
and s0 some more time ig necessary.
We are all interested in the welfare
of these people and our history is not
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tscking in instances of exertions made
by many people to uplift these peo-
ple. Gandhiji is a fine example and
we must also remember Thakur Bapa
in this connection. Even in the
11~12th century, a religious reformer
named Basaveswara did a great deal
to them; he abolished the caste and
encouraged inter.caste marriages bet-
ween the Scheduled Castes and the
Brahming. He himue¢lf was a Brahmin
but he came out of that fold and tried
to reform the people. Qur hon. Minis-
ter, Shri Datar, also knows how this
man worked for the uplift of these
people in that part of the country
from where he comes. OQOur Consti-
tution embodied noble ideas for their
uplift. It ig a revolutionary docu-
ment and it removes untouchability.
It was perhaps said that if Gandhiji
were alive today, he might put ob-
stacles to this sort of thing. Even
while he was alive, there was a sub-
committee of the Constituent Assem-
bly at that time and even then the
leaders had taken a decision that
there should be reservation. That
should remove any apprehension in
some people’s minds. I understand
from the debates of the Constituent
Assemblv that this reservation should
go on till the Scheduled Castes them-
selves come forward and say that they
do not want this reservation. So whe-
ther it is Sardar Patel! or some other
gentleman who spoke on that occasion,
they were clear in their thoughts that
this reservation was necessary. When
we are talking about democracy and
socialism, I do not un-derstand why
these people, who number about 6-T
crores of people, should be kept so
low.

Before 1 sit down, T would like to
say one thing. In my own place, lands
were allotted to these Harijans and
landless peovle. They come and oe-
cupy it. After that, the other upper
class people remove their sheds. I
have actuallv seen it. The same mis-
erable conditions persist and so reser-
vation for sonme more time is neces-
sary. This Bill comes with the object
of obtaining socialism which we all
alm at. After all we are living in a

world of democracy and hundreds of
people cannot simply be ignored. The
State Governments should make a
proper evaluation of their situation.
The Scheduled Castes Commissioner
should be given more powers. 1 feel
he is helpless in his dealings with the
Central and the State Governments.
I do not find much encouragement in
his report and so he should be given
more powers to see that these people
are improved within a short time or
within the allotted time of ten years
so that we need not come forward once
again for a reservation like this,

Shri Kodiyan: 1 shall confine my
remarks to my amendment No. 24
Now that we are going to extend the
period of reservation for these people,
we have to take into consideration
the problems confronting certain
sect'ons of the Scheduled Castes.
Personsally, I am not one who believes
that by conversion to any other
rel'gion the social evils from which
they are suffering will be removed by
the Scheduled Castes. But we cannot
run away from the facts of life. In
our country today, a considerable
section of the Scheduled Castes people
have gone out of the Hindu fold and
embraced the other religions. By
going over to new religions, they have
not been able to get rid of the social
evils they were suffering from while
they were with'n the Hindu fold. For
instance, there is the question of these
people who have been converted to
Buddhism, But I am referring to some
instances of the Scheduled Caste
people in my own State. In my own
State, Kerala, a cons'derable section
of the Scheduled Caste people were
converted into Christianity some years
ago. They are known as the back-
ward Christians. But my experience
shows that they are ne ther Hindus
nor Christians. Even though they
have embraced Christianity they are
not treated ag Christians by the so-
called real or orthodox Christ'ans.
Merely because they have changed
their religion and embraced Christia-
nity they are being denied the rights
and privileges allowed to Scheduled
Caste people which they were
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formerly enjoying. I strongly think
that merely because they have
embraced a new religion the privi-
leges and rights which are granted to
Scheduled Caste people should not be
denied to them.

Sir, if the criterion for deciding
whether one belongs to the Scheduled
Caste or not is social and economic
backwardness, I should say that these
people who have converted themselves
into other religions are st.ll suffering
from the same social and economic
backwardness and religion should not
be considered as a criterion for decid-
ing whether one belongs to the Sche-
duled Caste or not. I should, there-
fore, appeal to the hon. Minister, it
there is any difficulty in providing
these facilities to these converted
people, he should take steps to amend
the Constitution so that these people
should not only enjoy the educat onal
concessions and other facilities that
are being g ven to the Scheduled Caste
people but also the constitutional and
political safeguards like reservation
of seats in the leg slative assemblies
and Parliament.

Ours is a secular State. Therefore,
let the Government be not accused of
showing any bias to any particular
religon. If by denying these privi-
leges and rights to those who have
converted themselves from Hinduism
to any other religion it js intended
that the conversion from Hinduism
can be prevented. I think it would be
very improper. The result would be
more frustration so far as these people
are concerned. Therefore, if our aim
is to 1lift these weaker sections of our
community to the level of the advanc-
od sections of our soc’ety we should
not take into consideration religion
alonie but, at the same time, we should
take into consideration, more than
snything else, the soc'al and economic
backwardness of these people. I
think, therefore, that these backward
Christians and other people who have
converted themselves from Hinduism,
from the Scheduled Caste to new
religious faiths, deserve to be trested
8 Scheduled Castes and as such they

should be extended these privileges
and rights.

Shri G. B. Pant: Sir, so far as this
particular amendment is concerned, I
submit that it is altogether out of
order because the definition of “Sche-
duled Caste” is given in the Constitu-
tion itself. It means, according to
part (24) of article 366:

“‘Scheduled Castes’ meanz such
castes, races or tribes or parts of
or groups within such castes, races
or tribes as are deemed under
article 341 to be Scheduled Castes
for the purposes of this Constitu-
tion;”

Therefore, unless this article is
amended there cannot be any amend-
ment in any other place. Article 341
says:

“The President [may with
respect to any State (or Union
territory), and where it is a State
* ® * after consultation with the
Governor * * ¢ thereof}], by
public notification, specify the
castes, races or tr.bes or parts of
or groups within castes, races or
tribes which shall for the purposes
of this Constitut'on be deemed to
be Scheduled Castes in relation to
that State”

So this is not in order at all.

Now, as to the meritg of the case,
the hon. Member probably knows that
we have besides Scheduled Castes also
another class of people which come
under the category of backward
classes. So far as the backward
classes arc concerned, they are grant-
ed benefits regard ng education and
regarding other mattery aiso, but so
far as reservation of seata is concern-
ed, it is confined only to Scheduled
Castes under this Constitution.

Now, if there were no provisions in
the Constitution itself as to who come
with'n that category of Scheduled
Caste, then it would have been open
to us to define Scheduled Caste fuily.
But that is not the position. Then, it
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he will please look at his own expla-
nation, he says:

“The expression Scheduled
Caste occurring in this article
means and includes, notwithstand-
ing anything contained to the
contrary in the Constitution
(Scheduled Castes) Order 1950,
Scheduled Caste persons convert-
ed to other religious faith.”

Now, how far back do we go? Who
are to be treated as Scheduled Castes?
Are we to take those who have con-
verted to other faiths 50 years ago,
28 years ago, 20 years ago, ten years
ago or who are converted to Schedul-
ed Caste faith hereafter? To whom
does this clause refer? Does it refer
to those who are to be converted here-
after or to those who have been con-
verted so far? If it refers to those
who have been converted so far, then
there are persons whose ancestors
were converted some hundred years
ago. There are others who have
themselveg converted some 50 years,
30 years, 26 years, 20 years, 10 years
or even two years ago. How are the
electoral rolls going to be prepared?
How is the identity of these persons
to be fixed, and how is any lList to be
prepared which will meet the require-
ments of this explanation? An ex-
planation can never override the
clauses and articles of the Constitu-
tion itself.

Then, it has also to be remembered
that the definition of “Scheduled
Caste” has throughout been charac-
terised by its association w.th the
stigma of untouchability. If there is
no untouchability in any class it may
get benefits to such members as are
backward within the category of
backward classes. Now, we have got
here some neo-Buddhists. They do
not want reservation themselves. Is it
going to be forced on them? Other
classes too have not come forward
saying that they or their ancestors
belonged to Scheduled Castes and
therefore they should have reserva-
tion now.

In the circumstances, it seems to me
that apart from its legality and its

Bill
undesirability it is an utterly imprae-
t'cable proposition that is embodied
in this amendment, where there can
be no possibility of preparing a list
like this for the people who have been
converted to various faiths from
among the Scheduled Caste people,
whether within 50 years, 30 years, 20
years, 10 years or 5 years. There is
nothing like that. Therefore, firstly,
it i3 out of order; secondly, on its
merits it is unsound and, thirdly, it
is altogether unworkable. So I would
suggest to the hon. Member to be
good enough to withdraw it.

Mr. Deputy-Speaker: Now I think
Shri Kodiyan does not press amend-
ment No. 24. If it is rather strictly
construed it is out of order. He him-
self suggested, I think, that the Con-
stitution cannot be amended that way.
Therefore, amendment No. 24 is out
of order.

I now put amendment No. 4 to the
vote of the House. The question is:

Page 1, line 17, for “twenty years”

substitute “twenty-five years”. (4).
The motion was negatived.

Mr. Deputy-Speaker: I now put
amendment Nos. 16 and 17 to clause 2
to the vote of the House. The question
is:

Page 1, after line 10, add

“Provided that such nomination
shall only be made in pursuance
of the recommendation made by
the leader of the majority party,
if any, or that of the biggest single
party in the Assembly.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 1, after line 11, add

“Explanation—The Governor in
making the nomination shall act
on the aid and advice of the

Council of Ministers appointed

immediately after the elections to

the Legislative Assembly.” (17).

The motion was negatived.

Mr. Deputy-Speaker: Now, I shall
put clause 2 to the vote of the House.
If the automatic machine is repmired,
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we can use it now. But let the lobbies
be cleared first.

8hri Narayanankutty Menon: The
hon. Speaker said that there is some
trouble with the mechanism and as
far as these amendments are concern-
ed, it is better to go to the lobbies.

Mr. Depnty-Speaker: I am now
told that the mechanism had been
repaired, and I hope that the machine
is working all right.

Shri Surendranath Dwivedy: It
will create some confusion!

Mr. Deputy-Speaker: If it works all
right why should we wuste time. But
let the lobbies be cleared first.

15.38 hrs,

[Mr., Sprarzr in the Chair)
Mr. Speaker: I understand that the
hon. House is agreeable to use the

automatic mechsanism now. The
question is:

“That clause 2 stand part of the
Bill.”

The Lok Sabha divided

Division No. 2}

Abdul Lateet, Shri
Achar, Shri

Ajit Singh, Shri

Alva, Shri Joachim
Anthony, Sari Frank
Arumugam, Sari R. S.
Arumugham, Shri S. R
Ayyakannu, Shri
Batakrishnan, Shri
Batnuki, Shri

Banerjr. Shri P, B,
Bangehi Makur, Shri
Barman, Shri

Barrow, Shri

Barupal, Shri P. L.
Basappa, Shri
Basumatar, Shri

Beck, Shr ignace
Bhagavati, Shri

Bhakt Darshan, Shei
Bhargava , Pandit M. B.
Bhargava, Pandit Thakur Das
Bbatkar, Shri

Bhogii Bhsi, Shri

Bist, Shri J. B. S.
Brajeswar Prasad, Shri
Chanda, Shri Anil K.
Chandak, Shri
Chendrs Shankar, Shri
Chaturvedi, Shri
Chavda, Shri
Chettisr, Shri Ramanathan
Choudiey, Shei C, L.
Chunj Lal, Shri-

Dss, Sbri K. K.

Des, Dt. M. M.

Das, Shri N.T.
Dasapps, Shri

Datar, Shri

Deb, 80ri N. M.
Desai, Shri Morar)i

AYES

Dindod, Shri

Dube, Shri Mulchand
Bacharan, Shri V.,
Elsyaperumal, Shri
Ganapathy, Shri
Gandhi, Shri Perose
Ganga Devi, Shrimati
Ganpati Rum, Shri
Gautam, Shri C. D.
Guvind Das, Seth
Guha, Shei A. C.
Gupta, Shri Ram Krishao
Hajsrnans, Shri
Harvam, Shri Ansar
Hansda, Shrl Subodh
Hatha, Shri

Hazarika, Shri J. N.
Heda, Shri

Hem Raj, Shri
Jagiivan Ram, Shri
Jam, Shr1 A P.

Jain, Shrs M. C.
Jangde, Shei

Jema, S K. G
Jbunjhunwals, Shei
Jinachandran, Shri
Jogendra Sen, Shri
Joshs, ShriA. C.
Josh:, Shrimati Subhadra
Jyotishi, Pandit J. P.
Kanakasavei, Shri
Karmarkar, Shri
Kasliwal, Shri

Kayaf, Stri P. N,
Kedaria, Shri C. M.
Kesar Rumart, Shrimatt
Keshara, Shrf

Keskar, Dr.
Khadiwals, Shri
Khan, Shri Sadath Ali
Khag, Shri Shahnawaz

[18.35 hrs,

Xhawaia, Shri Jama
Kistalya, Shri
Kotoki. Shri Liladhar
Kottukapaily, Shri
Krishna, Shri M R.
Krishna Chanden, Shri
Krishnapps, Shei M. V.
Kureel, Shei B. N.
Lachhi Ram, Shel
Lasksr, Shri N C.
Masfida Ahmed, Shrimat
Mahadeo Prasad, Shri
Maihi, Sri R C.
Msjithia, Sardar
Malaviys, Pandi? Govind
Mathotrs, Strs Inder J.
Malaviys, Shri K. D.
Malih, Shri U. S,
Malvis, Shoi K. B,
Malviga, Shre Motilal
Mandal, Dr. Peshupati
Maniysngadan, Shei
Musuriya Din, Shr1
Matrur, Shrj Harsh Chandr.
Mathur, Shri M. D.
Matin, Qasi
Mehdi, Shri S. A,
Mcehts, Shn B G.
Mehts, Shrimats Krishos
Meikote, Dr.
Menon, Shri Keishna
Minimats, Shrimouti
Mishra, Shri Bibbuti
Mishra, Shri §. N,
Misra, Shei R. D,
Mism, Shri R. R
Mohanuned tmam, Shri
Mohideen, Shri Gulam
Mobiuddin, Shri
Morarka, Shei
Munisermy, Sbri N. R,
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fMwry, Shri B. 8.
“Wadar, Shri Thanulingstn
“Neir, Shri C, K.

Talr Shel Kuttikrishnan

Negi, Shri Nek Ram
Nehra, Shri Jawsbarle)
Nebru, Shrimati Uma
Neewi, Shri

Onma, Shri

Padam Dev, Shri
Pahadia, Shri
#Palaniyandy, Shri
Paithoudhury, Shrirmsty I
Pande, Shri C. D.
Pangarkar, Shri

Panns Lal, Shrs

Pagmar, Shri Deen Bandhu
Patel, Shra N. N.

Patel, Shri Rajeshwar
Patil, ShriR. D.

Patil, Shri S, K,

Pattabhi Reman, Shri C. R.
Pillai, Skri Thanu
Prabhakar, Shri Naval
Prag) Lal, Shri

Redbs Ramut. |, Shni
Raghubir Sehas, Shri
Rahman, Shri M. H.

Rai, Strimati Sshodrabai
Rai Bahadur, Sari

Ram Garih, Shri

Ram Saran, Shr;

Ram Shankar Lal, Shri
Ramsewamy, Sbri S. V.

Bancriee, Shri P h
‘Bancrioe, Shr1 $. M.
Bhania Deo, Strd
Chakravarity, Shrimatl Renw
Deb, Shri Dasarsths
Dwivedy, Shri Surendranath
Ghosst, Shri Aurobindo
Gopaten, Shri A K.

281 (Ai) LSD—T7.

Reddy, Shri K C.
Reddy, Shri Viswat.ait.
Roy, Shri Bishwanath
Rup Narain, Shri
Sadhu Ram, Shei
Sshu, Shri Rameshwar
Saigal, Sardar A. S,
Samantas, Shri S. C,
Samantsinhar, Dr,
Sambandam, Shri
Sanganna, Shri
Sankarapandian, Shri
Sarhadi, Shri Ajit Singh
Sstish Chandra, Shri
Satyabhama Devi, Shrimit;
Selku, Shri

Sen, Shri A. K.

Sen, Shri P. G.

Shth, Stiri Manabendra
Shankar Deo, Shri
Shankarsiya, Shri
Sharma, Pandst K. C.
Sharms, Shri D, C,
Sharma, Shri R, C.
Shobhs Ram, Shri
Siddanansappa, Shri
Siddtah, Shri

Singh, Ch Ranbir
Singh, Sardar Hukam
Singn, Ssrdar Igbal
Singh, Sardar Jogendra
Singh, Sardar Swaran
Singh, Shri Babunsth
Singh, Shri Bahadur
Singh, Shri Birbaj

NOES

Kodiysn, Shri

Kumaran, Shri M. K
Kunhan, Shri

Menon, Shri Nareyansnkutty
Mukeriee, Shei H N.
Mullick, Siri B. C.

Nayar, Shei V. P.

Pundey Shri Sagju

Bill

Sioet: Sirt Bis,

Singh, Shri H. P.

Singh, Shri K. N.

Singh, Shri M. N.

Singh, Shei P. N,

Sinha, Shri Anirudh
Sinha, Shri B. P,

Sinhs, Shri Jhulan

Sinhs, Shri K, P,
Sinha, Shel Satys Narsysn
Sinke, Shri Satyendrs Narnysp
Sinhasan Singh, Shri
Snatak, Shri Nardeo
Somani, Shri

Sonsvane, Shri

Soren, Shri

Subbarayan, Dr. P.
Subramanysm, Shri T.
Sugendhi, Shri

Sufean, Sheimati Maituogoe
Sumst Prasad, Shri
Sunder Lal, Shri

Surys Prasad, Shri
‘Tantia, Shri Rameshwsar
‘Tariq, Shri A. M,
Tewari, Shri Dearikeosth
Thimmaish, Shri
‘Thomass, Stri AL M.
Tiwsri, Pandit Babu Lal
Tiwsri, ShriR. S.
Tiwary, Pandit D. N.
Tula Ram, Shri

Uike, Shri

Ug.dnty. Pandjt Munishwee

1

Upadhyays, Stri Shiva Datt
Varma, Shri B. B,

Varma, Shri M. L,

Varma, Shri Ramsingh Bhar
Viswanath Prassd, Shri
Waan:x, Shr: Balkrishos

Panigrahi, Shri

Parvatki Krishnan, Sheimats
Patil, Shri Nana

Reddy, Shri Nagi

Singh, Shri Braj Rej

Singh, Shri L. Achaw
Sonule, Shri H. N.
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Mr. Spoaker: Order, order. Let
me hear what hon. Members say.

dfer wryerw fawrt  (fasry
wegar) : # & saw & fag Wz foar
g Afcrag mo B qm § WX
fafawa aaz gv &4

Shri R. D. Misza (Bulandshahr): 1
voted for Ayes, but the machine has
not worked. My division number is
a11.

Shri Liladhar Kotoki (Nowgong):
My number is 74, I voted for Ayes.

Shri Ramdhani Das (Nawada—
Regerved—Sch. Castes): My division
number is 330. I am for Ayes.

Shri K. B. Malvia (Shajapur—
Reserved—Sch, Castes): My division
number is 425. I am for Ayes.

Shri Mahadeo Prasad (Gorakhpur—
Reserved-—Sch. Castes): My divigion
number is 426. I am for Ayes.

Mr. Speaker: Now, the result of the
division is as follows:

Ayes—248; Noes—24.¢

As the Ayes have not got a majority
of the total membership of the House—
though it is more than two-thirds of
the Members present and voting—
and as the first requisite has not been
satisfied, clause 2 does not stand part
of the Bill

The motion was negatived.

Clause 2 was, accordingly, omiteed
from the Bill.
Mr. Speaker: We will now take up
clause 3.

Shri Surendranath Dwivedy: What
about my amendment? It has to be
put to the vote.

Mr. Spesaker: Yes. There is an
amendment to clause 3. Actually, it
is not an amendment to clause 3 but
an amendment to the original article,

Article 334 has two paris-—cisuse (a)
relates to Scheduled Castcs and. Sche-
duled Tribes; clause (b) relates fo
representation to Anglo-Indians in-the
House of the People and the Legis~
lative Assemblies of States by nomi-
nation. Shri Dwivedy iz suggesting
the omission of clause (b). That cl*!
be decided by a single majority vote.

8hri Surendranath Dwivedy: 1 beg
to move:

Page 1, line 16,—

after ‘“Constitution,” insert—

“(i) clause (b) shall be omit-
ted; and” (27)
Mr. Speaker: The question is:
Page 1, line 16,—

after “‘Constitution.” insert—

“(i) clause (b) shail be omit-
ted; and”

The motion was negatived.

Mr. Speaker: Now I will put clause
3 to the vote of the House.

An Hon. Member: By going to the
lobbies,

Mr. Speaker: I repecatedly asked the
hon. Members whether they agree to
the automatic voting, ard they said
“yes”. Of course, some mistakes may
creep in. But they can be corrected.

An Hon. Member: Let it be
explained.

Mr. Speaker: There is no qQuestion
of explanation. The question is that
clause 38 should stand par' of the Bill
and those who are for it will vote for
it and those who are against it will
vot: against it.

Mr. Speaker: The queston is:

“That clause 3 stand pact of the -
BilL”

The Lok Sabha divided.

*The figure was corrected as 23, vide Devates, dated 4-12-89, col. 3427.



2761 Constitution AGRAHAYANA 10, 1881 (SAKA) (Eighth Amendment) 2763

Division No. 3}

Ahdul Latoef, Shei
Achar, Shri

Agarwel, Shri Masakbhai
Ajix Singh, 8bri

Alys, Shri Joschim
Ansy, Dr. M. S.
Anthony, Shri Frank
Arusaugaom, §bri R.S.
Arwmughae, Shri §. R.
Ayyskennu, Shti
Balakrishnan, Shri
Balmiki, Shei

B jee, Shri P
Banerioe, Shri S. M.
Bangahi Thakur, Shri
Barman, Shri
‘Barrow, Shri
Barupal, Shei P. L.
Basapps, Shri
Basurastari, Shri
Pack, Shri Ignace
Bhadyuris, Shri Asjun Singh
Bhagavati, Shri

Bhakt Darshan, Shri
Bhargavs, Pandit M. B.
Bhargava, Pandit Thakur Das
Bhatkar, Shri

Bhogji Bbai, Shri

Bist, ShriJ. B. S.

Beajerwar Prasad, Shri
Chakravartty, Shrimat: Renu
€ bands, Shri Anil K.
Chanday, Shri

Chandra Shankat, Shri
Chandramani Kslo, Shri
Chaturvedi, Shri

Chavds, Shri

Chettiar, Shri Remaansthan
Choudhury, Shri §. C.
Chuni Lai, Shri

Dae, Shri K. K.

Das, Dr. M. M.

Des, SheiN. T

Desapps, Shri

Datar, Shri

Deb, Shti N. M.

Deb, Shri P. O.

Debd, Shri Dusarstha

Desai, $hel Morarji
Dinded, Shri

Datie, Shri Mulchand
Darbeadi, Shai M. L.
Resharan, Shei V.
Bigreparumal, ghei
QGeaspathy, Shri

Gendhl, Shri Fereac

Gangs Devl, Shrimati
QGeuguti Recu, Shri

AYES

Gautae. Sixi C. D.
Gbosal, Shri Aurobindo
Gopalan, ShriA. K.
Govind Dss, Seth
Guhas, Shti A. C.
Gupts, Shei Ram Krishan
Hajarnavis, Shri
Harvani, Shri Angar
Hansda, Shri Subodh
Hatbi, Shri

Hazarika, Shri J. N.
Heda, Shri
Hem Raj, Shri

Jagjivan Ram, Shri
Jain, Shri A. P.

Jain, Shri M. C.
Jangde, Shri

Jema, Shri K. C.
Thunjhunwals, Shri
Jinschandran, Shri
Jogendrs Sen, Shri
Joshi, Shri A. C.

Joshi, Shrimati Subhadra
Jyotishi, Pandit J. P,
Kanakasabai, Shri
Karmarkar, Shri
Kasliwat, Shri

Kayal, Shri P. N.
Kedaria, Shri C. M.
Kesat Kumarl Shrimat!
Keshava, Shri

Keskar, Dr.

Khadiwala, Shri

Khan, Sh Sadath Al
Khan, Shri Shahnawas
Khawsja, Shri Jamaj
Kistsiya, Shn

Kodiyan, Sbri

Kotoki, Shri Liladhar
Kottukapally, Shri
Kipaiani, Shrimati Suchets
Krishna Chandra, Shri
Krishna Rao. Shri M. V.
Krishnapps, Shri M. V.
Krishoaswami, Dr.
Kumasan, Shri M. K.
Kumbher, Shri
Kunhan, Shri

Rureel, Shri B. N.
Lachbi Ram, Shri

Bill

[15.46 hrs

Malaviys, Shri K.D.
Mallish, Shei U. S,

Malviys, Shri Metilal
Mandad, Dr. Pashupes(
Maniysogadas, Shri
Masuriya Din, Shrf

Mathagr, Shri Harish Chasdes
Mathur, Shri M. D.

Matin, Qesi

Maebdi, SBri S. A.

Mehta, Shri B. G.

Mehta, Shrimati Krishns -

Melkote, Dr.
Menon, Shri Krighna

Meoon, Shri Nsraysnankutty
Minimats, Shrimati
Mistire, Shri Bivhut
Mishrs, Shri L. N.
Mishrs, Shri S. N.
Misma, Shri R. D.
Misrs, Shri R. R.
Mohammed Imem, Shri
Mobideen, Shei Gulam
Mohiuddin, Shri
Morarka, Shri
Mukeriee, Shei H. N.
Mullick, Shri B. C.
Munisemy, Shri N. R.
Murthy, Shri B.S
Nadar, Shri Thanulingam
Nair, Shri C, K.

Nair, Shri Kuttiktishnan
Naldurgkar, Shri
Nands, Shri

Naniappu, Shri
Naraindin, Shri
Natasimhan, Shei
Narsyanasamy, Shri R.
Naskar, Shri P. S.
Nsthwani, Shri

Nayar, Shri V. P.

Negl, Shri Nek Ram
Nabru, Shri Jawaharlal
Nebow, Sheims Um .
Neswi, Shri

Oag, Shr

Padam Dev, Shr
Pebadin, Shri
Palanivendy, Sbri
Pakhoudhuri, Shrimat
Pande, Shri C. D.

Pandey, Shri Setiu

Pangazkar, Sho
Pavigaabl, Shri
Panns Lal, Shri
Parmar, Shri Deen Bandbu
Patvathi Krishnan, Shrimsti
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Wenel, Shei N. N.

Putel, Shri Rajeshwar
Putll, Shei Nuna

Patil, Shsi R. D.

Patil, ShriS. K. .
Pattabhi Racaan, Shri C. R.
Pillsi, Shri Thenu
Prabhekar, Shri Naval
Pragi Lal, Shri
Prodhen, Shri B, C.
Radha Ramao, Shri
Raghubir Sabai, Shri
Rehman, Shri M. H.
Ral, Shrimati Sahodrabai
Rsj Bshadur, Shri

Ream Garib, Shri

Ram Sersn. Shri

Ram Shenkar Lal, Shri
Ramaswamy, Shri §. V.
Ramaswamy, Shri K, S.
Ramaul, Shri S, N,
Ramdheni Das, Shri
Rane, Shrj

Rangarao, Shri

Reo, Skri Thirumale
Reut, Shei Bhols
Reddy, Shri K. C.
Reddy, Shri Nagi
Reddy, Shri Viswanatha
Roy, Shri Bishwanath
Rvp Narsin, Shri
#adhu Rim, Shri

$abu, Shr: Rameshwar
Saigal, Sardar A, S.
Samants, Shri S. C.
Samastsichar, Dr.

Bhanjs Deo, Shri
Kamble, Shn B. C.
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Sembendam, Shri
Sangenva, Shei
Senkarapandisn, Shri
Sardar, Shri Bholi
Sarbadi, Shri Ajit Singh
Setish Chendrs, Shri
Sstysbhams Devi, Shrimati
Selku, Shri

Sen, Shei A. K.

Sen, Shri P. G.

Shah, Shri Manabendrs
Shanksr Deo, Shri
Sbankarsiys, Shri
Sharma, Pandit K. C,
Sharma, Shri D, C.
Sharms, Shri R. C.
Shobha Ram, Shri
Siddananjapps, Shri
Siddish, Shri

Singh, Ch. Badan
Singh, Ch. Ranbir
Singh, Sardar Hukam
Singh, Sardar Igbsl
Singh, Sardar Jogendrs
Singh, Sarder Swarsn
Singh, Shri Babunath
Singt, Shri Bahadur
Siogh, Shri Biebal
Singh, Shri Braj Raj
Singh, Shei Daljit
Singh, Shri Dineab
Singh, Shri H. P.
Singh, Shei K. N.
Singh, Shri L. Achsw
Singh, Shri M. N.
Sinhse, Shri Anirudb

NOES

Malvis, Shei K. B
Mansy, Shri

Binks, Shei B, P,
Sinka, 8hri Jhulas
Sinhs, Shei K. P,

Sinha, Shri Satys Neveysn
Sloha, Shri Setyendre Nareyan

Sinhasen Singh, Shri
Saatsk, Shri Nardeo
Someni, Shri
Sonavene, Shei
Soren, Shri
Subbersyen, Dr. P,

Surys Prasad, Shri

Tantis, Shri Remeshwar

Tariq, Shri A. M.

Tewaet, Shri Dwarikanath

Thimmaish, Shri

Thomass, Shri A, M

Tiwari, Pandit Baba Lal

Tiwszi, Shri R. §.

Tiwsry, Pandit D. N,

Tuls Ram, Shsi

Ulke, Shri

Upsdhysy, Pandit Muaishwer

Dute

Upadhysya, Shri Shive Dett
Varma, ShriB. B,

Verms, Shet M. L.

Varms, Stri Ramsingh Bbsi
Viewansth Prasad, Shri
Wasmik, Shey Balkrivhns

Sonule, Shri H. N.

Mr. Speaker: The resuit of the divi-
sion is as follows: Ayes 280; Noes 5.
The motion is carried by a majority
of the total membership of the House
and by a majority of not less than
two-thirds of the Members present and
voting.

The motion was adopted.
Clouse 3 was added to the Bill.
Mr. Speaker: The question is:

“That clause 1, the Enscting
Formula and the Long Title stand
part of the Bill"”

The motion was adopled.

Clause 1, the Enacting Formula end
the Long Title were added to the Bill.

Shri Narayanankutty Menon: Re-
garding clause 2, we are prepared to
support the reservation for the Anglo-
Indians, provided a reasonable clause
is added that the present....

Shri G. B. Pant: How can it be done
now? You opposed the motion. Then
you perhaps thought that it may have
some effect on the elections. 8¢ you
want to change it. That cannot be
done now.

Sir, I beg to move that the Bill be
passed,
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Mr. Spoaker: Now the Jobbies have
to be cleared again before we take up
the next motion. Order, order. Hon.
Members will kindly resume their
seats. I will put the question to the
vote of the House. The question is:

“That the Bill be passed.”

8hri V. P, Nayar (Quilon): The
Bill cannot be passed as such.

Shri
(Mukandapuram):

Narayanankutty
It should be that

the Bill as amended be passed.
Dr. Krishnaswami (Chingleput): It

was amended.

Division No. ¢}

Abpdul Lateef, Shri

Achar, Shri

Achint Ram, Shri

Agarwal, Shri Manakbhat
Adit Singh, Shri

Alva, Shri Joachim

Ancy, Dt. M. S.

Anthony, Shri Frang
Arumugam, ShriR. S.
Arumugham, Shri 8. R.
Ayyskannu, Shel
Belakrishnan, Shei

Balmiki, Shei

Banerjee, Shri Pramathanath
Banerjee, Shri S. M.
Beneril, Stri P. B.

Bangshi Thakur, Shr
Barmen, Shri

Batrow, Shri

Barupel, StriP. L.
Basspps, Shri

Basumatari, Shri

Bock, Shri Ignace
Bhadauria, Shri Arjuo Singh
Bhagavati, Shri

Bhakt Darshan, Shri
Bhargevs, Pandit M. B.
Bhargevs, Parddit Thakur Des
Bhatkar, Shri

Bhogii Bbai, Shri

Bisg, Shri].B. S.
Berajeewa/Prassd, Shri
Chakrevartty, Shriati Resy
Chanda, Shri Anil K. }

AYES

Das, Shri K.'K.
Das, Dr. M. M.
Das, ShriN. T.
Dastppa. Shri
Datar, Shri

Deb, Shri N. M.
Deb, Shri P. G.
Deb, Shri Dasaraths
Dessl, Shri Morarji
Dindod, Shri

Dube, Shri Muichend
Dwivedi Shri M. L.
Bacharan, Shri V.
Blaysperumal, Shri
Gaaspahy, Shri
Gandbi, Shri Perose
Ganga Devi, Shrimati
Ganpati Ram, Shri
Geutam, Shri C. D.
Gopalsn, Shri A. K.
Govind Das, Seth
Guhs, ShriA. C.

Gupts, Shri Rem Krishan

Biul

An Hon. Member: Clausc 2 has been
omitted.

Mr, Speaker: Clause 2 has beem
omitted. Very well.

Shri G. B. Pant: Sir, I move:

“That the Bill, with the omisgion
of clause 2, be passed.”

Mr. Speaker: The guestion is:

“That the Bill, with the omis-
sion of clause 2, be passed.”

The Lok Sabha divided,

[15°52 hrs.

Kanakssabai, Shri
Kanungo, Shri
Karmarkat, Shri
Kasliwal, Shri
Kaysi, Shri P. N.
Kedaris, Shri C. M.
Kesar Kumari, Shrimati
Keshava, Shri
Keskar, Dr.
Khadiwala, Shri
Khan, Shri Sadath Ali
Khan, Shri Shahnawas
Khawaja, Shri famal
Kistaiya, Shri
Kodiyan, Shri
Kotoki, Shri Lilsdhar
Kottukapally, Shri
Kripalani, Shrimati Suchets
Krishna, Shri M. R.

Hajamavis, Shxi Kumbhar, Shri

Harvani, Shri Anssc Kunhan, Shei

Hangds, Shri Subodh Kureel, Shei B. N.
Hathi, Shri Lachhi Ram, Shri
Hazarika, Shri J. N. Laskar, ShriN. C.
Heda, Shri Matida Ahmed, Shrimatt
Hem Raj, Shri Mshagdeo Prasad, Shri
Jagiivan Ram, Shri Maibi, Shri R. C.

Jain, Shri A. P. Majithis, Sacdar

Juin, Shri M. C. Malaviys, Pandit Goving
Jangde, Shri Malhotra, Shri Inder J.
Jena, ShriK. C. Melaviys, Shri K. D.
Jounibunwala, Shri Mallish, ShriU. S.
Jinachandran, Shrl _ Mislvis, Shri K. B.
Jogendra Sen, Shri Malviys, Shri Motilal
Jeadi, ShriA. C. Mamdal, Dr. Pashupatt
Jeahl, Shrimsti Subbadr Maaiysagadee, Shei

Jystishl, Paadit J. P,

Masuriyt Din, Shri
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Adathur, Shri Harish Chandrs
Mathur, Shri M. D.
Matin, Qaxi

Medd, Shri S. A

Sachte, ShriB. G.
Mehts, Shrimati Krishaa
Melkote, Dr.

Menon, Shri Krishng *
penon; Shri Narsyansakutty
Minimats, Shrimati
Mishre, Shri Bibhati
Mishrs, Shril. N.
Mishre, ShriS. N.

Misn, ShriR. D.

Misrs, Shri R, R.
Mohammed Imam, Shri
Mohideen, Shri Guism
Mohiuddin, Shri
Morarka, Shri

Mukeriee, Shri H. N.
Mullick, Shri B. C.
Munisamy, ShriN. R.
Murthy, ShriB. §.
Nadar, Shei Thanulingsm.
Nair, Shri C. K.

Nair, Shri Kuttikrishnan
Naldurghar, Shei

Nandas, Shri

Nasjapps, Shri
Naraindin, Shri
Natasimhan, Shri
Nesayamsamy, Shid R,
Naskar, Shri P, S.
Nsthwanj, Shei

Nayer, Shri V. P.

Negi, Shri Nek Ram
Nebru, Shei Jawsharlsl
Nehru, Shrimati Ums
Neswi, Shri

Oz, Shd

Padam Dev, Shei

Pabadia, Shr
Pajaniyandy, Shri
Palchoudhurd, Shrimsti Jla,
Pande, Shri C. D,

Pandey, Shri Satju
Pangarkar, Shri

Papigtahi, Shei

Penoa Lal, Shri

Parma, Shri Deen Bandhu
Parvathi Keistman, Sheimati
patel, SBriN. N.

Patel, Shri Rejeshwer

Bhans Des, Shri
Kanshie, 8hei 3. C.

Fatll, Shri Nana

-Patil, S8hriR. D.
Setil, Shri 3. K.

Partabhi Raman, Shri C. R,
Piliai, Shri Thanu

- Prabbhabar, Shri Naval

Pragi Lal, Shei

Radhe Raman, Shri
Reghubir Sahai, Shri
Rahman, ShriM. H,
Rai, Shrimati Sahodrabei
Rej Bahadur, Shri

Ram Garib, Shri

Ram Seren, Shri

Ram Shankar Lal, Shey
Ramaswamy, Shri §. V.
Ramsswamy, Shri K. S.
Ramaui, Shri §. N.
Ramdhsni Das, Shri
Rane, Shri

Rangarso, Shri

Rao, Shri Thiremsla
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Shri 8. A, Meht' (Rampur) rose—
Y%Al Dassrstha Deb (Tripura): 1
winted ‘to vote for the Ayes.

Mr. Speaker: What is the hon.
Member’s' Division' number?

LR 2V A TV e

"Shri Dasaratha Deb: My division
nimber is 525. I wanted to vote for
the ‘Ayes'.

Wt qo fgo wma (wadie) :
A% Wi gy & qu fefawyw
T3 Y

Spk 1 glaredl o)

[-arrt sus wisdhae 2ty S ya¢

Dr. M. 8. Aney (Nagpur): My divi-
sios number is 36. My vote has not
been recorded. 1 wanted to vote for
the . ‘Ayes’.

Shrt 8. A. Mehdl: WMy division
number is 55. 1 wanted to vote for
the ‘Aves’.

‘ Mr. Speaker: That means four more
for ‘the ‘Ayes’. The result of the divi-
sion is:—

Ayes—285°

Noes—4.

The motion is carried ty a majority
of the total membership of the House
anfi by ‘a majority of not less than
two-thirds of the Members present
and voting.

The motion was adopted/

Shri G. B. Pant: With the omission
of clause 2, there will be no restric-
tion on the number of persons who
could be nominated.

AGRA!!AYANA 10, 1881

(SAKA) 2770

1558 hrs.

KERALA STATE LEGISLATURE
A{DELEGATION OF W)
B!LL—-eomd

Mr. Speaker: The House will now
take uf fdrther consideration of the
following motion moved by Shri Datar
on the 27th November, 1959, namely,—

“That the Bill to confer on the
President the power of the Legis-
lature of the State of Kerala %
méke lawsd, be taken into con-
sideration.”

Two hours were allotted for this
Bill. Shri Datar.

8hri Narayanankatly Menon (Muk-
andapuram): I had already started.

The Minister of Btate in the Minis-
try of HMome Afiafrx (Shri Datar):
How much time iz left now?

Mr. Speaker: Two hours in all were
allotted . for this. Half an hour hms
already been spent. 1§ hours now
remain.

Shri Narayanankntty Menon: Sir,
you almost agreed on that day to give
balf an hour more.

Mr, Speaker: All right. May I
know the allocation of the time for
the second stage?

Shri Narayanankutty Menon: Half
an hour is enough.

*The figure was corrected as 284,vide Debates dated 4-12-1959

col. 3427,



amn Kerala State  DECEMBER 1, 1839 Lepislature (Delagation of 77
: Powers) Bill "

Mr. Spoaker: That makes two and
a half hours. Half an hour bas al-
‘ready been taken, We will then need
two more hours. That means we go
up to six o'clock. Is the House will.
ing to sit till six o’clock?

An Hon. Member: No, Sir, not after
the Constitution Amendment Bill

Mz, Speaker: It appears that hon.
Members from Kerala want half an
hour more. 1 agree with them., Half
an hour has already been spent the
other day. We have two hours more,
out of which we will have half an
hour for clause by clause considera-
tion and for the third reading. There
is one and a half hour for further dis-
cussion. Shri Narayanankutty Menon.

Shri Narayanankutty Menon: Mr.
Speaker, Sir, the other day I was
submitting about the constitutional im-
propriety of coming with such a picce
of ‘legislation delegating the powers of
this House to the President when elec-
tions are already being held. I want
to submit only one thing. The other
day the hon. Home Minister said, when
1 moved my amendment to circulate
thig Bill, that he could not make any
sense out of that amendment. I
agree with the hon. Home Minister
because as far as the Government is
concerned, they want to pass this piece
of legislation and invest the President
with the power of legisiating with a
specific purpose ot introducing amend.
ments as advised by the Central Gov-
ernment to the Bills that are already
pending here and which were passed
almost with unanimous support of the
Kerala legislature. So 1 agree with
the hon. Home Minister that he can-
not see any sense in that amendment,
But so far as we are concerned, we
can only see sense in the amendment.
We should prevent such sort of legis-
lation being passed by this House be-
cause we consider that the passage of
thig legisiation with the avowed object
that has alresdy been stated by the
hon. Home Minister when introduc.
in;thuBm.wmudbemaﬂmntup-
on the provincial autonomy and@ the

rights of the Kerala legislature and the
people of Kerala to decide their own
future.

When the motion for approving the
Presidential Proclamation came before

this House, the hon. Prime Minister
assured this House that the President
intervened in the State to meet only
an emergency and that it was the
desire of the Central Government to
have elections as soon as possible, A
convention has been established that
the President will not take measurcs
of far.reaching interest and that the
status quo will be maintained.

Mr. Speaker: The hon. Member has
already taken 20 minutes.

Shri Narayanankutty Menon: If you
see the proceedings you will find that
I have taken only two or three minu-
tes. The procedural wrangle cams in
between. I may take only five minu-
tes more.

Therefore 1 may submit that mes-
sure should not be allowed at this
time specially because the object of
bringing in this legislation is to bring
in amendments to the existing Bills.
The Janmikaran Abolition Bill had
been pending before the Government
for two years. The Indebted Agricul-
turists Relief Bill had been pending
for one and a half years. The Court
Fees Amendment Bill had been pend-
ing for 1§ years. The Agrarian Rela-
tions Bill had been sent in June, It
took about two years for the Central
Government to consider all these four
Bills and now the President wantg to
introduce his own amendments, X
ask, it the Government is honest
enough in their intention to pass these
Bills giving benefits to the people of
Kerala, let them bring an amending
Resolution restoring the powers under
article 211 to the President. It was
quite obvious that they do not wané
these Bills. Without telling the House
what are the reasonable objections to
the clauses, they want to have a blank-
et power for themselves so that the
President could make the amendments.
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‘When the first discussion came up,
you, 8ir, put a pertinent suggestion
that even if the Presgident makes the
amendments, they come back to the
House for ratification and therefore,
there is no trouble, Immediately after
that, the Home Minister said that the
purpose of the Bill will be defeated if
it is delayed till 28th of February. A
Bill takes 10 days to be passed in the
Rajya Sabha and it takes five days for
Presidential assent. The Constitutional
committee will take one month for
consultation and for the President to
introduce the amendments, When the
President introduces the amendments,
the elections will be over and what-
ever damage is done to the intentions
of the Kerala legislature, we cannot
reake good by the time the Kerula
legislature comeg into being.

I submit that so far as the Jenmi-
karan Bill is concerned, no amend-
ments are necessary. Let the Govern-
ment and the Congress party say that
it is against the people and it is against
their own resolution. They cannot
point out one single instance where
gxmey want to amend the Jenmikaran

Then, I come to the Court Fees
Amendment Bill. This is a simple
Bill whereby Harijans and workers
who have not got money ta pay court
fees, are exempted from payment of
court fees. Another thing is, an addi-
tional court fee is levied from the
litigants who can afford to pay to give
gratuity and provident fund to lawyers
who are deserving. These are the two
clauses in the Bill which has been
approved by the Planning Commission
and also by the Government of India
policy. Today, if you want to amend
the Bills, you are amending a Bill to
deprive the Harijans of the benefits
given by the Bill under which the
Harijans could go to court without
court fees. Therefore, a benefit that
has been conferred on the Harijans,
you want o take away. Secondly, the
workers, if they want to get their
wages by going to a court of law, are
axempted from payment of court fees.
You want to deprive the workers of

2
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this benefit. There are a large num-
ber of lawyers whose tenure of ser-
vice and security is never protected.
The Kerala Government took it for
granted that it is incumbent upon
them to bring a legislation whereby
some protection could be given to a
large number of lawyers. The hon.
Home Minister should tell this House,
are the Government here agains, giv-
ing relief to Harijans, are the Govern-
ment here against giving relief to
workers in going to court, are the
Government here against lawyers who
really deserve some help, Therefore,
the Government cannot say to day that
they are for amending these Bills.

As regards another Bill, there are
thousands of peopie who clamour in the
State today that agriculturists are
really in difficulty todey. An amend-
ment has been introduced as regards
debt relief and debts up to Rs. 15,000
have been included where the debt is
to the bank. Even the Congress party
in the legislature did not bring in any
amendment and the Bill was passed
almost unanimously. It was sent to
the Central Government. As admitted
today, the Travancore Cochin Bankecry
Association came and saw the Finance
Minister nine months back. It came
in the papers that without consulting
anybody, the hon, Finance Minister
gave an assurance to the bankers of
Travancore Cochin that this particular
clause which gives benefit to 2000
families, whose property and life is in
danger, would be amended according
to the wishes of a few bankers in the
State. On the one side, there are two
thousand families who have got tho
benefit of the Bill, whose properties
are to be taken away by the banks
in execution and eviction. On the
other side, there are 13 bankers of
Travancore Cochin whose interest this
Government is going to secure because
the Government is going to acceot the
representation made by the Travancore
Cochin bankers and effect amendment.
That is what the hon. Home Minister
said.

My point is, ag admitted, this legis-
lation is for the sole purpose of intro-
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duting all theie amendments. Every
one of the amendments is anti-people,
$s against the interests of the toiling
‘masses of . the Kerala State. We
Mgtee that because of the brute majo-
rity that the Congress party has got
In this House, they got the Resolution
‘passed approving the Presidcntial
‘Proclamation, 'which is an affront to
provsndal autonomy. Now. we are
to agree that we cannot protest against
that. While that was passed here, a
solemn assurance was given bty the
Prime Minister that the basis of our
Constitution would be maintained,
‘namely that in an emergency tne
status quo would be maintained, that
policies and legislative measures which
wwould have far.reaching effect would
not be undertakén during President's
rule, that they would wait for tye
Xerala legislature to Le formed for
expressing the will of the people.
“That is now certainly Leing tampered
with. We will' not be a party to this
tampering with the nterests of the
people of Kertila, because 99 per cent
of the people of Kerala are in support
of the four Bills that are pending.

B0, I make this earnest appeal to
the Government and to the Home
Sinister. Have some respect for the
Nyrishes of the people of the State, even
‘though insulted many a time. Let
this insult be-not continued hercafter.
‘it the wishes of the people even
though the smallest of the 14 Stotes,
be respected for the time being, Let
the powers of the President under
article 201 be reéstored to him, and if
the Prexident has got any econsutut-
fomal objection, - let him refer the
matter t6 the Supreme Court where it
ean be decided. #f you have any basic
policy objection, i you think it conves
within the purview of the Central sub-
Yecis and is not s State subje~t, then
te1l the House-that it 18 #0. But you
cannot say that. The only object s to
delay the passage of the Amﬂm Re-
lations Bm

Today these people are day-dream.
ing that in the coming edections their
party will be returned end that 11 the
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benefit that has accrued to the
of Kerala by the four fegislativeméi.
sures can be nuilified, but they age a
‘&tct;etul beca;:e t::h?ummm
very de about. barty
their aﬂai:: coming to’ power. Thx
fore they have brought this as a sale-
‘guarding measure. They think: lm
the Communist Party comes o paww
asaiu. let us safeguard our own
fefests, let .us use this preoidenfm‘l
power that we have got and amend
aH this legislation so that irreparsble
damage may be done to these Bilis.*

The other day you were kind enough
to suggest that when an amendment
was passed the House would have an
opportunity to discuss it and there
would be no harm, but with regard to
that 1 may submit that it"is not like
that. The Bill contains a provision
that the amendments will take effect
imme\iately and this Rbuce here or
the Kerala legislature will have no
power to0 invalidate it with retros-
peetive effect, =0 that tending the
passing of the Agrarian Relations Bill
and the- Agricultural Indebtedrievs
Reliet Bill, every a@sy bankess ire
taking action and 2,000 families are
suffering.

1 appeal to the hon. Minister. Let
him shed politics for some time. Tt
him be human to the people of Kerada,

as it was done In the easc 'of Andhte
Pradesh in 1854 and ‘0 PEPSU: hn
1958. I do not find any resson wivy
Kerala should be discrimtinzted agubust
except the fact that the preévious Govw-
ernment theve pussed legistation which
was for the people whieh is opposed
by certain sectiens or groups
inteum the Congrese Partv 13

to safeguard here today, They
use their power and majority in

sa?i

House todsy to nutlify these legisia-
tions, but let them remember that ti¥e
people of the Stnte, under our Consti-

tution, have jpot the right to aspert
themselves, they can stond up to wuch
things in this country, They cemnot
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behnultedmore ltwmbetoolate
to change when the day of reckoning
womes. Lat not the whole lasis and
<rux of the Consiitution be decided
by means of this action. That is the
only appeal I have o niake.

Shri A. K. Gopalan (Kasergod): I
oppose this Bill not because the Presi-
dent ig given certain powers to legis-
date when there is an emergency. I
‘oppose the Bill because I find there is
‘ng emergency. Also, the facts and
<ircumstances show that it is discri-
minatory.

1 want, first of all, to ask the Home
Minister why, in the Proclamation that
was laid on the Table of the House
the powers of the President under
article 201 were taken away There
were four Bills passed by the Kerala
Assembly and one had been with the
President for more than. a vear, and
yet in the Proclamation, the power of
the President to aszeni to or reject
the Bill was taken away. I want to
know why that power was taken away.
It might have been taken away be-
cause the President might perhaps
been advised or he might have
thought that there was rno guestion
of giving assent to the Bills or suggest.
ing modifications or rejecting the Billg
let things continue as they wwore, so
that when the new Assembly comes
into existence, it can deal with it.
Or else, what was the reason for tak-
ing it away? Along with the power
under other articles the power under
article 201 which gives the right to
the President to sssent or to reject the
pending Bills wag also taken away.
1 want to point out here ‘hat before
the Bill was passed the other day. I
approached the Minister and told him
that something must be done then and
there to see that that power 'was not
taken away. While replying to a ques-
tion that was asked here on this sub-
ject, the Home Minister replied that
certainly he would look inte it and
gee that some resslution wes placed
before the House s> that the power
of assent was assumed again and the
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Bills reserved for the consideration of
the President could be laken up again.

" Buf, now, we find that another Bill
hus been brought forward before this
House. This Bill seekts to give power
40 the President to enact new iegis-
‘iation, sssuming te himself the nowers
‘of the Kerala Legislative Assembly,
8o, we-find that first of all, the puwer
%o give sssent to the Bills was taken
away when the Prcclamation was is-
sued, and after fwo menths now, we
find that a Bill has been brought for.
sward beforé the House seeking to give
power to the President to enact new
legislation. 1 want to know the rea-
son for this. Is therve ony emergency
in the State of Kerala todsy? It
there is an emergency, which warrants
the -passing of a new legislation, then
there could be no objcction: if it is
the position that the people of Kerala
or at least certain gections of the peo-
ple of Kerala would be put to trouble,
if the new legislation is mnot there,
then there could be no objection to it,
But before new legislation 13 enacted,
we want to know what has happened
to the Bills already pending before
the President for his as=sent.

' 'WHen I read the speech of the hon.
Minister, 1 found that the object of
this Bfll was only fo make chonges
in the Bills pending befere the Presi-
dent, I would submit that that iz an
attack on provincial autonomy. The
Kerala Legislature has passed vnanit.
mously certain pieces of legisiation;
they have been before the Pr>sident
for his consideration and assent; the
President has ot a right either to
assent to the Bills or to withhold his
assent on the ground that some pro.
visions of the Bill are against the
Constitution. The President could
also suggest modifications, or send
those Bills to the Supreme Court to
ascertain their opinion on whether any
of the provisions of the Bill are against
the Constitution. That has not been
done.

As far as the Jenmikaran Bill s
concerned, I want to know whether
the President or the Home Ministry
has examined it and found anything
in it which goes against the Constit-
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tion. As far as the power to legislate
s concerned, they have got power to
legislate within the four corners of
the Constitution. The President has
to see whether there is anything in the
Bill which is against the Constitution,
and if he finds any, he has to send
the Bill back to the lcgislature for
reconsideration in the light of the fact
that such and such clauses are sgainst
the Constitution, and, therefore, he
is not in a position to give his assent
thereto. That is the responsibility of
the President under article 201,

Instead of such a ‘hing being done,
we find that a new Bill is being
brought forward to giv> power to the
President to enact new legisiation. At
the same time, however, nothing is
said about the pending Bills. How-
ever much we might object to this
Bill, this Bill will be passed. But
nothing has been said as to whether
the first thing that will be dcne by
the President will be to look into the
old Bills and give his assent thereto,
before he enacts new legislation.

Then hon. Minister hag stated that
the object of this Bill is not to give
assent to the Bills already pending,
but to make certain changes in the
Bills; certain representations had been
made by certain sectiong of the peo-
ple that certain changes should be
made, and, therefore, some changes
are to be made. I want to know who
are the people who have made these
representations, and what changes
have been suggested and what changes
are going te he made. Are changes
going to be made in all the Bills pen-
ding before the President for his
assent or only in certain Bilis?

If it is a question of representation
as far as the Agrarian Relations Bill
is concerned, about 5 lakh peasants
have already signed a memorandum
and that is going to be presented to
the President within the next one
week. 1 have written a letter to the
President requesting for an inter-
view to present this memorandum. In
Kerala, they want that the Agrarian
Relations Bill that is pending before

Powers) Bill

the President for assent should be
given assent to immediately. Because
of the delay in giving assent to the
Bill, the peasants are suffering,

Suppose there are certain represen-
tations Is it because there are cer-
tain representations that the Home
Ministry wants to make some changes?
Changes can be made only in a Bill
which contains clauses which are
against the Constitution. Here three
things are done. Firstly, when the
Bill giving effect to the Proclamation
was placed before this House, they
never thought that the power to give
assent to Bills should be taken. I do
not think it was because of careless-
ness. This power was not taken
because of their intentioh on that
there was no question of assent aris-
ing. It could be said that the power
under article 201 of the Constitution
is taken away; now the President i
powerless and nothing can be done.
But that was exactly what was poin-
ted out on that very same day here.
It was said that this power should be
taken by the President immediately
so that the Bills pending before him
could be examined. 15 days after
that, 11 Members of Parliament pre-
sented a memorandum to the Presi-
dent about the Agrarian Relations
Bill and other Bills requesting him to
gee that as far as article 201 of the
Constitution was concerned, some
notification might be issued taking
this power to himself. That was not
done. But the Bill that is before the
House today seeks to confer power
on the President to make new taws
tor the State of Kerala.

The most important thing today is
that there are certain Bills pending
before the President for the last one
year. If the President thinks that
there is any clause in any Bill which
is against the Constitution, according
to the procedure followed earlier, he
could take action in consulting the
legal opinion. Otherwise, immediate-
ly assent has to be given. But that
hss not been done.
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So we think that this Bill is an
attack on provincial autonomy,
because the Kerala Assembly had
unanimously passed certain pieces of
legislation and no action has been
taken on them. After one or two
months, according to Government,
there will be elections in the State. I
do not know whether the elections
will be postponed. But there is no
necessity for any emergent legisla-
tion. So they can wait. If any
changes are to be made, recommen-
dations can be made to the new legis-
lature and they can make the
changes. When the legislature was
there, no‘hing was done. No assent
was given nor any recommendation
made suggesting changes. Now that
the legislature is not there, we are
told that some power must be given
to the Presient to legisla‘e for the
State. This only means that there is
an attack on provincial autonomy.

Even now, there is an opportunity.
Within two months, the new Assembly
of Kerala will be elected and will
meet. There is no emergency there
justifying the taking of the power to
make new laws for the State. If
this power is taken now, it will cer-
tainly be an a‘tack on provincial au-
tonomy. I think that should not be
done.

1 say again that there is no urgency
for new legislation as far as Kerala
is concerned. What is important is
that certain Bills are already pending
befaore the President. These Bills had
been passed unanimously by the
Assembly there. So the first thing to
see is whether power should be taken
under article 201 to examine thoce
Bills and give assent to them. If
there is any doubt abou* the consti.
tutionally of any provision in those
Bills, the procedure followed pre-
viously could be followed. We re-
qu~st that this should be done.

T do not want to explain further.
My hon, friend, Shri Narayanankutty
Menon, has explained about every
Bill that was sent to the President
for assent. Every Bill which has beer

sent for assent is important. If there .

is any emergency today, it is to see

(Delegation of Powers) Bill

that those Bills which are pending
before the President are given assent
to. As far as the peasan s are con-
cerned, as far as the other sections of
the people who are affected by the 4
Bills are concerned, the emergency
today is to immediately give assent.
It there is some emergency at some
time then, cer‘ainly, delegation of
power can be given.

1 oppose this and protest that there
is no emergency for new legislation
when the President has not given
assent to any of the important Bills
which are very important so far as
the people are concerned. Now power
is taken not to give assent to these
Bills but to make some changes in
the Bills It is certainly very wrong.

I know even if we protest this Bill
will be passed. So, I request the
Home Minis‘er to see that when the
Bill is passed, at least first things are
taken first. Let assent be given to
the Bills. Taking into consideration
the emergency that was there for the
last 1} years as far as certain Bills
were concerned, let assent be given to
them without making any changes.
Certainly, changes can be made if any
of the clauses go against the Consti-
tution. Simply because certain repre-
sentations have been made by some
sections of the people a change can-
not be made. If any changes are to
be made they are to be made by the
newly elected Assembly. If any modi-
fication is necessary, that power
should not be taken by the President.

That is all 1 have to say.

wWo vl fg (Veaw) : A
%@ fadgs &1 @ $A F o |
o g 1 W R s wrifree i A
wer f5 4 g § f Ros fegwd aeft
¥ qely arp A @ F ¥ 97z ;A
wgwa § 9 & o ag 7} wmgar v
faefy o FRor § TR 3@ WA A
TN F oo g ar gl wawel ¥
wtt ¥ yfF ¥ ¢ oafad gud e -
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Qar aTw § aY 8 1 fawry & -
qfy #38& ¥ gT 4T F w=T #f
qar Raifaer S9 a8 37 fows
f& woza 7 g 1+ wewew Far v o
A X owE Afwm # owtu &
faare afg w1€ ara Wy ardr § a1 swwr
ol § 9K awdA) w4 F wWra-
wwar § |

W WATAT T¥ AT § gHAT WA
& foufad % wgafy A AN I ¢
fear ¥ W% w7 § FYE q@de FT
WA™E A 9% WAAT RE (O FA
W IE AggE A A I
g ¥ aeR w7 federd § e
f& agt T8 & AU g B QWS
R ¥ v Y W fear
TN WA AGT H STETT Y @R 6H
¥ T & gwd afw ¥ § g
w g W T v W o ey
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A o www & wft W e e e
st gew s e § 7 oy
N I T K AR § 1 R gy i
wff wrren fie oY sl TR ot
zrey § ag feedt wrw gz o add
W et § 1wy T e qfede
®Y g7 faedt onmg & fiedt Ty gRAiae
figr ®1 qUe WA & forg i § 1 wiwE
qrEt &1 o {frde § o oy ¥R @
% fag ¢ Wik w0 TRfemg & W ag
Hfawm & wee §) O Iy TaEw S
w QU g% & 1| & wuwar § By owmd
wifafg wEwHt & w1 w1 gEw
Tl § waife @, v AR A
TE TG AE HARAHT L7 FT WA W
T 7 8 41 et wrga Y fedrer e
wartaa @A i @ ag Iawy fedver
T qFdr §, €z w1 N N wrEF Qo
vaml @g fudlw s oFdr & wmaar
IaH Y At a7 e guw qEde w3
qhdT § W § 1 A Fwgar fF caw
w1 | qdt avr wr vk oy 5 9oy
& HT g & wré gz avA © & @y
#1 mfafage wdmar & FR 9@
oA aTeft & | R o favarw @ B faa
fedt T #Y wrer TEw 7 i 3w
GIA BT ATX H7 qeEY GG B AT
% gamar g fr ¥ fr qoma & wee
WX dog & W e s agi o Tgafa
¥ Vg A GAT AY 99 AR X FK
w1 AT ¥ B A wgw w1A foraay e
q&@ A 9@ IgH usgafa woq ¥
R | 7Y fwar s W ag s A/
o @ fen wma, @ AW qW
fieare § Wk oF 9 www § W
oa% fgamr & O OF ¥ A WA Wi
Wtz R E e e
o gAmat ¥ gw gl ar AT, YT
¥ owrew {0
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R of ot wex § e ag N
¥ W WX W e weE Az
W S T ¥ wear Y AT & I
W g § e dona & W WA
¥R W 3o, XY W TEH ¥ AT I
W & I s AR ¥ F§ W
¥ wrg O | gty 2 A WA
wfgy fs o ®a% WAT IS A
SRy §IFIT A AT AT qE

X % gt shafea § oK are) 3w &

sy ok Syifer ar f @l 3
" Y e A R i I s 916
srifey e @ar f A § ) W
WA @ K IEm fF T oF qrg AN
IR AR fai & A5 §, ward Ay
¥ g§ o gEt vy ol T ¥ g
fo wrqr sYifes g AW § A Y
XN 5 g faws frar w3 § AR
IAH! qg AA g Ao Afey F gt
AT dTER AT ga I ardy sdfag
war et § gienfaw g1 & g
aga Sury T  w § o g
frdw ¥d ¥ fe & v o
a9l # WA w1 T §
wafay o wgfaee argdl # &Y g7
@} @ A A A I g
Wik fawas a8 QA afe & g
& frdt e gRifas e & fag
& ¥ T A qadret wAr = 3o
wdr ara &Y 93 ¥ & sfaaw =) Redr
T WY AT WY AfeRwr A w0 2
wo §1 o wdwfa § orw feen @ waar
st Qv fawr qre fer @ ot f
gfaam & faoda s @ @ sEw
AN W ey W F wuwan § fe
i et &t B et o g
M . o § N goeR wem
wardr gdesfr ¥ o swry 9
WP T e X 4 fiber an o o
M wfwer § 1z B frgr T A
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acg W gy gdaenfy ¥ vy feay
¥wT &1 A Gwiiedy § 1 A adt awmwar
fir 7T 97 weqfaee Argdi ¥ Y a5
T 9 "wEEr wwe F § I9F fag
®E agf W & & o wemar §
g 3% fga ¥ & fp 9ot ¥ ool 7%
®(q7 arg § afr dw fewred Iw B2
§ AT AT § oredt A Y A6 )

Shri Maniyangadan (Kottayam):
Sir, the other side is opposing the
Rill vehemently, mainly of the ground
that the President may interfere:
with some of the Bills which the.
dissolved Kerala Assembly passed.
Article 201 of the Constitution was:
veteod by the Proclamation and if I,
remember right, it was done during
the previous Proclamations also. There
was nothing new in what was done
here. It is true that four Bills are
pending before the President for his
assent. Now the Communist Party.
seems to feel that these Bills should
not be touched by anybody. Either
they should be assented to in that.
form itself or nothing should be
done. That seems to be their stand
Now, I may be permitted to submit
that are making all demands to
postpone the elections in Kerala.
They were saying that the rights of the
agricultural labourers in Kuttanad.
will be affected even if the elections.
are held in January or February and
therefore the elections must be post-.
poned upto the end of April. 1f the
elections are not held till the end of
April, and the President while con-
sidering some of the Bills passed by
the Assembly feels that they ghould
not be assented to without some
madifications, what should be done?
That is the point which we have to.
look into.

They were speaking about some-
representations which have been made
regarding the Debt Relief Bill. I
know that representations have beex.
made by various sec‘ions. The deb-
tors want that the Bill should be
assented to as early as possible.
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8hri V, P. Nayar (Quilon): What
will happen §f there is no President's
Proclamation?

Shri Maniyangadan: The Presi-
dent cannot now, as the original Pro-
-clamation stands, give assent to a Bill
it he wan‘s to give assent to it only
after making some modifications.
There is, therefore, no alternative
‘but to pass this Bill.

Shri V. P, Nayar: May I interrupt
the hon Member? If there was no
President’s Rule in Kerala, could the
President have modified any of the
Bills? He can either give assent to
a Bill or throw it out.

Shri Maniyangadan: He could have
then sent back the Bill to the State
Legislature. He can now send back
those Bills to the Parliament. But
the question is whether this Parlia-
ment will find time to pass all those
Bills. It is even now finding it very
difficult to carry on with the pro-
_grammes which it already has. It is,
therefore, necessary that something
must be done.

I was referring to the Debt Relief
Act. There are represen‘ations by
-debtors themselves, who are vitally
affected. that the Bill should be given
assent to early. But there are certain
provisions in the Bill which I am sure
the President would like to modify. 1
may be wrong, but if the President
feels that certain provisions should
not be allowed to remain in the law
and the Bill concerned cannot be
given assent to without modification
of those provisions, the interests of
poor persons will be very seriously
affec'ed. If the law is to be enacted
s0 as to give relief to those poor
persons who want relief and if some
amendments are to be carried out in
the Bill concerned according to the
“President after mature consideration,
4in that case the President must be
;given powers now vested in the Par-
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Hament so that the Bill as amended
could be given assent 0. That is the -
only alternative that is possible.

Why should we wait till the elec-
tions are over? It may be that the
elections are held after two months ar,
as is the desire of the Communist
Party, it may be postponed for a few
months.

Shri Narayanankutty Menom: No,
no; the Communis. Party did noi
desire any postponement of elections
upto April. The Communist Party
wanted the elections to be held either
in January or in March.

Mr. Deputy-Speaker: He is aonly
discussing it hypothetically.

Shri Maniyangadan: They know
very well that it is not possible to
conduct elections in January. Let it
be in January or April, that & all
what they say. I do not dispute with
them on that point.

Therefore, in the present circum-
stances, if the Bills as passed by the
State Legislature—I do not want to
go into the details of the Bills; I
know there are so many absurd pro-
visions in some of the Bills which
in spite of the united opposition by
all the opposition parties they passed
by a majority of one or two—are to
be given assent to after deletion of
certain provisions so that they may
be given effect to immediately, what
else is the method?

Shri A. K. Gopalan: I would like to
have one clarification from the hon.
Member. Does he want that certain
changes should be made in all these
Bills?

Mr. Deputy-Speaker: He says that
the President might consider it neces.
sary.

Bhri Marayarankuily Menon: We
want to know whether hon. Member
and his party are making wuesﬁm
to the President to make amend-
ments.
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‘Mr. Deputy-Speaker: He is not
saying that; he is not going into the
contents of the Bill.

Shrl Maniyangadan: I know there
are certain provisions in the Bills
which ought to be amended. I hold
that view. but this is not the time for
me to discuss all those points.

8hri V. P, Nayar: We shall hear
you.

Shri Maniyangadan: I am not here
to satisfy my hon. friends there.

Mr. Deputy-Speaker: Hcn. Mem-
bers on this side of the House devsire
tha' the hon. Member might commit
himself to certain things!

Shri V. P, Nayar: As regards the
powers to be given to the President,
should not the hon. Member be able
to mention at least one item? I re-
quest him, and I beg of him, to men-
tion at least one.

Shri Maniyangadan: The day of
reckoning is coming, as Shri Naraya-
nankutty Menon said. Let us wau
for it. What I want is, this measure
should be passed as early as possible.
They know that the Bills passed by
the legislature may not be given
assent to They can blame the Pre-
sident or the Congress party and say
that these powers are not necessary.
Certain Bills have already been passed
and let us see what the effect of
those measures will be on the electo-
rate, The elections are going to
come. We are prepared to face the
elec‘orate and they also are prepared
to face the electorate. Why should
they want to put hurdies in the way
so that nothing could be done?

Shri A. K. Gopalan: We say “Give
assent to the Bills”.

Shri Maniyangadan: I say the Bills
should be assented to by the Presi-
dent only if he deems them proper.
It the Bills are not proper, he will
not give assent to them. But there
are certain provisions in certain Bills
which should be immediately given
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effect to. So, to get over the giffi-
culty, this power is now being vested
in ‘he President. If the other party
feels that they are the custodians of
the rights of the people there, well.
I do not want to go into past history;
since the elections are coming, we can
see. They were men‘ioning about the
Congress and their alliance. I may
say that they are also having a won-
derful alliance with independents.

Shri A. K. Gopalan: Let us des-
cuss the Bill, Sir, It is not a question
of alliance. The hon. Speaker also
said that we must confine ourselves
to the provisiong of the Bill.

Mr. Deputy-Speaker: Yes; the pro-
visions alone need be discussed.

Dr. M. S, Aney (Nagpur): May I
put a question? Does the hon, Mem-
ber consider that their opposition is
part of the election campaign?

Shri Maniyangadan: 1 definitely
ho'd that view. Speaking about pro-
vincial autonomy, they said that they
are jealous of guarding the interests of
the State and provincial autonomy.
We know what happened in Kerala.
We know what is happening even now.
Provincial autonomy is not affected
there.

Shri V. P. Nayar: No, Sir.

Mr. Deputy-Speaker: Order, order.
No challenges need be made.

Shri Maniyangadan: I am prepar-
ed to accept that challenge,

Mr. Deputy-Speaker: I am not pre-
pared to accept that chailenge!

Shri Narayanankatty Menon: We
are not challenging that party.

Mr. Deputy-Speaker: Then he is

challenging me!

Shri Narayanankutty Menon: We
are not challenging anybody.

Shri Maniyangadan: My complaint
on the other hand, is that it is rather
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late now when the Bill is being intro-
duced. The Bill ought to have been
introduced in Parliament earlier,
because, as I mentioned already, the
Debt Relief Act requires immediate
attention. There are certamn debtors
who are very vitally affected because
of certain amendments It is not the
original Bill that was passed that is
now pending. It was assented to by
the President, Some amendments were
subsequently made and it is the
amended Bill that is now pending
before the President. Of course, some
interests might have represented; some
other bodies might have represented:
severa] representations might have
been brought up before the President.
The President might have gone into the
legal and constitutional aspects. After
considering all these things, I cannot
agree with my hon friend that only
if there is a constitutional difficulty
can the President refuse to give assent.
According to the other party, the only
provision is, we should refer the mat-
ter to the Supreme Court. There are
other remedies provided in the Con-
stitution. The President can refuse to
give his assent to a Bill on grounds
other than constitutional. Even on
matters of policy he may differ and
send back the Bill to the legislature or
whichever body is competent to deal
with the measure, The powers are
sought to be vested with the President
so that the interests of the people may
be taken into consideration by the
President in ziving assent to the Bills
passed by the legislature.

There are certain Bills pending
before the legislature and there are
certain things which may arise when
the Parliament is not in session. Even
it Parliament is in session, there may
be certain things arising, So, there
is no harm in vesting the President
with the powers that are intended to
be given to him through this Bill. My
submission is that thig Bill should be
passed as early as possible.

Shri Naldurgkar (Osmanabad): I
support this Bill. At the Very outset
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I may state that article 357 does not
deai with emergency, It speaks of the
competency of Parliament. Some argu.-
ments have been advanced by some
of the Members, and those arguments
relate to article 201. As far as the
introduction of this Bill is concerned.
I respectfu'ly submit that those argu-
ments are irrelevant. Because, as far
as the circumstances for the proclama-
tion under article 356 of the Constitu-
tion are concerned, the time for dis-
cussion of that is already over, Under
article 357 there are certain circums-
tances in which the President can be
vested with the powers of the State
Leg'slature. Suppose there is pressure
of work in Parliament, or the Parlia-
ment is not in session. For example,
after the 22nd of December, the work
of Parliament will be suspended upto
the subscquent session, During that
pcriod, suppose there is urgent neces-
sity for some leg'slation. ‘Therefore,
under article 357, it is quite essential
that those powers of the State Legis-
lature should be vested with the Pre-
sident. As far as the powers under
article 357 are concerned, the argu-
meats raised by some of the hon.
Members have no relevancy at all.
The powers under article 201 are quite
distinct from those under article 357.
During the period after the proclama-
tion the powers under article 201 are
suspended.

Then, the proclamation issued under
article 356 has no retrospective effect;
it is only prospective. So, if there are
some Bil's passed by the Kerala Legis-
lature before the date of the proclama-
tion, certainly the President has full
power, according to his discretion,
either to assent to those Bills or not.
Therefore, that matter cannot be taken
into consideration when vesting power
under article 357 is considered. There-
fore, those arguments that have been
advanced by some of the hon. Mem-
bers of the communist party, which
relate to the question of the period of
emergency, cannot be taken into con.
sideration at this time It relates only
to the competency of Parliament. It



2793  Kerala State

speakg of the competency of Parlia-
ment when there is great pressure of
work. In the circumstances, it is quite
justifiable that those powers should be
vested in the President.

While supporting the Bill, I want to
draw the attention of the hon, Minister
to some of the provisions of this Bill.
I find that those provisions are uncon-
stitutional, Powers that are to be
vested in the President under article
357 are absolute powers. Those powers
cannot be restricted; no restriction can
be placed on those powers. 1 will
refer to the relevant portion of that
artic'e, wh.ch reads:

“Where by a Proclamation issu-
ed under clause (1) of article 356,
it has been declared that the
powers of the Legislature of the
State shall be exercisable by or
under the authority of Parliament,
it shall be competent—

(a) for Parliament to confer
on the President the power of
the Leg slature of the State to
make iaws, and to authorise the
President to delegate, subject to
such conditions as he may think
fit to impose, the power so con-
ferred to any other authority to
be specified by him in that
behalf;”

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
The words “subject to such conditions”
are there,

Shri Naldurgkar: Subject to such
condit.ons which the President thinks
essential.

Shri A. M. Thomas: Which Parlia-
ment think essential.

Shri Naldurgkar:
again,

I will read it

“,...the President to delegate,
subject to such canditions . . .”

That is, it is the President who is to
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delegate, When the President wants
to delegate the powers he can impose
certain restrictions upon the persons
on whom the power ig to be delegated.
The first part is—

*“....for Parliament to confer on
the President the power of the
Legislature of the State to make

Those powers are quite absolute
powers. They are unrestricted powers.
No restrictions can be imposed.
But when the President wants to
delegate that power to another autho-
rity, he can impose certain restrictions
upon that authority. These two pro-
visions are quite distinct. They are
quite separate. They cannot be amal-
gamated together,

Therefore with great respect 1 sub-
mit that as far as the Proviso to sub-
c'ause (2) of clause (3) is concerned,
there 1s no provision in the Constitu-
tion that there shall be any consulta-
tive committee and that the President
should consult and then pass those
laws or give assent to those laws. I
am of the opinion that there is no
constitutional provision for such con-
sultation. Therefore as far as the con-
stitution of the committee under this
Bill is concerned, I request the hon.
Minister to look to the constitutional
provisions because those provisions are
rather being mandatory. It says—

“Provided that before enacting
any such Act,....”

I am reading clause 3, proviso to sub-
clause (2).

“Provided that before enacting
any such Act, the President shall,
whenever he considers it practica-

ble to do so, consult a commit-
tee . . . "

Thig means that the President is not
authorised to enact any law or to pass
any leg slation without consuitation
with the committee. I think as far as
these restrictions on the power of the
President are concerned, they are quite

-
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unconstitutional and even the consti-

tution of the committes ig unconstitu-
tional.

Therefore I request the hon. Minis-
ter, as far as this provision is concern-
ed, to look to the provisions of this
Act, because under article 857(1)(a)
there are two distinct provisions.
Delegated legislation is looked with
reprobation by judicial decisions. When
the President wants to delegate that
power to any authority, in such cases
he can impose restrictions upon him.
But as far as the President’'s powers
are concerned, those powers are abso-
lute. Therefore I am of the opi-

Shri Narayanankutty Menon: May
I interrupt the hon, Member? 1If the
power is given by the principal to the
agent in any statute, is not the prin~
cipal entitled to impose restrictions in
delegating that?

Shri Naldnrgkar: If those powers
are delegated powers and if the law
says that such restirictions should be
imposed, no doubt those restrictions
shall be reasonable. But if the law
delegates the power upon certain
authority then no restriction should be
placed and any restriction placed upon
that authority will be unconstitutional
and illegal.

Shri Narayanankutty Menon: It is
not stated in article 357.

Shri Naldurgkar: Therefore I am
of the opinion that as far as the pro-
visions of the Bils that are pending
and assented to by the President are
concerned, that matter cannot be
brought into question in so far as the
consideration of this Bill is concern-
ed. It the President considers it
reasonable, he according to his discre-
tion may give assent to those Bills,
already passed before the Proclama-
tion under article 356. Therefore the
President’s discretion cannot be called
to question as far as this Bill is con-
cerned. Therefore my suggestion to
the hon. Minister is to consider as
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unconstitutional this provision of this
Bill, I support this Bill. This Bill is
very essential. Some of the objectiong
that have been raised on behall of
some hon, Members are based on spe-
cial individual interests or party inter-
ests, Therefore those interestg may
not be taken into consideration in this
case. 1 support this Bill.

Shri V. P. Nayar: He was saying
that some hon, Members were prompt-
ed by individual interest.

Shri Narayanankutty Menon: We
do not come under any provision of
the B 1L

Mr. Deputy-Speaker: He is not
referring to these hon. Members. The
other day, Shri S. A, Dange said beau-
tifully that he would not pick up a
cap in order to fit on his head.

Shri V. Eacharan (Palghat): Sir, I
am thankful to the hon, Home Minister
for the sympathy and interest which
he has shown in the affairs of the
Kera‘'a State, After the introduction
of the President's Rule, the law and
order situation has far improved and
the State ig quite normal. There were
lot of disturbances in the State. Now,
all troubles are over and the State is
working 1n a normal condition,

My hon. fr.end Shri Narayanankutty
Menon has moved an amendment to
arculate the Bill for public opinion.

Shri Narayanankutty Menon: That
has been ruled out of order.

Shri V. P, Nayar: He cannot say
anything on that.

Shri V. Eacharan: I am not saying
on that, This is only a Bi'l to invest
power on the President to make the
necessary laws for Kerala and not to
prevent the legislation passed by the
prev.ous Kerala Ministry or the pro-
posals put forward by that Ministry.
Our friends are simply saying that this
Bill or the Committee formed under
the provisions of this Bill will prevent
tne progressive legislation passed by
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the previous Kerala Government or
the legislature, or make gsome amend-
ment, that is not necesary. If the
President is satisfled with the laws
passed by the Kerala Government or
legislature, he will give his assent.
There is no necessity to refer them to
the Comm‘ttee or seek the advice of
the Committee, This Committee ig to
advise the President on future legis-
lation.

My hon. friend Shri Narayanankutty
Menon said that some bankers made
a representation io the Finance Min-
ister and two thousand families will
be in trouble. Any man can make
a8 representation and that would be
considercd by the Minister in the ap-
propriate way. That does not mean
that because the bankers made some
representation, it will ruin 2000 fami-
lies. All this is said so that an impres-
sion may be created upon the people
that the Congress is harming the inter-
ests of the Kerala people, especially
the bank employees, The bank em-
ployees have got a fear that they
are not getting a proper treatment
under the Banking Companies Act. An
Enquiry Comm 'ssion found that the
banks in Kerala are not in a financial-
ly sound condition, that a number of
banks were feeding the agriculturists
and they must be exempted from cer-
tain provis.ons. That is why they have
been put in a scparate position. That
does not mean that any representation
made by somebody will harm the
interests of the bank employees or the
people in Kerala,

The State administration is impro-

ving. 1 have to mention one thing
here,

Shri V. P. Nayar: If the adminis-
tration has improved, why not have
President’s rule permanently?

Shri V. Eacharan: I am not for
extengion of the President’s rule. The
present conditions are wmuch better
than what we had some months ago.

Legislature 27
(Delegation of Powers) Bill

In Kerala, there is a department
working for Harijan welfare. That
department has made a lot of confu-
sion in the work and misused the
funds.

Shri  Narayanankuatty Menon:
When I began to refer to the condi-
tions in Kerala, the hon. Speaker said
that I should confine myself to these
legisiative powers alone and any
reference to the conditions in Kerala
was ruled out by the hon. Speaker.
He began to speak about Harijan wel-
fare, I have got a thousand things to
say about that.

Shri V. Eacharan: That is directly
under the Home Ministry. They have
got to take note of ail these things. It
is only for that purpose I am referring
to this. The Harijans in Kerala have

a lot of grievances against that depart-
ment.

Mr. Deputy-Speaker: It is better
he confines himself to the Bill itself.

Shri V. Eacharan: 1 support the
Bill. There is no need for the appre-
hension that the passing of this Bill
wou'd harm the interests of the peo-
ple of Kerala or prevent any legisla-
tive measures passed by the previous
Kerala Government, I support the
Bill once again.

Shri V, P. Nayar: Mr. Deputy-
Speaker, I did not originally intend to
participate in this debate. But, after
having heard my hon. friends on the
other side, 1 think I should be failing
in my duty if I did not answer some
of the points.

A contention is raised that Parlia-
ment will have possibly no time to
discuss the various amendments. If
that were so, I should think that the
President or the Home Ministry is
considering not one or two amend-
ments here and there, but very subp-
stantial amendments. Unless such
amendments as are in contemplation
are of a highly controversial nawure.,
I do not know why Parliament should

- take such a long tume,
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Then, it contradicts itself, because
even if the President were to enact or
make certain changes in the existing
laws, they have necessarily to come
before Par'iament. If the hon, Mem-
ber who raised that plea were to read
the last but one clause of the Bill, he
will find that notwithstunding any
changes which are made by the Presi-
dent, such changes will have to be
ratified by a resolution. Is it his case
that Parliament should pass a reso'u-
tion without a discussion?

Shri Maniyangadan: So, thcre is no
harm in delegating the powers.

Shri V. P. Nayar: [ will come to
that.

Is it his case that only for discussing
the . . .

Shri Maniyangadan: That is exactly
the reason why I said the Bilis need
not brought before Parliament imme-
diately.

Shri V. P. Nayar: So. in any event,
as the Bill now stands. a discussion in
Parliament cannot be avoided, and
unless it is the intention of the Gov-
ernment to bring forward highly con-
troversial measures, I do not know
why Government should think that
Parliament’s time will be taken up.

What is Parliament’s time? Are we
not responsible for what is happening
m Kerala? Ig it not this Parliament
which delegated the power, and was
it the making of the Kerala Govern-
ment itself? Every one in this House
has a responsibility. Parliament ag a
whole has a responsibility for the
administration of the State. You are
discussing every sort of Bill in this
House. and it it is a Bill relating to a
matter of vital importance for the
State of Keraia, do you mean to say
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that Parliament will have no time to
discuss it? Could any argument be
more trash than this? We are sitting
here till the 22nd or 23rd of this
month. Can we not find one Saturday
for discussing the changes? Can we
not find one or two hours every day?
Whenever there is any necessity we
are sitting one hour more than sche-
duled, as we did on several occasions
even during this discussion. Are we
to take it that such amendments as
are to be brought will take days and
days? We have discussed in this
House Bills with 50 and even 100
clauses within two or three hours
because mostly they were of a non-
controversial nature, and what little
controversies there are can be discus-
sed in a little time,

Shri  Narasimhan
Can I put a question?

(Krishnagiri):

Shri V. P. Nayar: Not one, any
number.

Shri Narasimhan: Supposing the
matter is left to a sma ler body, is
there not the advantage ithat that
smaller body will discuss it more
thoroughly than a larger body m a
hurry?

Shri V., P, Nayar: 1 am perfectly
agreeab’e to that suggestion provided
that recommendation of the smaller
body . ..

Shri Naldnrgkar: What 1is the
intention of article 357 of the Consti-
tution?

Shri V. P. Nayar: Not two inter-
ruptions at a time.

If the recommendations of that body
are accepted, if there ig a mandatory
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provision to that effect, I am certainly
at one with the hon. Member. Are
you prepared to do it? That is the
simple question.

Here. what are the powers given to
the committee? It is only a consuita-
tive committee. I have functioned
once in such a consultative committee.
It ig all for the purposes of precedent.
Even the Home Minister does not
come there. The Deputy Home Minis-
ter comes there. We have some coffee,
we have some consultation, then they
go their way, we go our way. This is
called consultation. Is the hon. Minis-
ter prepared to have the provision
suitably amended?

Shri Narayanankutty Menon: The
amendment is there.

Shri V. P. Nayar: 1Is he prepa:::l
to acceot the amendment that the
consultative committee’'s opinion shall
prevail on the President. So long as
they are reticent to accept such an
amendment, it shows that the purpose
behing this is very sinister. I am
forced to use this word, because what
is it they are saying now?

For months these Bills were
pending, as was ably pointed out by
my hon. friend Shri Menon, One day
the Central Government awakes to a
sense of responsibility for Kerala. 1
am reminded of Xumbakarna who
was sleeping for six months con-
tinuously, and one day when he was
awake, he would keep o1 doing the
maximum destruction. The Central
Government is like that. For months
thev were sleeping over the Bills
which were sent. It was not a snap
vote majority in the case of any Bill,
I challenge the hon. Member to show
that. In the Government which exist-
ed in the State before the Communist
Party took over, there were .nstances
after instances when Bills were passed
with snap votes,

Shri Maniyangadan: I never used .

that word. I said by a majority of
one or two. Not more than that.

(Delegation of Powers) Bill

Shri V. P. Nayar: I think that
would be sufficient. You mention one
instance . . .

Mr. Deputy-Speaker: Order, order.
Let the hon. Member be allowed to
continue.

17 hrs.

Shri V. P. Nayar: Within their own
party in the Opposition in Kerala,
there were dissensions, one group sup-
porting certain provisions in the Bill,
another group opposing certain provi-
sions in the Bill. Are we to be blam-~
ed for that? It is a very simple ques-
tion. I am asking my hon. friend Shri
Manivangadan who does not seem to
know the history of his own party in
that State, whether they were
unanimous in regard to any of these
provisiong . . .

Shri Manlyangadan: In several of
them.

Shri V. P, Nayar: Is it such provi-
sio_ns e

Shri Maniyangadan: Not only my
party, but all the Opposition parties.

Mr. Deputy-Speaker: Order, order.
Why should there be a mutual discus-
sion now? Let the debate go on.
When the hon. Membersg go to their
State, they might have a scuffie there,
but not here.

Shri Narayanankutty Menon: Cer-
tainly nott We do not want any
seruffie.

Shri V. P. Nayar: I am only sub-
mitting that the argument that some
of the provisions of these Bills were
passed with a narrow majority cannot
hold good, because, in the past, it has
been the practice of the government
which was in power before the gov-
ernment led by the Communist Party
came into power . . .

Mr. Deputy-Speaker: The hon.
Member might advance his arguments,
but he wants reaction at once from
the other side.
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Shrl V., P. Nayar: Certainly not. 1
know they would not react to any-
thing containing an iota of sense.

Mr. Deputy-Speaker: Why should
he go to such extremes? First, he
used one word ‘sinister’, then, he used
another word ‘trash’, and now, he is
using the words ‘iota of sense’. They
are not in good taste.

Shri V. P. Nayar: I think you have
known me for seven years very well.
I am not in the habit of using one
wrong word, unless it be the lack of
knowledge of English. I suppose I

Mr. Deputy-Speaker: I do not say
that they are wrong words. 1 know
they are used advisedly, but they are
not desirable words.
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Shri V., P. Nayar: Where we have

to use strong words, a soft word will
not result in the same purpose.

Shri Datar: Is the word 'sinisger'
soft, according to my hon. trien%f .
4
Shri Narayanankutty Memnon: The
hon. Home Minister used that word
yesterday.

Mr. Deputy-Speaker: The hon.
Member Shri V. P. Nayar might con-
tinue tomorrow.

17.02 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wedsesday,
December 2, 1958/Agrahayana 11, 1881
(Saka).
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ORAL ANSWERS TO
QUESTIONS . 25652603
5Q. Subject CoLUmMNS

Fa.

Advanced Managemem
Institute .

444. Indebtedness of adwasu

446. Purchase of ammuni-
tion

447. Coal washeries atBha-
judih and Patherdih

448. Engineering Colleges .

49. Payment of brokcmge

4 by L.I.C

4s51. Indian Moumamecrmg
Foundation

4s2. Productian of steel in
Ordnance Factories

453. Sale of tea Estates in
India.

454. Nagahostiles in Mam-
pur

45s. Lady Teachers

456. International Students
House, Delhi

457. Nationa! Flag

458. Enumeration of voters
in Ranni  Constitu-
ency (Kcrals)

459. Supply of iron bars to

tares .

460. Issue of hccnccs to
paint firm

462, Neyveli Thermal
Power Station

463. Coalopen cast mine

464. Gas Turbine Project .

466. Naga Hostiles

468. Pipe Factory at Cha-
vara (Kerala)

WRITTEN ANSWERS TO
QUESTIONS

S.Q.

No,

44s. Transportation of oil .

450. Modem Hxstory of

hina .

461. Colt of producuon of
coal

465. Banaras Hmdu Um-
versity Audit Report

467. Bomba anmly Pen-
sion Fund

469. Matching Gmm .

281 (A) LSD—gp.

2568
2566—68

2568~70

2570-71
3571—73

257376
2576-77
257779
2579-80

2581—83
2584—86

2586-87
2587-88
2589—93
2593—96
25997
2597
2597-98
259899
25992601

260103

2603—60

2603-04

WRITTEN ANSWERS TO

QUESTIONS—contd.
$.Q. Subject
No.
470.

471.
47a.

Stipends to dxaplnoed
students .

Manganese mines

Displaced persons from
East Pakistan

473. Text books in Kerala
. Educational Insti-
tutions
474. Small and medium scale
Industries
475. Polytechnics in Onssa
476. Court fees
477. Kendriya HindiShiks-
haka Mahlv:dyalaya
at Agrs .
478. Volunteer corps in
State
479. Training of Primary
School teachers
480. Purchase of aero-engme
by LA.F.
481. Appointment of Iudgcs
in Enquiry Bodies
482. Children’s Book Trust
483. Museum in Madhyn
Pradesh
484. Bxport of pig iron
48s. Durgapur steel plant .
486. Assistance to mining
entrepreneurs
487. Planetarium in Delhi
488. Collection of income-
tax . .
489. Engmccnng College
in Dethi . .
U.S.Q.
No,
g01. Steel factories
702. Copper deposits in
Bombay . .
703. Mineral Survey in
Bombay
704. Exhibition of Indmn
art .
70s. Cycle thefts in Delhn .
706. Women's cducanon
in Assam
707. Corruption cases in
Orisza
708. Manufacrure of dril-

ling cquipment .

Corumns
2606-07
a6o7-08

2608

2608-09

2609
2609-10
2610-11

2611
2611-13

2612
2612-13

2613
2613-14

2614
2614-15
2618

2615-16
2616

2616-17

2617~18

2618-19
2619

2619
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WRITTEN ANSWERS TO
QUESTIONS—~contg.
UsQ. Subject
No.
799. Sgheduled Castes and
799 Scheduled Trlbes in
Punjab
710. 1.P.S. Cadre
711. Sanchi monuments
712. Salaryscales of elemen-
. tary 8chool teachers
713.° Assistant Commission-
ers for Scheduled
Castes and Schedul-
ed Tribes in States .
714. Recruitment through
U.P.S.C. . .
715. House loans to Sched-
uled Castes in Gur-
daspur district
716. Financial resources of
Detlhi MunicipnlCox
poration .
717. Bducation in the An-
daman Islands
718. Indigenous method of
iron ex‘raction
719, Aligarh Muslun Uni-
: versity .
72@. Hyderabad money in
Westminster Bank
721. Freight Adjustment
Accounts from
TISCO . .
¥422. Grant for cultural ac-
tivities in Orissa
723. Rural Insurance Scheme
v24. India Office Library
725. Deveclopment of Oriya
language . .
726. Natjonal Flag
727. Survey of forms of
drama .
728. Ex-Servicemen’s colo-
ny in Dandakaran-
) y& .
7z§ . Reorganisation
B Forest Deptt. of thc
Andamam
730. Pml-tnduute courses
in Technology and
. Bngincering .
731, Multipurpose  Tribal
Blocks . .
733. Document  Purchase
Committee .
733. Central Government
Employess .

[Dazuy Draxsr)
QUESTIONS—contd.
Couvpews  ysq. Subject
Ne.
734. Stipends to Delhl Stu-
2631 ents .
— 738. Physicat l!dmtion
2621-22 ecreation and Youth
2633 Weifare ..
736. Investment in Indus-
2623 trial Projects in pn-
vate sector
737. Welfare schemes .
738. Sgrvice Regulations in
2624 EMmipur Territorial
6 Council
3024 739. Article 311 of the Con-
stitution . .
- 740. Families settled in the
362425 Andaman and Nico-
bar Islands
2625 741. Income Tax Act
742. Negotiable Instru-
2635 ments Act. .
743. Specific Relief Act
2625-26 744. Development  of ro-
g:on.ﬂl lanluage of
2626-27 Punjab
74s. Requircments of cokc
2627 746. Arrest of a subedar of
Ascam Regiment
747. Scheduled Castes ap~
2627-28 pointed in Govern-
ment ho'cls .
2628 748. Relief to political su-
2628-29 flerers ] r
749. Training o orcign
3629-30 4 teachers . .
2630 756. Tours by Ministers
751. Removal of Unmuch—
2630-31 ability
- 2. Income Tax Dcpcn-
263‘ 32 75 ment
753. Indian Schoolomecs
and Applied Gcolosy,
2632-33 Dhanbad .
754. Republic Day
, Civilian articles pro-
2633 753 duced in Ordnance
factories
756. Drinking water wellu
2633—35 and houses for Sche-
duled Castes .
2835 759.4dpcpartment of Arch-
3 " acology . .
263536 758. Sports in Punjab
789, Polo club in Manipur
3636-37 960, Dethi Police Stazions .

2808

Conuvues

263738
2633

2639
2639

263940

2640
2641

264142
2442
2642
2643

264344

264445
2646

264647

2647
2647-48

264849

2649- 50
2650~51

26851
2651~52
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QUESTIONS—contd.

UsQ. Subject

No.

761. Treining in Co-operﬂ-
tives

762. Stock of steel

763. O Hearth and
leciric Furnaces .

764. Steel . . .

6s. Cultural centres in
Orissa .

/66. Bastern Zonal Coun-
cil

167. Recogm'lqn of Hmdl
examinations

768. Madho Rao’s Dhlnra
at Varanasi .

769. Armed forces pcrsonnel
inN.E.P.A & Naga
Ares .

770. Sreel

771. Translatorsin Govern-
ment Offices

772. Proofand Experimental
Centre, Chandipur .

773. Gauhati Refinery
MOTIONS FOR ADJOURN-
MENT . . . .

The Speaker withheld his con-
sent to the moving of the fol-
lowing  sdjournment mo-
tions given notice of by the
members  shown  against
them :

() Alleged molesta- Notice by
tion of communist Shri V.P.
workers engaged  Nayar,
in filing claims and
objections regard-
ing Electoral Rolls
at Trivandrum,

(&) Explosion on the Notice by
Amritsar-Pathan-  Shri Atal
kot railway track Bihari
on the 29th Nov- Vajpayee
ember, 1959.

STATEMENT BY PRIME
MINISTER . .

The Prime Ministerand Minis-
ter of External Affairs (Shri
Jawahsrial Nehru) made a
statement  regarding  the
Chinghai-Tibet highway.

PAPERS LAID ON THE
TABLE . . .

(1) A copy of each of the fol-
lowing statements showing

{DanLy Dwpsz]}

CoLuMNs
2652-53
2653

265354
2654-55

2655
2655-56
2656

265657

2657-58
2658

2658-59

2659
265960

266067

2671-72

2672-73

PAPERS LAID ON THE

TABLE-—contd,

the action taken by the Gov-
erfupent  on various assur-
ances, promises and under-
takings given by the Minis~
ters during the various ses-
sions of Second Lok Sabha ;

(i) Supplementary  Eighth
Statement No. II  Session,

1959.

(ii) Supplementary Seventh
Statement No, IX. Session,

1959.

(iii) Supplementary  Fifth
Statement No, XV. Session,

1958,

(2) A copy of Notification No.
G.S.R. 1212 dated the 7th
November, 1959, under sub-
section (2) of Section 3 of the
All India Services Act, 1951
making certain further am-
endments to Schedule III to
the Indian Police Service
(Pay) Rules, 1954,

(3) A copy of the Notification
No. LR. 1-77'ss dated the
2sth July, xgg’q containing the
Himachal radesh Hindu
Marriage Registration Rules,
1959, published in Himachal
Pradesh Gazette, under sub-
gection (3) of Section 8 of the
Hindu Marriage Act, 1955.

(4) A copy of Notification No.
G.S.R. 207 dated the 1Ist
April, 1958, under section 38
of the Central Excises and
Salt Act, 1944 making certain
further amendment to the
Central Excise Rules, 1944.

() A copy of the Report of the
Life Insurance Corporation
of India for the year ended
31st December, 1958 along
with the Audited Accounts,
under Section 29 of the Life
Insurance Corporstion Act,
1956.

CALLING ATTENTION TO

MATTER OF URGENT
PUBLIC IMPORTANCE

Shri N. R. Muniswamy called
the attention of the Minister
of Labour and Employment
to the reported death of seven

ons due to collapse of
roof inside Sripur Colliery on
the 19th November, 1959.
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CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

—contd.

The Deputy Minister of Labour
(Shri Abid Ali) made a state-
ment in regard therecto.

BILL PASSED

Voting on the motion to consider
the  Constitution  (Eighth
Amendment} Bill was post-
poned till 1-12-59 from the
previous dayv and accordingly
the Housc divided, Ayes 291;
Noes 9. The motion was ad-
oprted by a majority of the
totar  membership  of  the
Hcus: and by a maiority of
not less than two-thirds of
the members present and
voting. The clause-by-
clause consideration was taken
up.

On the mot'on for adoption of
clause 2, the House divided,
Ayes 248; Noes 24. The
moltion w s acclared not car-
ried in accordance with Rule
155 of the 12ul:5 of Procedure
and in accordance with the
Constitution.  Clause 2 was
negatived.

On the motion for adoption of
clause 3, the House divided,
Ayes 2805 Noes 5. Clause 3
was, accordingly adopted.
Clause 1, the Enacting Formula

[DarLy Dicest]

CoLumMNS

. 2675—2769

BILL PASSED—contd.

and the Long title were also
adopred.

On the motion moved by the
Home Minister (Shri G. B.
Pant) that the Bill, with the
omission of clause 2, be pas-
sed, the House divided, Ayes
285; Noes 4. The Bill was
accordingly passed, with the
omission of clause 2,

BILL UNDER CONSIDERA-
TION . - .

Further discussion on the mo-
tion to consider the Kerala
State Legislature (Dclegation
of Powers) Bill, was resumzd.
The discussion was not coa-
cluded.

AGENDA FOR WEDNES-
DAY, DECEMBIR 2. 1959/

AGRAHAYANA 11, 188I
(SAKA)—
Further consideraticn of the

Kerala  State  Lozisiature
(Declegation of Pow.rs) Bill
and passing of the B.il, dis-
cussion on  Supplonentery
Demands for Grants foi 1959-
60 (Kerala) : and consilera-
tion of the motion to refer the
Legal Practitioners Bill to a
Joint Commirtee,

2812

CoLUMNS

. 2770 —2804



